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LOK SABHA

Friday, November 18, 1965/Kartika
28, 1887 (Saka)

The Lok Sabha met at Eleven of
the Clock.

[Mg. SPEAKER in the Chair]

OBITUARY REFERNCE

Mr. Speaker: [ have to inform the
House of the sad demise of Shri
Khushwaqt Rai who passed away at
Lakhimpur-Kheri on the 17th Novem-
ber, 1885, at the age of 63. He was a
Member of the Second Lok Sabha
during the years 1957 to 1982,

We deeply mourn the loss of this
friend and I am sure the House will
join me in conveying our condolences
to the bereaved family,

8Shrl Hem Barua (Gauhati): Sir,
Shri Khushwaqt Ral, who weas a
valued colleague of ours in Parliament
for five years, has passed away. It is
painful to hear of the passing away
of @ man, who by his gentlemanly
demeanour and quiet conduct, endear-
ed himself to all his friends and col-
leagues, Once, in New York, Mr.
Norman Thomas told me wubout Lord
Attlee; he sald, ‘“Well, Mr. Attlee has
some of the humility of your Indian
leaders.” Shri Khushwaqt Rai had a
natural humility of the Indian leaders
and the virtue, which spontaneously
drew the people towards, him Shri
Khushwaqt Rai believed in the cause
of socialism and democracy and be
also knew well that for democracy to
succeed and blossom in health, the
Opposition should be strong. And this
was the cause to which he dedicated
his life. While the exodus of the
Members of the Opposition to the
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ruling party had become the normal
conduct, perhaps for a handful of
silver, with some people, some of
whom were topmost in Indian poli-
tics, here was Shri Khushwaqt Rai
who remained steadfast to the cause
which he loved dearly, and in this
strength of Prahlada lay the great-
ness of his soul.

Let the soul of Shri Khushwaqt Rai,
who was steadfast and quiet, remain
in peace. I hope you will convey our
heartfelt condolences to the members
of his bereaved family.

Mr. Speaker: | associate myself with
the sentiments expressed by the hon.
Member. The House may stand in
silence for a short while to cxpress ita
BOTTOW.

The Members then stood in silence
for a short while,

Mr. Speaker: The dol will
be conveyed, us desired by Members,
to the members of the bereaved
family.

ORAL ANSWERS TO QUESTIONS
fewet wr dwr amny
Lt
*328. st Wo wo mWmA :

ot 5o w1 fipili:
T e s @y wmd € g
wt frs
(%) = woit' & fafow e2oi
T ey sivft & mfdi & fadr baw
Fut oY fewd 7wy & v wror
ot s faefy fritw 2w mrft & eqra
Ioee X § ww fr ag gfon sew
At & mfewi w1 Tweew
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(a) dad Aot & wfew fosd
(A FO wC q|d Soft F arfadi
¥ fay  wfiws cqmi #7 sqaeqr FA X
s gl ko

(w) o wmit g ww AT ax
Aradt Aot & arfagt & afew x
O ¥ 37 o2 wiow mfear T=mT &
woere gra fre wfsamEt o1 aqw
far @ @y § W I wiEAEE F
fire ol & T v w1 fare 3 ?

ol WA W veg-At (wre Tw
gww feg) : (%), 8 (7) oF =
aWT q=H 97 & fogr mr 3

oo

forw et o & fesal ¥ wrchere
Wy ¥ sqwear gt § I fag ek
=% % qrfagf & o § fowz Il ey
ari § foerdft fir Prform e2v o fft
ar ¥ €2 g1 miawd I g @
IPEET EIN FT GENTEAT &7 1 g i
* et &F & I fesal A @07 w70
sgragfos wfY arar man § ford oy
wrcie T #7 It Wi mds e
1 9gY & Uy A AN A § FE
oy 97 IEk fesr e g
I Gt

AT AaT 3 & fae Svesw
At 9 gardy feat o A
deqr ¥ ffe & wiey awr wrEvEw
TS QIATAT RT IETAT F1 AT F Ty
gT I WS A} wEOr W F IO
el a0 @ & WgT ATHA ATET FHAT T
qo-qu I fiear or @ ) qEw
wfafor wfas T9-w2m® S w0 &
it Farq fdr ot <@ § anfe fafaw aon
T qret ararar €7 gt g awo f
o & & fag adt arfest womdy ar
a% W A miywi w1 eI
YT W | §TT AT & aerewy
wfs & wfwe frsd 7y ani §
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= wwmawt & mfagi § wy-ane
w4 5 ¥ fag o oog f6d & ok
AT WE-0E § 35 #H g &
qufy amET qmEmaE ¥ wmare 3 @
ot ¥ afww g7 afe & aravg ot A
¥ ofrg-wrz w0 afowa 1964 % 129
it frec A # 134 @1 9w fs
1955 & ag W w16 WW
30 aT |

Shri 8, C. Samanta: May 1 know
in which of the zones the line capa-
city is going to be expanded or streng-
thened so that more surplus bogies
may be attached to fast tralns on long
distances?

Dr. Bam Subhag Singh: This is vir-
tually uniform throughout the rall-
way on all the zones, and more parti-
culary on the South-Eastern Rail-
way wherefrom the hon. Member hails
There, we have introduced the latest
devicee to haul over goods and
Carfty our passengers.

Shrl 8. C. 8 ta: Do ductor-
guides invariably inform the station
masters of coming stations about
vacancies in the reserved third-class
seats?

Dr, Ram Subhag Singh: This is not
poseible under the present circum-
stances to inform the station masters
of the coming stations about the num-
ber of vacancieg in the third-class.

Mr. Speaker: That is given in the
statement.

Shri D. N, Tiwary: May I know
whether any proposal is being consi-
dered by the Government to run
third-class trains only, in addition to
the trains already runmning, to clear
the rush of passengers where there is
a great rush?

Dr. Ram Subhagy Singh: Yes, Sir.
That is our idea; that In course of
time, when the line capacity gets
expanded, an additiona] janata train
will be run, which contains only third-
class.

Shri Sham Lal Saraf: May I know
if the guthoritiss wure aware that
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third-class tickets are not available
in the numbers required, purticular-
ly at Howrah, Delhi and Bombay, the
terminal stations, and, - if so, what
steps amre being taken to see that the
tickets are made available?

Mr. Speaker: The question is about

peats not being available and the
tickets being in excess.
Shri Sham Lal Saraf: I have ex-

perience of this difficulty in Howrah
the rush is so much there

Mr. Speaker: 1 do not question that;

that may be correct; but here the
question is different.
Shrimati Savitri Nigam: Iz the

Minister aware that much of this
overcrowding takes place due to many
reasons, and one of the important
reasons is that many people take their
luggage also with them? May I know
if the hon. minister is going to evolve
some goheme or method by which the
luggage could be kept in separate ho-
gies, as is done in other countries?

Dr. Ram Subhag Singh: The hon.
member can apprectate the difficulty
of the passengers as well as the
railway people. In cold weather like
this, will it be possible for any third-
class passenger to travel without any
luggage. .. ...

An hon. Member: What about sum-
mer?

Dr. Bam Sobhag Siogh: In sum-
mer, very few people carry much
luggage. We should be practical in
these matters.

st faam ww . ¥w faq ogy
wrf At o @ @ fiw sam
A1 &1 oA AY TEWR ¢, wAT e
Atz gro s ard e 39
werrg AT | & ag a wmgen e
w1 FORT A ww v ey fem § Wi
W A AT ATE Ty Iqray gy wrdnft
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o Ty gwm Fag : gw AT A AN
TR 9T, gW * FW w7 afcqre fem &
1964-65 % Qo4 7E mfeai wsmi
Tk §—ar a1 faegw T mfeqi §, W
@ I # e fewt A T —,
L 98d, 1965 ¥ 72 7§ mfwgi w=rt
mE§ i 1 wRET, 1965 % 52 A
wmifeat s o€ § s e 29
fearfein 11,7828

‘Bhrl Warior: Has the government
any intention to meke all those
through bogies Tunning for more
than 24 hours sleeper coaches and
not sitting coaches alone?

Dr. Ram Subhag Singh: That is &
suggestion which we shall keep in
mind.

it gww fag ;- w7 AR 7 =

ara w1 wawy fem § fe o oo
Fedtwz a1 %7 g i fowe 39 i
&, Y sy Ty e ¢ fw P A
e §, &% 1 77 T wT s v
wiy fr g wmw ¥ fae diea g,
a4 Y fewez faiy o, anf fowel &
% 7wz # OFT WY AT A K
¥t Wi oo oY 7w fiw wwr T
AT §, I %) vy fawgr oy ¢

wo W gun Few: maTA Tt
vy & & fr fomet diewm &1, vaa
fewe g2 2w qT &% 917 | qg YW
e g fw gz fewe e 7t o
oz & sy | wdy farad o wifww
§, 3 ¥ ag sgaeqr e AV M ¢ Afn
w¥ ware & foaa fewe fawn §, ot
W 7z 2vm T v A g
wowa §) /%W W7 gt aafe wrar
@12 § oY, fuwrer ¢, few s o aws
fefmar
.Shri Shree Narayan Das: May I

know whether any assessment has
been made of the requiremesnts of
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of passengers are allowed to enter a
compartment for whom -
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(c) whether Government have com-
pleted the transport and other
arrang ts to continue production

tion can be provided in that compart-
ment and .if tickets are issued accord-
ingly.

Dr. Ram Subhag Singh: As 1 said,
it cannot be hundred per cent fool-
proof, because it would not be possible
to know exactly how many people are
going to detrain at every station and
how many are going to entrain. We
would not be able to deny the ticket
purchasing facility to all the passen-
gers who come to a railway station,
because they come from 3 or 4 miles
or sometimes even 10. or 15 miles
away. If we say “we are not going
to issue tickets to you this evening”,
what will they think? Our effort will
be to meet their requirements but it
must be appreciated that having
regard to the situation that obtains
today, we do make earnest endeavours
and we are expanding the facilities
every day.

Some hon. Members rose—

Mr. Speaker: We will go to the
next question—Shri Madhu Limaye—
Dr. Ram Manohar Lohia—Shri D. C.
Sharma.

Shri D. C. 8harma: Question No. 329.
Shri Madhu Limaye rosc—

Expansion of Bhilai Steel Plant
+
*329. Shri A. N. Vidyalankar:
Shri Bagri:
Shri Madhu Limaye:
Dr. Ram Manohar Lohia:
Shri D, C, Sharma:

Will the Minister of Steel and Mines
be pleased to state:

(a) whether it is proposed to ex-
pand the Bhilai Steel Plant in the
near future and whether the machi-
nery and equipment therefor have
errived at the site of the project;

(b) the time it will take to com-
mission the expanded portion for pro-
duction and the total cost of this ex-
pansion and the production target
thereof: and

without unnecessary and unexpected
suspensions?

The Deputy Minister in the Minis-
try of Steel and Mines (Shri P. C.
Sethi): (a) and (b). Yes, Sir. It is
presumed that the Question relates to
the expansion of the Bhilai Steel
Plant from the 1 million tonne stage
to the 2'5 million tonne stage. If so,
most of the machinery and equipment
has arrived at the site and the ex-
pansion is expected to be completed
by about the middle of 1966. The
total cost of this expansion is estimat-
ed at Rs. 1381.40 million excluding the
township. It is estimated that full
production i.e. 2'5 million tonnes from
the expanded plant will be available
in 1967-68.

Proposals to expand the plant from
2'5 million tonnes to 3'5 million
tonnes per annum in the Fourth Five
Year Plan period are currently under
examination.

(c) All Y arT ts to
meet the requirements of the expan-
sion programme are in hand..

Shri D. C. Sharma: May I know
whether this expansion programme is
being carried out by us by our own
country, or it is being done in col-
laboration with some other country;
and, if it is in collaboration with some
other country, may I know what is
their part of collaboration and what
is the part of our country?

Shrl P C. Sethi: We are havmg
t ist: from the R
but most of the engineering and erec-
tion work is being done through our
own personnel.

Shri D. C. Sharma: May I know
whether it has been estimated how
much will be the consumption of steel
in our country by the end of the
Third Five Year Plan and whether
we will be able to meet that demand
on account of the expansion we are
undertaking in Bhilai and other steel
plants?
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Bbri P. C. Bethi: Two studies have
been made in this respect: one by
the National Council of Applied
Economic Research and the other by
the Steel Study Group which has been
appointed by the Steel Ministry itself.
Their estimate is that the require-
ments by the end of the Third Plan
priwd would be between 9@ million
to 10 million tonnes. We would per-
haps be short by 1 million tonmes.

Shri A. P, Sharma: How does Bhilai
steel plant compare with Rourkela and
Durgapur steel plants in respect of
logs and profit in the production of
materials?

Shri P, C. Sethi: To answer this
particular question, Sir, I would like
to have notice, but I may add that
as far 3 HSL as a whole is concerned
this year we have mn,de a pmﬁt nﬂer
allowing for depreci and i

Bhri Hem Barua: May I know if
the Government have visualised the
possibility of building and expanding
our steel plants with our own techni-
cal know-how and our &wn equip-
ment; if so, may [ have an idea of
that? .

Mr. Speaker: Steel plant at Bhilai?

The Minister of Steel and Mines
(Bhrl Banjiva Beddy): Steel plant at
Bhilai and others also—he is asking in
general,

Shri Hari Vishnu Kamath:
swadeshi plants,

Shri Banjiva Reddy: It is a very
pertinent and important question. For
the present expansion of Bhilali we
have the Russian collaboration but
about 35 to 40 per cent of the compo-
nents would be our own. But we are
contemplating for future plants if we
can produce blast furnaces, coke-
oven batteries and open-hearth fur-
naces in India itself with perhaps 10
to 15 per cent foreign components, If
it is an Indian plam we would go to
the open market for the small percen-
tage of parts that would be necessary.
If we are tied - up to a oparticular

About
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country, naturally we have to pur-
chase a big share of the parts in that
particular l.'O'llT whatever the price
may be. So our thinking has been
that for future plants it must be
Indian components with small pur-
chases of foreign components in  the
open market. We are working out
the details and in the coming three or
four months I hope we will be able
to have a clearer picture,

sit Ay fomdr : g ot

uTOW WEYAG . 99 WITHT gF a7
Y @1 | WY 99 F%a § 1 FfeT aa
dargrman. ..

it wy femd : arlia § @ mar
ars Ffag |

st wga o e g9 i

oft wq formd : g oY i gETE
T FTTATAT T JEHT TY qo o
YT T WA Feorm (AT § AT IART
wfers At ax ey fieay oo ?
Shri Sanjiva Reddy: I think so. For
all future steel plants we should
think on this line. I agree with the
hon. Member that we should think on
these lines.

st newa ;. fyert sy &
FeqrEa w1 Ay & fore gaer off e
e W ag w7 aw gEfw @
T Wi FEE feaaT e aga ?

sfiso wo ¥R : Ko e g fr
25 AT T W A A § A T
AMGAT 1 1966 F aF FTH T & A0CA
o\t 1967-68 & 25 AT &7 g faed

" )
Exchange to Hindustan
Machine Tools, Ltd.

*330. Shri Karnl Singhji: Will the
Minister of Industry and Supply be
pleased to state:

(a) whether foreign exchange allo-
cation to the Hindustan Machine
Tools hag been curtalled;

(b) if so, the amount go curtmiled;
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(c) the estimated fall in produe-
tionr in consequence of this curtail-
ment; and

(d) the reaction to this curtail-
ment in respect of Hindustan Machine
Tools products in U.S.A. markets?

The Deputy Minister in the Minis-
&ry of Industry and Supply (Shri
Bibudhendra Misra): (a) to (d). A
statement is laid on the Table of the
House,

Statement
(i) Machine tool units.

Allocation of forelgn exchange Lo
the machine tool units of the Company
during 1885-86 has been made to the
full extent asked for out of LD.A,
allocations and other available credits
and trade plan provisions. However,
due to certain difficulties in regard
to the drawal on some of fhe credits,
it has not been possible to release
the full amount allocated to the Com-
pany. The shortfall which is to the
extent of wbout one-third of the
actual requirements will affect the
Company's production during the next
year.

(ii) Watch factory.

In view of the difficult foreign ex-
change situation, it has not been possi-
ble to make allocation of foreign ex-
change to the watch factory during
1985-66 to the full extent. The allo-
cation made is Rs. 17 lakhs against
their demand of Rs. 45 lakhs. But it
has not been possible to release any
foreign exchange out of this alloca-
tion for the import of components as
details regarding the utilization of
credit for this purpose have not been
settled The watch factory Is already
working at 50 per cent of its capacity
on account of shortage of components
and cssentia] raw materials.

The Hindustan Machine Tools Ltd.
have not yet booked any orders for
machine tools or watches from USA.

Shri Earnl Binghji: What steps are
taken to produce in India components
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so far being imported by the Hindu-
stan Machine Tools and what efforts
are being made to get Yen credit
through Japanese collaboration; has it
borne any truit?

Shri Bibudhendra Misma: So far as
the making of lmported components
in India is concerned, most of the
alloy steel and tool steel has to be
imported for the time being and
attempts are being made to make im-
ported alloy steel and tool steel in
India. Of course, there are some pre-
cision things that are now being’
imported; but a research laboratory
has been set up at Bangalore and all
the steps are being taken to produce
it. So far as the Hindustan Machine
Tools is concerned—I am not talking
of the watch factory but of the
machine tool {factory—there is no
Japanes, credit that has been alloca-
ed to them. So far as the watch fac-
tory is concerned, Rs. 15 lakhs against
the Japanese Yen credit were allocat-
ed to them; but, still there are nego-
tiations with Japan as they are not
willing that the watch factory should
be covered under Japanese Yen credit.

Shri Karnl Singhji: May I krow
if there is any proposal for any expan-
sion in the Hindustan Machine Tuols
with Japanese collaboration for the
manufacture of further precision ins-
truments in which Japan excels, like
cameras, microscopes and other elec-
tronic gadgets?

The Minister of Heavy Engineering
and Industry in the Ministry of Indus-
try and Supply (Shri T N. Singh):
I may inform the House that the
Hindustan Machine Tools is not going
into the instrumentation and camera
lines; they are confining themselves to
machine tonls of various kinds—
grinding, milling, lathes and all kinds
of various machine tools which they
are manufacturing—and they wil] con-
tinue to do that So far as instrument-
ation ete, are concerned, they are
being taken up by a separate organi-
sation, called Instrumentations Limit-
ed, with two units at present—one at
Kota and the other ip Kerala,
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Bhri Vasudevan Nair: In the state-
ment it is said that Rs. 17 lakhs worth
of foreign exchange was allotted to
one factory in 1985-66; but, again it
ig said that it has not been possible
tn release any foreign exchange out
of this allocation for the import of
components as details regarding the
utilisation of credit for this purpose
have not been settled and the factory
is working at 50 per cent production
now. Who was responsible for this
fault of not working oqut the details
only berause of which no foreign
exchange could be utilised, and what
action was taken against those who
were responsible for this lapse?

Shri T. N. Singh: It ig not that
question, What happens is that we
allot these monies against various
rredit allotments made by the Japa-
nese or some other country from time
tn time. Certain Yen credity which
are available from Japan are tied up
with other imporis relating tn other
industries. Also, lately there has been
a great deal of delay in such matters.

Shri Vasudevan Nair: Who is res-
ponsible? 1Is it our side or the other
side? If it i8 our side. who was res-
ponsible?

Shri T. N. Singh: Hindustan machine
Tools is not at all responsible.

Shri Ranga: He just gives a general
reply. What has happened in this
particular specific instance? He
wanted it to be investigated. The
hon. Minister does not even say a
word about it.

Mr. Speaker: He has sald that we
are not responsible. That has been
in other factories.

st at 2z § wgroovm 2
qait maT TAVEF T WA HT TAF
mwﬁ TRy B FEIEA emAT
1 ¥ gwra whAwA § e &1
w § 1 afs Tew avdE ) ST
@ @ @ andt wifedt o e
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TE A &, T AT fr g
T e wHo o Frrat W 7

‘Sln-i T. N. Singh: Naturally, there
will be loss; but it cannot be estimated
just now.

Shri Harl Vishnu Kamuth: 5 it »
fact that the first Managing Director
of the original HMT factory in Banga-
!ore, Shri Mathulla, has now gone
into the private sector and, if so, what
are the reasons for his exist from
the public sector?

Shri T. N. Bingh: I think, he went
after the expiry of his period.

Shri Hari Vishnu Kamath: Did he
go or did he resign, not after the
expiry of the period but before that?

Shri T. N. Singh: I will verity
that point; but what I know is that
already before that his brother has
started a machine tool factory and he
joined that.

Shri Harl Vishnu Kamath:
incentive or higher pay;
the reasons?

Better
what are

st wo Ao fourly : Rewz ¥
wgr mar ¢ i€ aw wHr W1 apeataw
grawwAr ¥ o o fagrd 2,
A T & W af ¥ T
77 gf A e wEm o & wtE
wrEt g 5 oy afes wara oft wEm
gAn ferdfr ez & s Fnir v

Shri Bibudhendra Misra: The total
requirement of foreign exchange s
Rs. 3.50 crores so far as the HM.T.
is concerned. As against this, only
1ately Rs. 2'48 lakhs have been releas-
ed. So, to that extent, there will be
a shortfall. As there has already
been delay, the machinery and com-
ponents may take some time to come.
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Exports of Oil Cake
+
*331. Shri Madhu Limaye:
Shri Bagri:

Will the Minister of Commerce
pleased to slate: "

(a) the total exports of oil cake
made from groundnuts during the last
year;

(b) whether these exports have re-
sulted in the rise in the prices of
oil cake in the country;

(c) whether the high prices of oil
cake have affected milk and agricul-
tural production by discouraging its
.use as cattle feed and manure; and

(d) if so, whether Government pro-
pose to put a ban on these exporta?

The Deputy Minister in the Minls-
try of Commerce (Shri S. V, Eama-
‘swamy): (a) Exportg of oilcake made
from groundnuts during 1064-85 were
of the order of 8,12,531 tonnes.

(b) No, Sir. The prices of ground-
nut are already high due to the
demand for groundnut oil being much
higher than production in the country.
This is mainly due to wvery much
smaller orop of groundnut in the
Country particularly in Principal
States growing groundnut.

(e) No, Sir, These groundnut cil
cakes are surplus. Our main cattle-
feed are cotton seed and rice bran.
Even abroad, the groundnut oil cake
s mostly used as poultryfeed.

(d) Does not arise,

ot oy forwit : o orrererr g
fF v wry o &Y S sTow feafy
§ W A% 1 e ware §, I@
FTEMAI §3F & faq GO WqT
% fagtr o OF s T gt gt
ufafrir &dr ¥ —ww ¥ F fwC
WETATLT TATHT & ITEy o Afa
™3 & fam sus ewTe WU |

Shri §. V. Ramaswamy: The posi-
tion 18 like this. Of about 3.5 million
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tomnes of oilseeds that are produced
«"in the country, about 18 lakh tonnes
are groundnut seeds. Of this, less
than half, that is, about 800,000 tonnes
are sent top the factories where the
oil is extracted by a solvent process.
It is this de-oiled cake which is ex-
ported. Formerly, this de-ciled cake
used to be utilised as fertiliser but
now, as the synthetic fertilisers have
come in, this is not being utilised. ...

Shri Ranga: No, no.

Shri 8. V. Bamaswamy: These were
never used for cattle-feed. They were
used only as fertilisers. Even now
the countries which are importing this
oil cake from wus are using it as
poultry feed and not as fertiliser.

Mr. Speaker: That is right. There is
one thing. They have not been so0
far utilised. But it might be explor-
ed whether they can be used. There
is acute shortage of fodder this time
and it might be explored whether we
can utilise this for that purpose.

8hri 5. V. Ramaswamy: That is a
matter for consideration,

oft wy fawd s AT AR

F g oaid wr SAaFy ¢ s foed
TaTg Al ® wzr gedt srmfue
waAr &1 dqrT wfa nEg agEr @
T g, A% ATHRAT ST FEE AT &
famst wfa oxe darar fmdr o
W 1w Ag A § @) TEE e
w7 § O gAET wOA H fmaArT ®
g ¥ fad dadt wgkwy wm g W
wi?

Shri 8. V. Ramaswamy: The reason
is that there was the failure of crop.
Now, in Maharashtra and Gujarat
which are the main groundnut grow-
ing areas, there has been total failure
of rain and, therefore, the crop has
failed. In fact, the price that was
ruling last year was Rs. 1800 per
tonne of groundnut oil and it is now
as high as Rs. 3700 per tonne of
groundnut ofl....s
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oft vy formdr : oo wEYET, W
T Y AT AT FATR )

Mr. Speaker: His question was
whereas the per-acre yield of other
crops has been rising normally in our
country, why has the yield of this
arop particularly has been falling. Are
therc any special reasons for that?

Shrl §. V. Ramaswamy: My sub-
mission would be that the develop-
ment of groundnut and oilseeds
generally is the function of the Minis-
try of Food and_ Agriculture and we
come in only for exports.

Shri Ranga: In view of the fuct
that even after this extraction of oil
by a solvent process the oil cake is
found to be more useful for cattle,
because oil is never digested in the
system, and that it iy much more use-
ful for manure—and even today the
peasantg are dying for this kind of
manure—why is it that the Govern-
wment do not give any consideration to
these things and would allow in a
blind-foled fashion the export of this
valuable thing when there is such &
shortage of both chemical manure as
well ag organic manure?

Shri S. V. Ramaswamy: As [ sub-
mitted, the cattie is fed Jargely on
cotton secd rice bran and not on
groundnut oil cakes.

Shri Ranga: That is wrong.
Mr. Speaker: He can consider this
suggestion.

Shri Oma: May [ know whether it
is true that the Government of
Gujarat had approached the Union
Government to allow it to put a ban
on the export of groundnut oil cakes
and that the refusal of the Govern-
ment of India so far has resulted not
only in the closing down of 17 extrac-
tion plants but also in unemployment
in a large scale and dislocation of
trade; and if so, whether the Govern-
ment would reconsider and allow the
Gujarat Government to put s ban on
the export of groundnut ofl cake?
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Shri 8. ¥V, Ramaswamy: [ am not
aware of any request made to this
effect. '&teﬂ-uptimﬂ.

Possibly such & request was made
to the Ministry of Food & Agricul-
ture,

Shri Ranga: My hon. friend is not
even aware of the Gujarat Govern-
ment's recommendation.

Mr. Speaker: He iy not aware of
this.

Shri Bishwanath Roy: In view of
Insufficiency of fertiliserg in the coun-
try, may [ know whether the Gov-
ernment will consider the guestion of

decreasing the export of groundnut il
cakes?

Mr, Speaker:
that suggestion.

1 have already made

Shrl D. N. Tiwary: What is the
amount of foreign exchange earned
by the export of oil cakes and what is
the amount of forelgn exchange spent
on import of fertilisers?

Shri 8. V. Bamaswamy; To the
latter portion, I cannot give the
answer. With regard to the export
of oil cakes, groundnut oil cake alone
fetches Rs. 34 crores and the other
oil cakes made of other seeds add
another Rs. 4 crores; thus the total
comes to about Rs. 38 crores.

Shri Basappa: May I know whether

the Gover t have received any
information about the large-scale
failure of groundnut growing in
Mysore State?

Shri 8. V. Ramaswamy: I am not
aware of this.

ot fewaw wew . Wit AT
IreA ot 7 wemrar iy 3fE g 4w
goiw & ¢a faq amew wd arfr B
o' ag fadk gimgi & @y & v @
it & wrAfr et oft w1 W
g sifgn 6 we ¥ 1 ¢ o -
wTifA% wfeRTraT @ AT agw W
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wTH ®¥7AT & | qg Fargw € s
w1 T § AT gl & wew & A7
qT 67 FEXATH AT & 1 WTT HY AT
gt fe w5 fel 727 qfmgi & wree
* FA1 F FTW qGA F WA ITT G
T ) A& AT wigw R oamae
¥= wif we fz ame a3
¥ o afndi § AW F Fm oA oA
T @ [E( W A4 TEA JT AORIT
X g g = fedtaw agi fam Wi
eaFY oaE i e s g 7

wSOR WEWT © qE AT A FE
o wra ¢ fr oo Fedrae a9t foar
AT | g AT AT waT ¥ A A
or 'wAT |

oY faart g - AW AERET,
gt gy For {fo gt vt wlewmea
A it hogafed om dw 0

weaw WEIRT : I T gUiAEE §
g I wETE

oft w¥ : %1 a7 wq 99 ¢ fw
fagm w37 Ar  # T fred
/T W 91 FAAT g1 AT 1963-64
% gt qr afew gfa o dw qge
Refr wrdt # oAl wwt g A oA
gt faeedt 2 Fow oA Ay
&% fuwragr wAw & mE oo g
W WrE § A1 IART ATAL T A1 IR
ot FW & fAr wEwa fa g,
w1 ag w4 & 7

Shri §. V. Ramaswamy: Is he ref-
erring to groundnut oil cake?

Mr, Speaker: He wantg to know
whether any concession has been given
to the exporters of this oil cake when
there is already acute shortage and
prices have gone so high in the inter-
ral market on account of that shor-
tage.
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Bhri 8. V., Ramaswamy: No incen-
tive has been given for the export of
oil-cake.

Bhri Dinen Bhattacharya: The hon
Minister has said that in addition to
this oil-cake, other types of gil-cakes
are also exported and they earn about
Rs. 4 crores, May I know whether
mustard oil-cake, for which there is a
great demand in the eastern part of
the country, is also exported?

Shri §, V. Ramaswamy: The export
of mustard oil-cake is not very much;
it is not quite considerable. Tt is
only a very small quantity.

Trade Agreement with USSR

+
*332, Shri P. C. Borooah:
Shri Indrajit Gupta:
Shrimati Renuka Rarkataki
Bhri Onkar Lal Berwa:

Will the Minister of Commerce be
pleased to refer to the reply given
to Starred Question No. 558 on the
10th September, 1965 and state:

(a) whether any trade agreememt
has since been entered into with the
Soviet Union;

(b) if so, the main features of the
agreement; and

(e} what was the balance of trade
with the Soviet Union during 1064-65
and the expected balance of trade
during 1985-86 in the light of the new
trade agreement?

The Deputy Minisier in the Minis-
try of Commerce (Shri 8. V. Rama-
swamy): (a) Not yet, Sir.

(b) and (c¢). The Government of
India and the U.S.S.R. have been
negotiating for a long term Trade
Agreement for the years 1966-70.
The objective is to double the volume
of trade which was Rs. 75 trofes each
way in 1864 to Rs. 150 crores each
way in 1970. An Indian Trade Dele-
gation, led by Shri D. S. Joshi, Secre-
tary, Union Ministry of Commerce
visited Moscow in the month of
August and exchanged [ists of India’s
exports to USSR and India's impors
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requirements of various essential
commodities required by Sowist
assisted projects in Indim and other
industries. The lists are studied
by both the Governments and final
round of discussions will be held in
New Delhi during this month when a
high powered Delegation will visit
India for this" purpose.

Possibilities are also being explored
to set up Industries in India to pro-
duce items to meet the specific
requiremants of Soviet markets. The
work on identifying such sectors is
under way.

The negotiations will be luded
and an Agreement gsigned sometime
early next month whea Mr. Patalichov
the Soviet Foreign Trade Minister will
be visiting India on our invitation,

Shri P, C. Borooah: May 1 know
the main non-traditional items which
are going to be exported, and also the
traditional items which are proposed
to be exported under this scheme, and
whether tea is included in that list?

Shri 8. V. Ramaswamy: The hon.
Member is well aware of the tradi-
tional items like jute, tea, coffee etc.
The non-traditiona] items are general-
ly engineering goods; The Russians
are in particularly in items
like electric transformers, air-condi-
tioners, water-h lators,
textile machinery, knitting machinery,
twist drills, chemicals and other pro-
ducts like zinc phosphate, mercurial
seed dressings, calcium carbide,
‘bleaching powder etc.

Shri P. C. Boreeah: In view of the
rocent stiff attitude of Britain in
regard to the imnort of spares and

p ts for def equipment, a
large part of which is of British
origin, may I know whether they are
going to be replaced by Russian sup-
plies, and if so0, to what extent?

Shri S. V. RBamaswamy: The main
question does not relate so fauch to
spare parts as to the question of
incremsing the trade in traditional and
non-traditional itams, with a view to
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stepping it up from Ra. 76 rrores to
Rs. 150 crores way.

Shrimati Ramdularl Sinha; May I
know how far this agreement will
relieve us from dependence on those
countries which threatened us with
economic sanction during the Indo-
Pakistan wax?

Shri B. V. Ramaswamy: That is a
larger question. In the main questiom
we are concerned only with the ques-
tion of increasing the trade betweem
the two countries.

Shri P. Venkatasubbaiah: May I
know whether this trade agreement is
of a barter nature and whether wa
are going to import any agricultural
machinery from Soviet Russia under
the trade agreement?

Shri 8. V. Ramaswamy: It is not a
barter; it is on a trade account on a
rupee bagis. Part of it will also be
machinery for agricultural purposes,
such as tractors.

Shri Hem Barua: From the Prime
Minister down to. the administrators
of the Indlan Government, several
people have visited Soviet Rumla
periodically with a view to secure
egonomic ald and to Improve trade
relations with that country. In the
light of that may I know whether
Government are In a position to give

Mr. Speaker: Members of Parlia-
ment also have gonae.

Shri Harl Vishnu Kamath: Thay
are still going.

Shri Hem Barus:. ... May I know
whether Government are in a position
to give us an idea of the likely im-
provement in our exports to Seviet
Russia?

Mr. Speaker: He has said that they
are to be double from Rs. 76 crares
ta Rs. 130 crores.
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Manufacture of Small Cars

*333. Bhri P.C.qﬁomah:
Dr. Mahadeva Prasad:
Shri Bhanu Prakash Singh:
Shrl Yashpal Singh:
Bhri Linga Reddy:
Shri R. B. Pandey:
Shrl Sarjoo Pandey:

Will the Minister of Industry and
Supply be pleased to refer to the reply
given to Starred Question No. 268 on
the 27th August, 1965 and state:

(a) the broad features of the pro-
posals, particularly in regard to the
cost, the indigenous content and capa-
city of the vehicles proposed to be
manufactured by each party;

(b) the last date, if any, fixed for
submitting proposals for the manu-
facture of sinall cars; and

(c) the ateps taken to examine the
acceptability of the proposals?

The Deputy Minister in the Minis-
try of Indusiry and Suopply (Bhri
Bibudhendra Misra): (a) to (c¢). So
far, a proposal has been received only
from one party and this is being
examined, No specific date was fixed
for submission of the proposals. It
is proposed to examine this along with
other proposals when received by a
small committee of technicians and
experts in the Department.

Shri P, C. Borooah: Is there any
hope of the small car proposal fructi-
fying during the Fourth Plan Period?
If not, by what time can we expect
to have a small car?

The Minister of Heavy Engineering
and Industry in the Ministry of Indus-
try and Supply (Shri T. N. Singh):
I have been an optimist to the extent
that I got a note ready for the Cabi-
net. But in the meantime, this crisix
eame, That iz where the matter stands.
1 am told the Planning Commission
are having g second look at gll the
proposals for the Fourth Plan. T
must await their decision
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Mysore Chief Minister for manufac-
turing = small car, and is there any
hope of getting foreign collaboration
for the purpose?

Shri T. N, Singh: There is no pro-
posal as guch. I have redeived a letter
from the Chief Minister of Mysore
and 1 have written back that we will
consider a proposal.

Shri Hari Vishng Kamath: Is Gov-
ernment aware of the widespread ap-
prehension in the public mind that
owing to the undesirable interference
of vested interests and, also due to
the lackadaisical nature of govern-
menta] procedures and governmental
habits, the small car project tending to
become smaller and smaller until one
day it will finally disappear? 1If so,
what steps are being taken to dispel
that apprehension from the publie
mind?

Shri T. N. Singh: I am sure the hon.
Member does not cast an aspersion
on us that Government are being
influenced in any way—I am gure that
is not the intention. But I have
already stated the facts to which I
have nothing more to add.

Shri Harl Vishou Kamath; What has
he stated?

Mr. Speaker: That he is an opli-
mist, that he had had a note prepar-
ed for the Cabinet but that in the
meantime this conflict came.

Shri Ranga: A very good excuse,

Mr, Speaker: So long as there is
life, there ought to be hope.

Shrimati Ramdalarl Sinha: Has any
assessment been made as to what will
be the cost of production of such a
car and what percentage of the popu-
lation is going to be benefited by the
small car?

8hri T. N. Bingh; It is very diffieult
to make a precise statement ubout the
cost of the car that may be manufac-
tured because there is only one pro-
posal before us. Unless we have a

Shri P. C. B h: Are G
ment considering a proposal from the

parative stat t, 1. would not
risk a statement on that point. Bgt
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in regard to the other aspect, certainly
I agree with the hon. Member—and I
have made no secret of it—that this
project does not enjoy as high a
priority as many other projects.

=t gwyrw fag - o gedia &
HIAA KU FT 928 4L FATT AT
¥ faar mat 3, 77 avadE qaT A
Y FHT AT Z) ATAT A FITIT QOOT
F F¥ FAIAT faar qrgar ?

ot fao me fag :©  owE 7
TEg-TRE gL A fagqr war ?

TR WERT . TRL-9EE gAY
qAAT TT 7 faq U s oag
arqw e Ao

Bhri Warlor: What is the fate of the
prototype fabricated in HAL some

time ago—a small car fabricated
there?
-
Mr. Speaker: That was only as-
sembly of parts, some portion got

from here, some from there and the
whole thing assembled. It was not
manufacture as such.

Bhri Warior: Even then, what has
happened to that?

ot vy famd | wewar wgrwVag
& o ag wors w7 fawT @ M g
% At wEea & aren WA g
¥q AfewArT feafy 1 2w gy v
Raraq | a1 w00 fis v fw a
¥ B wC wift & F7< z9 dar A
g w6 A g wweT A gfrn
& fag #t T mfgar ¢ 3a% @A
9T | ATHA AMGR |

st fxoxr o fog : %8 % = A
it sfaq § faare @1 @
g
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the country has not attained that
stage of econagic development to
warrant manu re of a small car
which can be brought by the common
people?

Shri T. N. Singh: I could not fol-
low.

- Mr. Speaker: He says that the couns

try has reached such a stage of deve-
lopment that by the time this small
car is produced, the country would
want a bigger car and not a small
car.

Shrimati Savitrli Nigam: Since how
long—1 would like to know the date
and the time—has this proposal
about the small car been pending in
the Ministry? What are the main
features of the proposal before the
Ministry, and how long will it take
to be finalised?

Shri T. N. Singh: T would recall the
statement by Shri Subramaniam, the
then Minister of Heavy Engineering,
three or four years ago. After that,
at the suggestion of several Members
here that this should be taken up, I
tried to do something about it, and
the latest position T have stated.

Shrimati Bavitrl Nigam: He has
replied to half the question, the other
half he has not answered. What are
the main features of the present pro-
posal which is under examination by
the Government?

Mr. Speaker: He
it more than ohce.

Shri Dinen Bhattacharya: May 1
know whether, in the meantime,
Government has any proposal to have
any check on the cost structure of the
cars, especially passenger cars, pro-
duced by the existing companies, so
that they may not increase the price

has already said

. daily?

Shri T. N. Bingh: We ask our Chiet
Cost Accounts Officer periodically to
go into the accounts and check the
costs.

ot fiw wromw W ag A
fip and+fr o wefri & o2 Wiex frn §
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5 g7 5000 ¥ & w7 qwY &
afx gf oY x@ qEw ¥ w3 o
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sit fre a0 g . #Y qw oA
1§ AW WHC AR § )

8hrimati Renuka Ray: In view of
the fact that an emergency plan is
being formulated and many vital
things like social welfare, education
and health are getting drastic cuts,

wlll Government defer the small car
until better times?

Shri T. N. Singh: That too is being
considered.

Shri Hem Barua: May I know if
the attention of Government has been
drawn to newspaper reports that the
project for the small car has been
finally abandoned, a very good thing
tp do? May we have confirmation
from the Government?

Shri T. N, Singh: My difficulty is
I cannot make any firm announce-
ment till the Planmi C ission
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The Deputy Minister in the Minis-
try of Commerce (Shri 8. V. Rama-
swamy): (a) and (b). The Draft
Statement on Export Policy was
approved by the National Develop-
ment Council at its meeting held on
the 6th September, 1865. It will be
brought up for discussion by Parlia-
ment as soon a8 it has been consider-
ed and approved by the Cabinet.

Shri D. C. Sharma: May I know if
the hon. Minister is in a position to
tell us some of the broad features of
the national export policy?

Shrl 8. V. Ramaswamy: The broad
feature is to develop an export
psychology in the country, to bring
home this idea that we must export
in order to prosper, in order t{o
improve our trade balance and our
foreign-exchange position. Both
industry and the general public must
be made aware of the fact that even
though there may be shortage in the
country, export is a must, and for
that purpose, whatever inputs are

bas given us its recommendation.

Shri A. 8. Saigal: May I know
whether it is a fact that on account of
forelgn-exchange difficulties and
vested interests, the idea of manufac-
turing the small car will not mate-
rialise?

Mr. Bp : Next questi

Shri D. C. Sharma: Shri Saigal's
question has not yet been answered.

Export Policy

+
*334. Shri D, C. Sharma:
Shri P. C. Barooah:

Will the Minister of Commerce be
pleased to refer to the reply given to
Starred Question No. 249 on the 27th
August, 1865 and state:

(a) whether the broad outlines of
she proposed National Export Policy
have since been evolved; and

(b) it s0, the main features there-
ol?

ry, Parliament will be pleased
to approve of and vote. That is the
idea.

Shri D. C. Sharma; Export can be
of varlous kinds—export of raw mate-
rials, of technical know how, of
managerial skill, of developmental
activity. May I know along which
of these lines the Ministry is going to
make exports faster?

Shri §. V. Ramaswamy:
pose is mainly to export goods. In
the Third Plan we are likely to
export a total of Rs. 3800 crores and
we have set a target of Rs. 5100
crores for the Fourth Plan. There-
fore, we have to step up production
internally. Maybe, we have got to
curb or restrain consumption inside
the country in order to reach this
target for exports on very many
conventional items like jute, tea, etc.
and minerals also.

Shri P. C. Barcoah: Mgy I know
whether the idea behind the contem-
plated policy is to more or lem

‘The pur-
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nationalise the export trade in ‘the
country and, if so, particularly in what
type of commodities, and may I also
know whether some more State
Trading Corporations are going to be
set up?

Shri 8. V. Ramaswamy: There is
no tion of ti lisi g export
trade, and it is only to a limited
extent that the STC or the MMTC
deal with exports and imports. Out-
side this field, trade will be open to
the others also,

Shrimati Sharda Mukerjee: Has
an attempt been made to study the
market conditions in foreign countries
and how far we can meet the mar-
et requirements, because it seems to
me that sometimes we do not want
to export what they want and what
we want to export cannot be absorbed
or marketed by the foreign buyers?
Is there any attempt to make a study
of this kind?

Shri 8. V. RBamaswamy: There are
eertain commodities having export
pr ils and ity
boards. Our embassies have also got
commercial attaches, All these insti-
tutions study the markets. Delega-
tions are sent out and they study the
market possibilities and report. Action
is taken on these things.

Bhri Shinkre: Is the government
aware that the artificial high value
of the rupee in comparison with world
rate as well as the mismanagement
of public organisations like the STC
and MMTC are really handicaps for
our export promotion and, if so, what
is the government contemplating to
do to overcome these defects?

tion

Bhri 8. V. Ramaswamy: It Is
generally a fact that international
prices are much less than our inter-
nal prices. But by and large about
eighty per cent of our exports move
without any incentive. It is only 18
or 20 per cent of the exports which
need some incentives or  assistance.
That is why we have these export
promotion schemes with which we
asgist them in order that they may
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compete in the
at international

ernational market
ices.

Dr. L. M. Singhvi: Is the govern-
ment aware that export promotion
schemes and export incentive schemes
of the government have been subject-
ed to large scale abuse by several
people, particularly in the fleld of
handicrafts and, if so whether gov-
ernment have investigated these or
propose to investigate into this?

Bhri 5. V. Ramaswamy: We have
investigated and it is wrong to say
that there is any large scale abuse of
this.

Shrimati Savitri Nigam: What
special steps have been taken recently
to organise proper market surveys to

tablish export h in various
countries and to establish repalr
houses where we are already export-
ing things, in order to increase our
export earnings?

Bhri 8. V. Ramaswamy: We have
already got 71 export houses and they
are expected to export upto a mini-
mum of Rs. 50 lakhs per annum.
Some of them are exporting even as
much as Rs. 5 crores per anpum.
Apart from these export houses
which have got certain facilities for
going abroad to study the markets,
delegations are sent out to study the
markets in particular regions or par-
ticular items, etc., and submit their
report to the respective councils, Ac-
tions are taken on those recommenda-
tions.

Shrimati Renuka Ray: In view of
the crisis that we are facing, ls the
Government taking any steps towards
bringing in some emergency measures
such as increasing the exportable
surplus of petrol and bringing 1n
petrol rationing in the country for
civilian use, because we have extra
petrol which we can save.

Mr. Speaker: Not so many details
at this moment.

Shrimatl Renuka Ray: I am giving
an example. What gre the emer-
gency measures?
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Mr. Speaker: Order, order. Next
question.

Shrimati Renuka Ray: My question
should be answered, Sir.

Mr. Speaker: They were
tions. Next question.

sugges-
Aluminium Plant at Korba

+
*335. Shrl Himatsingka:
Shri Rameshwar Tantla:
Shri Madhu Limaye:
Shri Ram Sewak Yadav:
Shri Bagri:
Dr. L. M. Singhvi:
Shri Yashpal Singh:
Shri Vishwa Nath Pandey:
8hri P. R. Chakravertl:
Shri K. N. Tiwary:
Bhri Vidya Charan Shukla:
Shrl Harl Vishnu Eamath:
Dr. Chandrabhan Singh:
Shri Parashar:
Shri Hukam Chand
Eachhavalya:
Bhrli Chandak:
Shrl J, P. Jyotishi:
Shri Daji:
Shri M. Rampure:
Shrl Wadiwa:
Shri R. S. Tiwary:
8hri Bade:
Shri Vishwa Nath Pandey:
Shri Shiva Dutt Upadhayaya:
Shri U. M. Trivedi:

Will the Minister of
Mines be pleased to state:

(a) whether the Union Govern-
ment have decided to set up a bigger
alumina plant at Korba in Madhya
Pradesh with a capacity of 200,000
tons per annum in place of earlier
proposal to set up a plant of the
120,000 toms capacity;

Steel and

(b) it so, when the plant is likely
to be set up;

(c) whether Government of Hun-
gary have agreed to draw up a new
detailed project report replacing the
sarlier ome  which- contemplated a
smaller plant;
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(d) the kind of assistance Ruasia
and Hungary are likely to give in set-
ting up this plant; and

(e) the total cost involved im this
plant?

The Deputy Minister in the Minis-
try of Bteel ang Mines (Shri P. C.
Bethi): (a) Yes, Sir.

(b) A Detailed Project Report for
the alumina plant is expected to be
submitted by M|s. CHEMOKOMPLEX
of Hungary towards the end of 1966,
After consideration of the project
report construction of the plant would
be taken up.

(c) Yes, Sir.
(d) Technical and flnancial assis-
tance will be given by Hungary for

the alumina plant and by the USSR
for the smelter. .

(e) This will be known after the
project reports are received.

Shri Himatsingka: In view of the
fact that aluminium is more and more
being used in substitution of copper,
will the Government take steps to
expedite this plant?

Shri P. C. Sethi: We are taking
all possible steps to expedite the
establishment of this plant and other
plants also.

oft vy (e : & o AT ATEAT
g fr @ wroamy ¥ A qfafrae ¢
g0, 96 % & gw wod qw F feaw
W v W feer age wor
T AT e gl ar e ¥ oamg
frafa & a1e & ot w1 FTTgEI Y ?

ot Wo Wo ¥ A, Fwdr av
=y & A faais & art & #r 307
Y gan & 1 qfufmm @ w gt
W H g aw T & W FTR IEEA
W & qvarg o gw SEA qU At
FL AR |
Dr. L. M. Singhvi: What are the
special reasons for choosing Hungary
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and Soviet Union for this kind of

collaboration, and may I know whe-

ther this collaboration would be con-

fined only to technical aspects of the

project and when this would be com-

pleted?

The Minister of Bicel and Mines
(Bbri Samjiva Beddy): We will have
to collaborate with one country or
the other. For the Koyna project,
the Germans are collaborating. We
are prepared to take the assistance
from any country. About two years
ago, the negotiastions started with
Hungary; it was thought first of all
that 1,20,000 tons of alumina would
be produced with their assistance;
but later on, when 1 went to Russia,
it was thought that a plant with
1,20,000 tons would be & small unit
and 1o be economic, they said it must
be 2 lakh tons of alumina, so that we

can produce one lakh tons of alu-
minium.
Dr. L. M. Biaghvi: 1 wanted to

know by which time this wlill be
known, namely, what the capital out-
lay would be, what the total would
be?

Shri Sanjiva Reddy: I can give the
rough figure. There i3 a slight differ-
ence of opinion. It will be round
about Rs. 38 crores. After the pro-
ject report is received, then only we
will know the complete details.

ot qyave fag - ¥ AR A
Al ¢ fr gr awa qafefaaw
Tn fwad) wom &, go femar 401 w7
T & o7 g T a% @ a7 ¥ A
wfwsis @1 avdfn ¢

Shri Sanjiva Reddy: It is not only
the public sector but in the private
sector also we are producing wlumi-
nium, I think by the end of the third
Plan we will need about two lakh
odd tons of aluminium. We are pro-
ducing aluminium in the place of
copper wherever possible, because
copper and zinc are in short supply.
Researches are going on in our labo-
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ratories. If we succeed, larger quan-
tity of aluminium be produced,
because we have Whuxite, the raw
material, while it is difficult with
regard to copper and zinc.

oft fawre qhim : & gg wrAAT
AR § f6 Freat & o gffeen g
wqrfe fear s, 3w 93 o feaat
uF & ?

st Fo wo &Y : A1 fr avit T
T}, W TEET OO R A E
AT STAT 38 §UT &9 & wOw
¥ 1y v ag e aw ) R,
foq sz fid Wi 0T q@r e
T |

Shri P. R. Chakravertl: May I know
whether the recent visit of Shri T. T.
Krishnamachuri to Soviet Russia has
finalised the terms of settlement as far
as this project is eoncerned?

Shri Sanjiva Reddy: No, 8ir. Bhri
T. T. Krishnamachari, as you know,
has been speaking in genera] terms of
trade, financial assistance and all that.
About this particular thing, there is

nothing to talk over. Everything has
been almost settled.
Shri K. N, Tiwary: What are the

reasons for the délay In getting this
report and by what time is the Gov-
ernment expecting it?

Shri Banjiva Reddy: First, a smaller
project was contemplated. Later on,
we changed the size, and therefore,
the report will take at least a year
from now, to be received from them,

Shri Hem Barua: The minister
referred to the Finance Minister's
visit to Soviet Russia. In that con-
nection, when yesterday we requested
the Finance Minister to make a state-
ment on his visit to Soviet Russia
and the possible economlc co-opera-
tion, etc., he did not make a state-
ment. But he made & statement to the
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press. How can this be possible?
They refuse to make a statement in
the House.

Mr. Speaker: He may kindly put the
supplementary. The other thing I
will see.

Shri 8. M, Banerjee: Will you allow
us to raise it after the Question Hour?

Shri Hem Barua: Because the
minister referred to that visit. That
is why I wanted to know....

Shrl Banjiva Reddy: Some hon
member asked whether Mr. T, T.
Krish hari had spoken about this.
I replied to that. I did not konw what
he spoke; I have no information about
the discussion.

Shri Hem Barua: Are we to under-
stand that immediately after the
Question Hour, you will allow us to
ralse it?

Mr. Bpeaker:
undertaking now.

oft W : WA & o Qe arde
9T 1961 ¥ fawmt @Y T & | vEH Awi
9T 120,000 =T ¥ DAfedt TwF W
farme ar W e F Set Rfed
200,000 &7 &% aFrr w1 ferare frar
T | T W ATH ¥ F - fw agh o
400,000 7 W1 Rafedt Py wfem,
uqT g% SAF WARFEIAE gO |
1 waTe ag & fiF wrET € o St
aefirt w1 g, At fon aerfufaa
wr feafr gefr 1w gefaar s
% #afedr 200,000 z goh, A w7
wefrfras &1 srdez ot 200,000 27X
w1 g ?
Shri Sanjiva Reddy: This is simnple.
If alumina is 2 lakh tons, aluminium
will be 1 lakh tons. Converting

lumina into aluminium will be taken
over by Russia?

I cannot give any

Shri Bade: After produc-lng alumina,
will it be taken up by Russia?
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Shri Sanjiva Reddy: Yes. Hungary
will help us to produce alumina. In
the next stage, Russia is going to help
us to produce aluminium. The
Russlans suggested that 1-20 lakh tons
of alumina will be too small a unit
and they suggested that we go in
for 2 lakh tons. Hungary has accepted
to increase the production of alumina.

Export of Meat, Cheese, Frult and
Vegetables

+

*336. Shri Ram Bewak Yadav:
Shri Madhn Limaye:
Shrl Bagri:

Will the Minister of Cenmmerce be
pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to the state-
ment of our Ambassador in West Ger-
many at the opening of the Colog
International Food Fair on the 26th
September, 1965 that while India was
deficit in rice and wheat, there is an
abundance of meat, cheese, fruit and
vegetables which could be exported
to other countries; and

(b) if so, Government's
thereto?

The Deputy Minister in the Minis-
try of Commerce (Shri 8. V. Rama-
swamy): (a) and (b). Enquiries made
from the Indian Embassy in Bomn
reveal that no such statement was
made by the Indian Ambassador in
West Germany on the opening day of
the Anuga Fair. However, during
his talk with the press on a subse-
quent i the Amb dor stat-
ed that though India was short of
cereals like wheat and rice, we were
trying to export not cereals, but other
ftems like canned fish products, fruit
juices, vegetables and meat products
besides our traditional items like tea,
coffee, cashew nuts ete. The Govern-
ment agrees to the statement made
by the Ambassador. All efforts are
being made to export processed foods,
sea food, spices and chatnles, fresh
fruits and vegetables etc. The same
are available for export after meet-
ing the intermal demand In the
country,

reaction
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st TRAEw aw ;e WEEy, WRITTEN wﬂs

qaTa Fft wgT A< § iy qfw gw dw QUESTIONS

ﬁmmﬁﬂﬁﬁﬂ,ﬂfmwﬂ Sending of Messages from Running

AT BT "oy ¥ qrEa’ F qgwar gy "

A1 g7 "7 AT T THAAH g
wrfgn | & ag wAan wga § foqr
@Y q77 & fgegeatd wod agt B @@
aadr 7Y F1gL wwy & awd g qwo ?

Shri 8. V. Ramaswamy: The idea is
not that we should consume whatever
we produce, We must gave on some-
thing in order to export. This fair
was primarily for the exhibition of
processed food. In fact, the exhibition
was so succeasful and the Germans
were o interested In our packed sea
fish that they immediately placed an
order for one year's stock and had it
air-lifted. This is the type of work
that this exhibition is doing.

ot TwAEw grEw ool A
" F w71 e ag we A R
R A ZW el TLT F £ I9 g AT
geFarT & F¢ 1 e Ot g & ged
garfy a5 § f& moF oy avd &
| H1F qwam § 7

8hri 5. V. Ramaswamy: We are not
consuming all the fish that is in the
sea. We are catching fish also for
the purpose of export apart from what
we eat,

oft 7 fordr : wqe ® ot wefer
ARG R s I

wrw wEEw ;g w7 § fnowe
AT R E A g g ¥ g §
afr A Aw @R &

*337. Shri Bhanu Prakash Singh:
Shri Yashpal Singh:

Will the Minister of Rallways be
pleased to refer to the reply given to
Starred Question No. 255 on the 2Tth
August, 1985 regarding sending of
messages from nmning trains and
state:

(a) whether the proposal has since
been finalised by Government; and

(b) if #o, the maln features thereof?

The Minister of State In the Minis-
try of Rallways (Dr. Ram Subhag
Bingh): (a) The scheme could not
yet be introduced on Northern Rail-
way, due to the emergency.

(b) The main features of the scheme
are that when trains are running
very late, phone Nos|addresses|car
Nos. of upper class passengers will
be obtained by Conduct Guards|
Coach Attendants and conveyed to
the destination station on phone so
that residences|offices|car drivers
waiting at station, of the passengers
could be advised about the late run-
ning of the train.

Commercial Publicity

*338. Ehrl Yashpal Singh:
Shri Eapur Singh:

Will the Minister of Commeree be
pleased to state:
() whether in view of the present
, hostilities with Pakistan, a review has
been made of India’s commerclal pub-
licity programme abroad next year;
and

(b) if so, the result thereof?

The Deputy Minister in the Minis-
try of Commerce (Shri 8. V. Rama-
swamy): (a) and (b). As a matter of
course India's commercial publicity
programme abroad is kept under cons-
tant review and where necessary
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modified according to the latest deve-
lopments in the international mar-
kets. Commercial Publicity is con-
cerned mainly with publicising the
range of our products and their being
competitive in quality and price. The
Hon'ble Member has perhaps in mind
‘External Publicity’.

wfew sft & ww wiwifgt
% fud gfeard

*339. sfigre A1e fwrdt : w
T AT qg qaT AT T WO O

(w) war afiw @&t § w19 &
y oft WA sifal @ F ww
afrard 2% %71 Fofa fasar mar & ot
At o frereht &, AT

(@) afe aff, 51 o w1 FTOT
£

ok swrer ¥ v s (W
m gwn fag) : (%) 0

(¥) =@ 9 A & whaRa
¥ wraet ¥ AT 1 wd oF e T4 E

foeeft % witwitforw condt & wew

*340. St Wyl
oft wy famdt
it T W T

w1 T NG wAATw Wl 9Y
ToTH Y F e

(%) 7t ag &= § fe s O
fasft % gt & fory fawfom ey w2
ez Favafaa ® ad fom o o
Iy @Y

(@) afz @i, a1 @& ¥ w77
g, Faire: srafi faecft & wfsr &1 e
g ufew §; W@

() & F FIeg O, fowslt
feq oot & e IuTfET © frw
QA g?
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TAYT AT WOATT HWHT H Y-
"o (oft fargior fwr) < (7) A,
Jarmifagt w1 cret &1 fra v w@
T T & qed, Iun faere @i
F9 Amed wfafew @& ®1 =W &
T gq qf fafiae qe o2 frur st
&1 g At ¥ fawelt # g e v
A grafrga ot dio fro @ qio1 Frw
197 & sroda fa mg Aifew & s &
g WAl AT 23~3-1961 F1 &< #1
o ¢ T o oF Aif fawaw fams
® oI = femmar s &

(=) v ff ¥ w5971

() o< & W ' H aarg g
dtf & wE E U wwe O
at firdy Wit e &7 free wdr
fear mr § w@iiE Aowr AT oo
writfrr fo & fawrs 1 w1 goat
T
Electric and Steam Locomotives

*342, Shri A. P, Sharma: Will the
Minister of Rallways be pleased to
state:

(a) the total requirements of the
Indian Railways for electric, diesel
and steam locomotives;

(b) the number out of them manu-
factured in the country in the private
and public sectors separately;

(c) the total cost in respect of each
of them;

(d) how does the cost of an engine
manufactured in the public sector
compare with that manufactured
in the private sector;

(e) how many of them are still im-
ported from foreign countries and the
names of the countries from which
they are imported; and

(f) where the self-sufficiency in
this respect is likely to be attaloed?
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The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
8ingh): (a) Total requirements of
locomutives for the 3rd Plan are ap-
Prosaulely as follows:—

B.G. MG NG Toal
Electrie 192 18 —_ 210
Stcam 799 325 — 1124
Diesel 375 147 as 546
Total : 1366 490 25 1881
"
(b) The of locos produced

in the Private and Public Sectors up-
to 31-10-1865 during the 3rd Plan are
given below:

Locos Public Sector  Privats Sector
Stoam 744 BG 8 MG
Diesel :; BG »

Blectric 60 BG

(c) The cost of the locomotives of
various types built in the country is
given below:

Steam Locomotives :
Passe Goads
(in ml of Rs.)

B.G. 4.64 4-46
M. G. 3.79 3-%l
Digsal Locomatives :
Broad Gauge :

The correct cost will not be known
until the development period is over
ani production stabilises near-about
the installed capacity. If the pro-
duction experience built up at C.L.W.
for steam locomotives is taken as &
guide, the cost at the Diesel Loco-
motive Works will not be more (and
may well be less) than the imported
cost,

Blactric Locomotives :
B.G.: DC  Rs. 1203 lakhs
AC Rs. 12.38 lakhs

(d) Broad Gauge steam, diesel and
electric locos are bulit in the public
sector and MG steam locos are built
in the private sector. Since the same
types of locos are not being manu-
factured in the private and public
sectors, the prices are not compara-
ble.
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(e) Ste locos are not being im-
ported fi abroad. The following
Diesel and Electric locos have been

obtained from  abroad during the
Third Plan:

Japan U.5. 4 Canada . Burope Total
Diesel — 434 37 32 503
Electric 91 == — 40 131

Total : 634

(f) Belf-sufficiency has already

been attain~d for steam Locomotives.
Regarding electric locos the tentative
requirement of 601 during the 4th
Plan will be met by indigenous pro-
duction. In the case of Diesel Loco-
motives as against a requirement of
about 1000 locos in the 4th Plan, all
are expected to be manufactured in-
digenously except about 200 MG/NG
locos. Self-sufficiency in respect of
the latter is also expected 10 be
achieved during the 5th Plan.

Trade Agreemant with Yugealavia

*343. Shri P. R, Chakraverti:
Shri P, C. Boreoah:
Shri Yashpal Singh:
Bhri Heda:
Shri Sidheshwar Prasad:

Shri R, 5, Pandey:

Shri D. D, Puri:

Shri Vishwa Nath Pandey:
8hri Kajrolkar:

Shri M. Rampaure:

Bhri Ram Harkh Yaday:

Will the Minister of Commerce be
pleased to state:

(a) whether the five year trude
ag t with Yugoslavis has been
finalised following his visit to Bel-
grade;

(b) whether the joint industrial
ventures are proposed to be under-
taken in India to supply the goods re-
quired by both the countries;

(c) whether India and Yugoslavis
have decided to collaborate to estab-
lish construction wervices and joint
wentures in pome Asian and African
countries; and
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(d) whether the Indo-Yugosiav
Trade end Economic ~Zommission
met in Belgrade in October and if so,
_the decisions taken?

The Deputy Minister in the Minis-
try of Commerce (Shri S. V. Rama-
swamy): (a) to (d). A copy of the
Protocol signed in Belgrade on
14-10-1965 ig placed on the Table of
the House. [Placed in Library. See
No. LT-5190/65].

Export of Surplus Rallway Wagons

*344. Shri Linga Reddy: Will the
Minister of Railways be pleased to
state:

(a) whether Railway Wagons are
manufactured on a large scale in
India; and

(b) if so, the steps taken to export
the surplus wagons?

The Minister of State in the Minis-
try of Rallways (Dr, Ram Subhag
Singh): (a) Yes, Sir.

(b) Efforts have been made for
some time, in close Liaison with the
Ministry of Commerce and the Indian
Missions in Foreign Countries to pro-
mote the export of rolling stock.
These include circulation of foreign
tenders to Indian manufacturers, pub-
lishing of catalogue of Railway equip-
ment available for export for distri-
bution ubroad, sending of delegations
to. potential markets abroad and in-
viting foreign dignitaries to India, As
a result of these efforts one firm has
alreddy sccured an export order for
480 M.G. wagons worth about Rs. 1.57
crores.

Import of Raw Jute frem Thailand

*345. Shri Ravindra Varma:
Shri Yashpal Singh:
Shrimati Renuka Barkataki:
Dr. Sarojini Mahishi:
Shrl Ram Harkh Yadav:
Shri Vishwa Nath Pandey:
Will the Minister of Commerce be
pleased to state:
(a) whether it has been decided to
import raw jute from Thailand for
jute industry; and

Written Answers NOVEMBER 19, 1965

Written Answers 2808

(b) it so, the quantity proposed to
be imported?

The Deputy Minister in the Minis-
try of Commerce (Shri S. V., Rama-
swamy): (a) and (b). Government
have authorised the mport of 10 lakh
baleg during the current season. In
view of our stopping of imports from
Pakistan, efforts are being made to
purchase the raw jute from Thailand.
Negotiations have been completed for
the purchase of 6 lakh bales from
Thailand in addition to the 2.5 lakhs
bales purchased already.

Import of Raw Jute

*346. Shri Indrajit Gupta:
8hri R. Barua:
Will the Minister of Cemmerce be
pleased to state:

(a) whether raw jute imports from
East Pakistan are at a standstill:

(b) it so, the extent to which this
will affect the quality of high-grade
Indian jute goods; and

(c) whether any alternative gources

of raw jute supply to India are avail-
able?

The Deputy Minister in the Minis-
try of Commerce (Shri S. V. Rama-
swamy): (a) Yes, Sir.

(b) Limited quantities of high-
grade long jute used to be imported
from Pakistan for being blended with
Indfan jute for the manufacture of
carpet backing cloth and bright hes-
sian, The stoppage of imports from
Pakistan will not very significantly
affect the quality of these products.

(c) There is no other source at pre-
sent from which supplies of such high
quality long jute can be drawn, Thai-
land will be able to supply kemaf
which ig equivalent in quality to the
Mesta grown in India.

Export of Cottomn Textiles

*347. Shri Vasudevan Nair:
8hri P. C. Borooah:
Shri Bibhuti Mishra:
Shri N. P. Yadab:
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Shri Ramachandry Ulaka:
Shri Dhuleshwar Meena:

Wil the Minister of Commerese be
pleased to state:

(a) whether jt is a fact that the
export of cotton textiles has declined
recently;

(b) it so, the reasons therefour; and

(c) the steps taken by Government
to step up the export of the same?

The Deputy Minister in the Minis-
try of Commerce (Shri 8, V, Rama-
swamy): (a) and (b). The shortfall
in early monthy of this year has since
been almost made up, and the exports
of textiles are now almost at the same
level as during the corresponding pe-
riod (January to September) of last
year,

(c). Several steps have been taken
to step up export of cotton textiles.
Some of the more important steps
taken are ag follows:

(i) In May, 1965, Commerce Minis-
ter wrote personal letters to
108 exporting mills in the
country exhorting them to in.
crease their exportg and of-
fering to look into and re-
move any difficulties stand-
ing in their way, Replies have
bee receiveq from more than
60 mills and their suggestions
and difficulties brought to
notice have promptly been
taken up with the authorities
concerned.

(ii) A close watch is being kept
on the exports of cotton tex-
tueg m countries whlch Inve

d quota restri
the import of cotton te'x‘mes.
in order to ensure that the
quotas are fully utilized with-
in the periods allowed by
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p‘t Promotion Council and
revise ways and means pf in-
creasing export of cotton tex-
tiles. One of the important
recommendationg by  thia
Committee wag to set up a
Development Committee by
the Indian Cotton Mils' Fe-
deration, which should launch
a project for manufacturing
certain specified construction
which have a ready demand
in the world market, So fur,
18 mills have joined this pro-
ject and efforts are beng
made to persuade more mills
to join this project.

(iv) An Ad-hoc Working Group
set up in the Ministry has
also made a number of rug-
gestions to increase the ex-
ports. It has laid emphasis
on evolving a suitable scheme
for credit arangements for
the exporting milly and on
streamlining some ol the
procedural difficulties waich
create hardship to the ex-
porters, The Export Credit
Guarantee Corporation has
already been asked to intro-
duce new scheme for grant
of credit facilities to the cx-
porting mills; the other re-
commendations are being
pursued in consultation with
the authorities concerned.

(v) A few delegations have been
sent to different reglons with
a view to exploring markets
for our cotton textiles,

Dastur and Ce.

*348. Shri 8. C. Samania:
Shri M. L. Dwivedi:
Shrl Subodh Hansda:
Shri Yashpal Singh:
Shri Bidheshwar Prasad:

s countries. 8hri D. C. Bharma:
(iil) A Committee was get up in Will the Minister of Steel and Mines
Decmn‘ber. 1984 under the . o) d to state:
nship of C ce v
';emtuy fo go into the work-

ing of the Cmton Textiles Ex-

(a) whether it is & fact that our
late Prime Ministar appreciated the
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role of Dastur & Co. us an indigenous
Expert Consultant Body;

(b) it so, for which works they
were taken into confidence up to date;
and

(e) what would be their role in
future about the Bokaro Steel
Project?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) to (c).
Government appreciate the part that
Indian consulting organisations like
the Central Engineering and Desiin
Bureau of Hindustan Steel, Dastur
Co. and others have to play in the
development of projects both in the
private and public sectors, Apart from
working as general consultants to the
Goverrmment, Dastur & Co. are aiso
consultants for the gtrategic Alloy
Steel Project at Durgapur. The firm
has also prepared at the instance of
the Gover t feasibility studies for
the location of a gteel plant in the
Neyveli-Salem area and also for the
location of eight large sized blast fur-
nace complexes capable of being de-
veloped into integrated steel plants.

As regards the association of Dastur
& Co. with the Bokaro Steel Plant, it
will be possible to define the scope of
such association in details only after
the detailed Project Report which has
been prepared in the USSR is receiv-
ed and has been examined,

Dastur & Co. were however paid a
fee of Rs, 6,300,000 for a preliminary
project report and a deailed project
report on the Bokaro Steel Plant
which was prepared by the firm prior
to the association of the USSR with
this project.

Office of Tea Board In Calcuita

+349, Shri Harl Vishna Kamath:
Will the Minister of Commerce be
pleased to refer to the reply given to
Starred Question No, 822A on the
24th September, 1965 and state:

() whether the 10 employees of
the Office of the Tea Board in Cal-
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cutta who were suspended and
charge-shevted are being proseculed;
and

(b) if so, at what stage the matter
rests?

The Deputy Minister in the Minis-
try of Commerce (Shri 5. V. Rama-
swamy): (u) and (b). No, Sir. None
of these employee; i; being prosecut-
ed, they are being proceed against
departmentally. The replies from the
employees to the chargesheets have
been received which will be consider-
ed by the Enquiry Officer according
to the procedure laid down for de-
partmental proceedings.

Public Sector Undertakings

*350. Shri Heda: Will the Minister of
Industry and Supply be pleased to
refer to the reply given to Starred
Question No. 410 on the 3rd Septem-
ber, 1965, and slate:

(a) whether the decisions taken as
the conference of the Chiefs of Pub-
lic Sector Undertakings held in New
Delhi in July, 1865 are being impile-
mented by the public sector projecis;

(b) if s0, the savings effected in
foreign exchange as a result thereof;
and

(¢) whether there is any machinery
to supervige the implementation of
these decisions?

The L.puty Minister in umeljnh.
try of Industry and Supply ° (Bhri
Bibudhendra Misra): (a) to (c). Di-
rectorate General of Technical Deve-
lopment have been made the main
Co-ordinating Agency to watch over
the implementation of the deciions
taken in the meeting of the Heads
of Public Sector Undertakings under
the Department of Industry held in
July, 1965, These decisions are Leing
implemented but it is too early to
my in specific terms the actual sav-
ings that have been effected.
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Global limit impesed by UK.

*351. Shri Bidheshwar Prasad: Will
the Minister of Commerce be pleased
to glate:

\(a) whether it is a fact that the
British Gover t have imposed &
five-year global limit, on her trade
with other countries including India,
which is to begin from January, 19066;

(b) if so, in what way it is expectad
to hit Indis; and
{c) the measures, if any, taken to
P te or to teract it 7

The Deputy Minister In the Minis-
try of Commerce (Shri 5. V. Rama-
swamy): (a) to (c). The Govern-
ment of the UK, have proposed a
global quota for regulating the im-
port of cotton textiles into the UK.
from certain countries for a perid of
five years. Thijs global arrangement
does not affect the present gystem of
coutnry quotas applicable to India
and Hong Kong.

The details regarding the fresh
arrangements for mport of cotton tex-
tiles from India with effect from lst
January, 1966 are still undér discus-
sion between the two Governments.

Bridge over Brahmaputra at
Jogighopa

*853. Shri J. N. Hasarika:
Shri P. C. Bortooah;

Will the Minister of Railways be
pleased to state:

(a) whether  GovernmenlL  have
agreed to Assam's demand for a
second bridge over Brahmaputra at
Jogighopa to improve ths communi-
cations in that part of the country;

(b) if so, the nature and extent of
Central aid required for the purpose;
and

(c) when the bridge is likely to be
completed?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) No, Sir.
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(b) ‘gd (c}). Do not arise.

Oompany for Keyaa and Korba
Aluminium Projects

*353. Shri Himatsingka:
Shri Rameshwar Tantia:
Shri Yashpal Singh:
Bhri Vishwa Nath Pandey:
Shri Jashvant Mehtia:

Will the Minister of Sisel amd
Mines be pleased to state:

(a) whether the Union Govern-
ment have decided and approved the
formation of @ Company in the pub-
lic sector to construct, mansge and
operate the Koyna and Kosba alumi-
nium projects;

(b) if s0, who will be ity chairman;

(c) the cauntries which have
agreed to help these projects; and

(d) whether any agreemeat has
been signed with West Germany for
the Koyna Aluminium project?

The Minister of Steel ang Mines.
(Shri Sanjiva Reddy): (a) Yes Sir.

(b) For the present the Secretary
to the Government of India in the
Ministry of Steel and Mines (Depert-
ment of mines & Metals) Will be the
Chairman of the Company.

(¢) M|S5 Vereignite Aluminium
Werke (V.AW.) of West Germany
have agreed to work as the technical
consultants for the Koyna Aluminium
project,

M|s Chemokomplex of Hungary
will be the technical consultants for
the alumina plant of the Korba Alu-
minium Project. Hungary has also
offered credit for the jmport of equip-
ment necessary for the Alumina plant.
The U.S.S.R. has agreed to give tech-
nical and financial assistance for the
smelter portion of the Korba project,

(d) An ugreement for technical con-
sultancy for the Koyna Aluminium
project has been finalised and will be
signed shortly with Mjs. V.AW. of
‘West Germany.
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Beooter and Aunto-Cycle Factory Inm
the Public Sector

*354, Bhrl Bhanu Prakash Singh:
Shri Yashpal Singh:

‘Will the Minister of Industry .and
Bupply be pleased to state.

(a) wheth Gover t propose
to set up a scooter and auto-cycle fac-
tory in the Public Sector in the coun-
#ry during the Fourth Five Year Plan;

(b) it so, the location thereof; and
(c) the funds allocated therefor?

The Deputy Minister in the Minls-
try of Indusiry and Supply (Shri
Bibudhendra Misra): (a) There is, at
present, no proposal under considera-
tion to set up a public sector project
for the manufacture of scooters and
.autocycles,

(b) and (c¢), Do not arise.
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Circular Rallway around Calcutta

*356. Shri P. R. Chakraverti:
Shri P. C. Borooah:
Shri Indrajit Gupta:

Will the Minister of Rallways be
pleased to state:

(a) whether the sub-committee,
appointed by Government to study
the possibilities of relieving Calcutta's
traffic problem, has examined the
question of introducing Circular Rail-
way;

(b) whether the said Committee is
working in collaboration with his
Ministry;

(c) whether the tachnical advice
has been sought from his Ministry;
and

(d) if so, whether it hag favoured
the construction of Circulsy Railway?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) Not yet,

(b) Yes Sir,
(c) Not yet.
(d) Doeg not arise,
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Coal Production

899, Shri Madhu Limaye:

Shri Bagri:

Will the Minister of
Mines be pleased to state:

(a) the subsidy which the Coal
Board is giving to private and
N.C.DC. Collieries;

(b} whether there has been a fall
in the production of N.C.D.C. collier-
ies;

(c) whether the
undertakings like Railways and
D.V.C. thermal stations give prefer-
ence to the coal produced by the
N.C.D.C. to boost up production; and

(d) if not, the reason therefor?

The Minister of Steel and Mines
(Bhri  SBanjiva Reddy): (a) The
Coal Board gives subsidies on account
of voluntary sand stowing, protective
works and for adverse mining factors,
to collieries, both in the private and
public sectors. The amount paid on
this account, during the year 1064-85,
was Rs. 82 lakhs and Rs. 400 lakhs to
the N.CD.C. and private sector collie-
rieg respectively,

(b) During 1965 (upto October),
the production of the N.C.D.C. colli-
riey wag 77T million tonnes, as com-
pared to 6'7 million tonnes for the
corresponding period of the previous
year,

(c) and (d), On the basis of open
tenders and negotiations, the N.C.D.C.
enter into long term arrangements

Steel and

public  sector
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991. Shri Bam Harkh Yadav: Will
the Minister of Rallways be pleased
to state:

(a) whether it is a fact that the
Office of the Divisional Superinten-
dent Northern Rallway, Ferozepors
was proposed 40 be shifted to
Jullunder;

(b) if so, the reasons therefor; and

(c) its reaction on the pecple of
Ferozepore who have much suffered
in the recent armed conflict with

for the supply of coal to or i
under the administrative control of
the Central and State Governments.
Such arrang ts, however, d
upon various factors like the distance
of consuming centre from the collie-
ries and the rates quoted.
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Pakistan?

The Minister of State |n the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) The question of shifting
the Divisional Office from Ferozepore
to Jullund wag idered, and It
was decided that the status quo at
Ferozepore and Jullundur may be
maintained as at present.

(b) From the point of view of
operational efliciency, Jullundur was
cunsidered more suitable ag Head
quarters for the Divisional Office.

(c) A gection of the public of
Ferozepore has represcnted against



2819

the shifting of the Divisional Office
from Ferozepore to Jullundur, Em-
ployees of the Divisonal Office at
Ferozepore have, however, appealed
for immediate shifting of the Divi-
sional Office from Ferozepore to
Jullundur,

Collision near Mokameh

992, Shri Ram Harkh Yadav:
Shri Onkar Lal Berwa:

Will the Minister of Rallways be
pleased to state:

(a) whether it is a fact that a
-shunting Portal Van collided with a
Mokameh bound Down Train om the
4th October, 1965 on the Mokameh
Barauni section of the Eastern Rail-
way;

(b) if so, the details of the accident
and the causes leading thereto; and

(c) the loss of life and property
Involved?

The Deputy Minister in the Minis.
try of Railwayy (Shri Sham Nath):
(a) Yes.

{b) On 4-10-85 while train No. 2
Down Mol h-Barauni Pa
was entering line No, 3 of Barauni
station, its engine collided with a
postal van fouling line No, 3. The
report of the Enquiry Committee is
ander scrutiny.

(e) Therc was no loss of life.

The cost of damage to railway pro-
perty has been estimated at approxi-
mately Rs, 1,415,

Rallway bridge on Godavrl

904, Shri Kolla Venkalah: Will the
Minister of Raillways be pleased to
refer to the reply given to Unstarred
Question No. 1936 on the 10th Septem-
ber, 1065 and state:

(a) whether Government of
Andhra Pradesh have now accepted
the estimate for the road deck and
payment of the additional cost;
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(b) whether Government have ac-
cepted any tender for the rail-cum-
road girders on the basis of the re-
vised design; and

(e) if so, the details thereof?

The Deputy Minister in the Minis-
try of Rallwayg (Shri Sham Nath):
(a) Not yet. The State Government
have been requested to expedite the
same,

(b) and (c¢)., Tenders have been
called for and are expected to be
opened on 1Tth January, 1986.

Kerala Industries Development
Cerporation

905. Shri A. K, Gopalan: Will the
Minister of Industry and Supply be
pleased to state:

{a) the number of industries which
were given finaneial gsxistance by the
Kerala Industrial Development Cor~
poration during the last four years;

(b) the industries in which the
Corporation took shares and the
amount of shares in each industry;

(¢) the new industries proposed to
be started by the Corporation direet-
ly or with the co-operation of others
this year; and

{d) tha amount proposed to be in-
vested therein?

The Depuiy Minister in the Minls-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) to (d). The
information is being collected from
the State Government and will be
placed on the Table of the House,

Brandy Factory im Kerala

906. Shri A. K. Gopalan: Will the
Minister of Industry and Supply be
pleased to state:

(a) whether there is a proposal to
start a Brandy Factory in Trivem-
drum, Kerala:
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(b) if so, the capital required The Minisigg of State in the Minis-
therefer; and try of Rail s (Dr, Ram Subhag

(¢) the employment potential ex-
pected to be created by it?

The Deputy Minister in the Minis-
iry of Industry and Supply (Shri
Bibudhendra Misra): (a) No such pro-
posal has been received by the Gov-
ernment.

tby and (c). Du not arise,

P of Titand Oxide

907. Shri A, K. Gopalan: Will the
Minister of Indusiry and Supply be
pleased to state:

(a) whether it iz a fact that the
experrment for making Titanium
Oxide from the mineral sands of
Chavara has been found successful by
a Japanese firm; and

(b} if mo, the measures proposed to
be taken by Government for produc-
ing Titanium Oxide? .

The Deputy Minister in the Minis-
try of Industry and Bupply (Shri
Bibudhendra Misra): (a) and (b). The
Ilmenite produced at Chavara is al-
ready being utilised successfully by
M!s Travancore Titanium Products
Lid, Trivandrum in the manufacture
of Titanium Dioxide. However, a
Japanese firm who had carried out
triauls on u plant scale for the manu-
facture of Titanium Dioxide based on
the Ilmenite produced at Chavara has
not found that Ilmenite suitable to
their process.

Civil Defence Organisation

908. Shri Ram Harkh Yadav: Will
the Minister of Rallways be pleased to
=tate:

(a) whether the Railway Adminis-
tration has set up ils Civil Defence
Orpanisation in the Delhi area;

{b) if so, the details thereof; and

ie) whether the Administration has
organised film shows to enlighten the
travelling public on civil defence and
civic responsibilities and if so, the
details thereof?

Singh): (a) Yes,

{b) The Civil Defence work in
Delhi Division, which includes Delhi
arem, is in charge of a Senior Officer.
For the purpose of Civil Defence,
Delhi Area has been divided into 6
sub-areas, each under the charge of
an Emergency Officer, assisted by
Shift Officers, Post Warden, Sector
Wardens, First-Aid, Fire Fighting
Partieg and trained staf in the
various serviceg on the basis of the
instructions issued By the Director,
Civil Defence, Delhi Administration.

(c) Yes, 158 film shows were orgu-
nised in Delhi Area.

Diverstfication of Agricultural

Exports
909. Shri Sidheshwar Prasad: Will
the Mini of C be pl 4
to state:

(a) whether any attempt has been
made for diversification of agricul-
tural exports by substituting products
of plantation eand horticulture for
cotton, sugar and oil seeds; and

(b) if so, the result thereof?

The Minister of Commerce
Manubhai Bhah): (a) No, Sir.

(b) Does not arise,

(8hri

Shortage of Coal in Delhi
910. Shri P. K. Deo:

Will the Minister of Bteel and Mines
be pleased to state;

(a) whether it is = fact that some
complaints have been recelved from
the residents of Delhi regarding the
acute shortage of coal in Delhi; and

{b) it so, the action taken by Gov-
ernment in this regard?
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The Minister of Steel and Mines
(Shri  Banjiva Reddy): (a) and
(b). No complaints about shortage of
soft coke have been received. The sup-
Ply position of soft coke to Delhi was,
bowever, affected in September, 1865
on account of the restrictions imposed
by the Railways. The position has
since improved as will be seen from
the following statement:

Month Despatches
(in wagons)
August 1865 1273
September 1965 686
October 1965 1385
November 1065 298
(upto Tth)

Indusirial Estates

911, Bhri B, K. Das: Will the Minis-
ter of Indusiry and Supply be pleased
to state:

(a) the number of Industrial
Estates established during 1964 and
the first half of 1985;

(b) the amount spent towards the
capital cost of the Industrial Estates
during the above period; and

(¢) whether there has been any
recovery of the same so far?

The Deputy Minister in the Minis-
try of Industry and Bupply (Shri
Bibudhendra Misra): (a) to (c). The
information is being collected from
the State Governments and will be
placed on the Table of the House.

Manufacture of Air Rifles

912. Shri Karnl Singhjl: Will the
Minister of Indusiry and Supply be
pleased to state:

(a) the number of air-rifles being
manufactured in India; and

(b) whether these have been found
by the National Rifle Association of
India to be satisfactory for civilan
rifle training?

The Deputt Minister in the Minis-
try of Industry and Supply (Shrl
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Bibudhendra Misra): (a) Precise data
are not available in respect of air-
rifles which do not attract the provi-
sions of the Arms Act. The State
Governments have been addressed and
information, when it becomes avail-
able will be laid on the Table of the
House.

(b) The National Rifle Association
have not tried such rifles for civilian
rifle training and are, therefore,
unable to express an opinion on their
suitability.
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Over-bridges in Kanpur
914. Shrl 8. M. Banerjee: Will the

Minister of Railways be pleased to
state:

(a) whether it is a fact that over-
bridges, although sanctioned, have
not been constructed in Kanpur;

(b) if so, the reasons therefor; and

(c) whether this delay is partly
due to the non-payment of money by
the UP. Government?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
{a) and (b). There are proposals from
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Kanpur Nagar Mahapalika and the
Government of UP. for (i) a road
overbridge across Juhi Marshalling
Yard, (ii) a road overbridge at the
G.T. Road level crossing and (iii) a
sub-way at the level crossing at Mur-
ray Road.

Of these, the work on the road over-
bridge across Juhi Marshalling Yard
is already in progress. Necessary
layout plan for the sub-way at Mur-
ray Road is being finalized by the
Railway in consultation with Kanpur
Nagar Mahapalika. For the road
overbndge at the G.T. Road level

preliminaries for
the execution of the work, including
apportionment of cost between the
Railway and the State Government,
as per extant rules, are now being
finalized in consultation with the
State Government,

(¢) Does not arise.

Lady Travelling Ticket-Examiners on
N.E. Rallway

915, Shri Vishwa Nath Pandey:
Will the Minister of Rallways be
pleased to refer to the reply given
to Unstarred Question No. 2742 on the
24th September, 1885 and state the
reasons for not having Lady Travel-
ling Ticket Examjners on the North
Eastern Rallway?

The Minister of State in the Minis-
try of Rallways (Dr., Ram Subhag
Singh): The necessity for provision
of Lady Travelling Ticket Examiners
has not been felt on N.E. Railway.

Collision near Sahjanwa Station

916, Shri Vishwa Nath Pandey: Will
the Minister of Railways be pleased
=to refer to the reply given to Unstar-
red Question No. 1979 on ®he 10th
September, 1985 regarding the colli-
sion near Sahjanwa station on the
Gorakhpur-Gonda main line on the
268th August, 1965 and state:

(a) whether the causes of the accl-
dent have since been investigated;
and
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(b) it so, thswult thereaf?

The Deputy Minister in the Minis-
try of Rallways (Shri Sham Nath):
(a) Yes.

(b) Acl:ordh:g to the findings of
the E y ittee the ident
was due to faﬂu.re of railway staff.

Derailment near Bhaini Junction

917. Shri Vishwa Nath Pandey:
Will the Minister of Rallways be
pleased to refer to the reply given to
Unstarred Question No. 1967 on the
10th September, 1965 regarding the
derailment near Bhatni Junction on
the Gorakhpur-Chapra main line
(North Eastern Railway) on the 23rd
August, 1965 and state:

(a) whether Government have
since received the investigation re-
port about the causes of the derail-
ment;

(b) if s0, the details thereof; and
(e) the action taken in the matter?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) Yes.

(b) According to the finding of the
Enquiry Committee, the accident
occurred due to a fitting on the under-
gear of a wagon on the traln having
got disconnected and fouled the
track at the points. The Committee
held that the staff responsible for
examination of the wagon had failed
to detect that the fitting had not been
properly secured.

(c) Suitable disciplinary action has
been taken against the staff held res-
ponsible.
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Recovery of Rails from a
Kanpur Firm

919. Shri Bhanu Prakash Singh:
Shri Yashpal Singh:

Will the Minister of Rallways be
pleased to refer to the reply given to
Unstarred Question No. 791 on the
2Tth August, 1965 regarding the re-
covery of rails from a Kanpur firm
and state:

(a) whether the Police investiga-
tion has since heen rompleted;

(b) if so, the broad details there-
of, and

{e) the action taken or

proposed
to be taken in the matter?

‘Yhe Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (ak and (b). Yes. The police
have submitted a charge sheet to the
Court of law on 17th August, 1985.

*¢) Prosecution is being launched
against the accused persons.

Fire arl’adrepnj Station (8. E. Riy.)

920. Bhri Bhanu Prakash Singh:
Shri Yashpal Singh:

WwWill the Minister of Rallways be

aleased to refer to the reply given to
Unstarred Question
27th August, 1965 regarding the fire

No. 792 on the
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at Padreganj Railway Station (S.E.
Railway) ang state:

(a) whether the cause of the fire
has since been investigated; and

(h) it so, the action taken against
those responsible for the fire?

The Minister of State in the Minis-
try of Rallways (Dr. Ram Subhag
Singh): (a) Yes. The police enquir-
ed into the case and declared it as
an accidental fire.

ib) In view of reply to (a) above,
tht question does not arise.

Precision Tool Factory, Kerala

921. Shri Bhanu Prakash Singh:
Shri Yashpal Singh:

Will the Minister of Industry and
Supply be pleased to refer to the
reply given to Unstarred Question No.
798 on the 27th August, 1965 and state
the progress since made in the esta-
blishment of the Precision Instru-
ments Factory at Kerala?

The Deputy Minister in the Minls-
try of Industry and Supply (Shri
Bibudhendra Misra): The detailed
project report has been scrutinised in
consultation with the Soveit Experts
by the Instrumentation Ltd, a Cen-
tral Government Undertaking which
is going to mmplement this project.
The recommendations made by the
Instrumentation Ltd., to the Govern-
ment on the detailed project report
are now under consideration of Gow-
ernment,

Rokaro Coalfields

922. Shri P. R. Chakraverti:
Shri P. C. Borooah:

Will the Minister of Steel
Mines he pleased to state:

(a) whether a study about the gec-
:ugy and coal resources of the Bokaro
Coalfield has been made by a former
official of the Geologica] Survey of
'ndia;

(b) whether the survey has reveal-
ed that India will have to depend

and
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largely on the Bo';a‘ro Coulfield for
metallurgical coal;

(e) what peculiarities of the Damo-
dar Valley Coal basin have been
brought to light by the survey; and

(d) to what extent this survey can
be utilised in syst tic devel t
of the basin?

The Minister of Steel and Mines
(Shrl Sanjiva Reddy): (a) Gov-
ernment is not aware of any study of
the Bokaro coalfield by a former offi-
cial of the Geological Survey of India.

(b) to (d). The studies which have
been made by the Geological Survey
of India, the Indian Bureau of Mines
and the National Coal Development
Corporation have revealed that large
deposits of semi-coking and medium
coking coal occur in the Bokaro Coal-
field. The National Coal Develop-
ment Corporation is already working
some mines in this fleld and has plans
to open others.

Mysore Iron and Steel Works

923, Shri Yashpal Singh: Wil the
Minister of Steel and Mines be pleased
to refer to the reply given to Unstar-
red Question No. 2765 on the 24th
September, 1965 and state:

{a) when the conversion to alloy
steel making in Mysore Iron and
Steel Works will be completed; and

(b) the extra expenditure likely to
be incurred thereon?

The Minister of Bteel and Mines
(Shrl  Sanmjiva Reddy): (a) The
Scheme is expected to be completed
by 1968.

(b) The expenditure on conversion
to alloy steel as presently estimated
is Rs. 10.71 crores.

House Rent Allowance to Rallways
Employees
924, Bhri Yashpal Singh: Will the

Minister of Rallways be pleased to
refer to the reply given to Unstarred
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Question No. 2779 on the 24th Septem-
ber, 1965 regarding the House Rent
Allowance to Railway Employees in
Olavakot Division, Southern Railway!
and state:

(a) whether the matter under ex-
amination of the Railway Administra-
tion has since been finalised; and

(b) if so, the details thereof?

The Minister of State in the Minis-
try of Rallways (Dr. Ram Subhag
Singh): (a) and (b). The matter is
still under consideration.

Export of Pepper

925. Shri Yashpal Singh: Will the
Minister of Commerce be pleased to
refer to the reply given to Unstarred
Question No. 2767 on the 24th Septem-
ber, 1965 and state:

(a) whether Government have ex-
amined the suggestions made by the
Nationa] Council of Applied Economic
Research in their report on the pros-
pectc of export of pepper; and

(b) if so, the decision taken in the
matter? \

The Minister of Commerce (Shri
Manubhat Shah): (a) and (b). The
suggestions are still under examina-
tion in consultation with the autho-
rities concerned. A decision is ex-
pected to be taken shortly.

Export of Fruits

926. Shri P. R. Chakraverti:
Shri Yashpal Singh:
Dr. Ranen Sen:
8hri P. C. Borooah:
Shri Dinen Bhattacharya:

Will the Minister of Commerce be
pleased to state:

(a) whether Government have any
proposal under consideration for in-
creasing the export of fruits; and

(b) if so, the details thereof and
the foreign exchange to be earned
thereby?

The Minister of Commerce (Shri
Manubhai Shah): (a) and (b). Even
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though there is no deflnite proposal,
in order to increase the export of
fruits, Government have been taking
various steps, such as. formation of a
Banana and Fruit Development Com-
mittee to look into the various prob-
lems connected with the export of
bananas and other fruit and suggest
suitable measures. A Banana Delega-
tion was sent in 1963 to some of the
West Asian & European countries to
explore the market possibilities for
Indian bananas and other fruit in
those countries. With a view to pro-
mote the export of fruit from the four
Southern States, viz.. Madras, Andhra
Pradesh, Mpysore and Kerala, a
Banana and Fruit Development Cor-
poration has been set up. Transport
facilities such as special type of rail-
way wagons are provided for same
movement of bananas from the pro-
ducing centres to the Port of shipment.
10 per cent Tax Credit is granted on
exports of fresh fruits.

Heavy Electricals (Indla) Limited,
Bhopal

Shri Marandi:
8hri Yashpal Singh:
Shri Utiya:

Will the Minister of Industry and
Supply be pleased to state:

(a) whether there is any proposal
for the expansion of the Heavy Elec-
tricals, Limited Plant at Bhopal;

(b) it so, the details thereof; and

(c) the allocation of funds made for
the purpose?

The Deputy Minister in the Minls-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) and (b).
Yes, Sir. The expansion of the Heavy
Electricals (India) Limited, Bhopal
for the manufacture of traction trans-
formerg for 26 KV freight locomotives
upto 160 numbers a year and for in-
creasing the capacity for the manufac-
ture of capacitors from 108,000 KVAr
to 162,000 KVAr per annum has
recently been approved by Govern-
ment. The estimated cost of these
schemes is Rs. 40°46 lakhs and Rs. 7:92
lakhs respectively.
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The expansion of the plant for in-
creasing the manufacturing capacity
of power transformers from 3 million
KVA to 8 million KVA at an estimat-
ed cost of Rs. 279 lakhs and of trac-
tion motors und associated equipment
from 800 Nos. to 1600 Nos. per annum
at an estimated cost of Rs. 273 lakhs
is at present under consideration.

A scheme for enhancing the scope
of the manufacturing capacity of
steam turbo sets from 600 MW to 1200
MW per year with g potential upto
2000 MW is also under consideration
of the project authorities,

(¢) Funds required for implement-
ing the approved schemes are includ-
ed in the annual budget estimates of
the Company and will be released as
and when required.

Railway Service Commission for Bihar

928. Shri Marandi:
Shri Yashpal Singh:
Shri Utlya:

Will the Minister of Railways be
Pleased to refer to the reply given to
Starred Question No. 530 on the 10th
Seplember, 1965 regarding the setting
up of a separate Railway Service
Commission for Bihar and state the
decision taken in the matter?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): The matter is still under
consideration.

Widening of Rallway Bridges in Delhi

929, Shrl Yashpal Singh: Will the
Minister of Rallways be pleased to
state:

(a) the progress so far made in
widening the Railway Bridges in
Delhi; ]

(b) the number of bridges so far
widened and the expenditure incur-
red thereon; and

(c) the number of bridges still to
be widened?
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The Deputy Minister in the Minis-
try of Rallways (Shri Sham Nath):
(a) and (b). Three road overbridges
are being widened in Delhi area, viz.
Pul Bangash, Dufferin and Pul Mathai
rhe work on the Pul Bangash and
Dufferin Bridges has been completed,
as far as the Railway is concerned.
The work on Pul Mathai is in pro-
gress and is expected to be leted
by the end of the current year, 1985,
The estimated cost of widening the
three bridges is Rs. T'44 lakhs,

(c) There is no definite proposal
from the Municipal Corporation or
New Delhi Municipa] Committee, s
far, to widen any other Railway
Bridges.

Additional Train between Delhi and
Ferosepur
930. Shri Bagri:
Shri Madhu Limaye:
Bhri Bam Sewak Yadav:

Will the Minister of Rallways be
pleased to state:

(a) whether Government propose to
run an additional Mail train between
Delhi and Ferozepur in view of the
overcrowding in the Punjab Mail; and

(b) if so, when the new train
service is likely to be introduced?

The Minister of State in the Minis-
try of BRallways (Dr. Ram Sobhag
Singh): (a) Percentage occupation of
through trains including Punjab Mail,
running between Delhi and Feroze-
pur, as revealed in April, 1985 census,
ig not such as to warrant an additional
train on the section wmpart from
such a service being infeasible for
want of spare line capacity,

(b) Does not arise,
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Industrial Cooperatives

932, Shri P. R. Chakraverti:
Bhri K. N, Tiwary:
Shri M. Rampure:
8hri Mohammed Koya:

Will the Minister of Industry and
Supply be pleased to state:

(a) whether Government have fina-
lised guidelines to develop industrial
cooperatives in the light of the report
of the second working group on in-
dustrial Cooperatives headed by Shri
B. P. Patel;

(b) whether Government have con-
sidered the working group's main re-
commendations, with special reference
to the pattern of Government assis-
tance; and
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Mining Lease for Coal in M.P,

933. Shri Vidya Charan Shukia:
Dr. Chandrabhan Singh:
Shri Parashar:

Shri Hukam Chand
Kachhavaiya:

Shri Chandak:

Shri Wadiwa:

Shri J. P, Jyotishl:

Shrl Daji:

Shri R. 8, Tiwary:

Shri Bade:

Shri U. M. Trivedi:

Shri Shiva Dutt Upadhyaya:

Will the Minister of Steel and
Mines be pleased to refer to the reply
given to Unstarred Question No. 1820
on the 10th September, 1965 and state
the reasons for not accepting the pro-
posal of the Government of Madhya
Pradesh for the grant of a mining
lease for coal over some areas in
Madhya Pradesh in favour of the
Madhya Pradesh State Mining Corpo-
ration?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): According to
present assessment of coal demand
there is no need to open any new
non-coking coal mineg in Madhya
Pradesh during 4th Plan period as the
mining projects already under imple-
mentation and those approved in the
current Plan period will be able to
take care of the demand for non-
coking coal for this period. In view
of the above, the recommendation of
the State Government for the grant
of a mining leasc for coal in Bakahi
and Bakahg villages in Sohagpur
tehsil in favour of the Madhya
Pradesh State Mining Corporation was

(c) whether the suggested admini
strative measures for strengthening
the industrial cooperatives have been
found acceptable?

The Deputy Minister in the Minis-
try of Indusiry and Supply (Shri
Bibudhendra Misra): (a) to (¢). A
statement has been laid on the Table
of the House. [Placed in  Library.
See No. LT-5191|65).

not P

Mineral Surveys in M.P,

934. Shri Vidya Charan Shukla:
Shri Harl Vishnu Kamath:
Dr. Chandrabhan Singh:
Bhri Parashar:

Shri Hukam Chand
Kachhavalya:
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Shri Chandak:

Shri J. P. Jyotishi:

Shri Daji:

Shri Wadiwa:

Shri R. S. Tiwary:

Shri Bade:

Shri Shiva Dutt Upadhyaya:
Shri U. M, Trivedi:

Will the Minister of Steel and
Mines be pleased to refer to the re-
ply given to Unstarred Question No.
495 on the 2Tth  August, 1965 and
state:

{u) whether the proposals for in-
vestigation work in respect of certain
mineral surveys in Madhya Pradesh
fexcepting Ruigarh and Narsinghpur)
have since heen considered by Govern-
ment;

(b} whethey Government have ac-
vepted the same; and

te) if so, the details thereof?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) Sug-
gestiong for investigation of certain
areas including parts of Shahdol,
Surguda, Jhabua, Shivpuri, Guna,
Gwalior, Hoshangabad, Sagar, Dewas,
Seoni. Mandla, Damch, Balaghat,
Jabalpur, Chindwaru, Raisen and
Morana wvre received from the Gov-
ernment of Madhya Pradesh., Back-
ground information and details of
location of mineralised zopes in resp-
cct of these arcas is being collected
from the State Government. A decis-
ion regarding geological investigation
of these areas will be taken on receipt
of this information.

ib} and (¢). Do not arise,

Salem-Bangalore Rail Line

935. Shri Linga Reddy: Will the
Minister of Railways be pleased to
state:

ta) when the construction of the
Salem-Bangalore Railway Line was
taken up,

tbj when the same will be complet-
ed; and

(c) the tota! cost involved therein?

KARTIKA 28, 1887 (SAKA)
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The Depu§®Minister in the Minis-
try of Rallways (Shri Sham Nath):
. - —
tu) Construction of this line was sane-
tioned in February, 1962.

(b) The line is expected to be
ready by December, 1068,

{r) The project is estimated to cost
about Rs. B85 crores.
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Parcel Clerks

938, Bhrl Gulshan: Will the Minister
of Rallways be pleased to refer to the
statement laid on the Table on the
18th December, 1964 in fulfilment of
an assurance given in reply to Un-
starred Question No. 1280 on the 25th
September, 1964 and state:

(a) whether the investigations in
respect of the seven parcel clerks who
have been stayed in Delhl area fer
more than 15 years, have "been com-

pleted;
. (b) if so, the result thereof;
(e) the action taken in the matter;
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(d) whether they have also been
transferred out of Delhi area; and

(e) if not, the reasons therefor?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) to (c). Out of the 7
Parcel Clerks, 2 were found to have
infringed the relevant Conduct Rules
in not having obtained permission for
the transaction in immovable pro-
perty and they were taken up depart-
mentally. One was punished with
withholding of increment with perma-
nent effect for 2 years and the other
with withholding of increment with
temporary effect for 4 months in view
of his impending retirement on
9-5-66 and his date of increment being
1-1-86.

Preliminary investigations to see if
the expenditure incurred by the 7
Parcel Clerks in this regard wuas
within the known sources of their
income have been completed. In 3
cases the assets are not questionable
and in 1 case the S.P.E. have already
looked into it and dropped the case.
in the remaining 3 cases, further in-
vestigationg are still being made.

(d) No.

(e) Normally staff in this category
get their turn for transfer out of Delhi
area after about 15 years due to con-
centration -of a much larger percen-
tage of staf! in this area. Of the seven
Parcel Clerks, four were not transfer-
red due to their impending retire-
ment and the turn of remaining three
is yet to come.

Export Houses
939, Dr, Sarojinl Mahishi: Will the
Minister of € be pl d to
state:

(a) the number of export houses re-
gistered with the Government so far;
and

(b) their performance uptodate?

The Minister of Commerce (Shri
Manubhai Bhah): (a) 71 Export
Houses have go far been accorded re-
cognition by this Ministry.
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(b) A statement indicating the ex-
port performance of each Export
House is laid on the Table of the
House. [Placed in Library. See No.
LT-5182/65].

Export of Sheet Glass

240, Shri Heda: Will the Minister of
Commerce be pleased to refer to the
reply given to Unstarred Question No.
2367 on the 1Tth September, 1065 and
state:

(a) whether Government have since
decided to compensate, by way of sub-
sidy, the manufacturers of sheet glass
who have suffered losses in the ex-
ports undertaken by them: and

(b) if so, the quantum of subsidy
to be given?

The Minister of Commerce (Shri
Manubhal Shah): (a) and (b). The
proposal u nder consideration is that
the State Trading Corporation will
make purchases from the manufac-
turers at prices to be agreed upon with
them and sell the products in the
export market at the best avallable
price, The losses on such exports w
be comp d by the Gover t

Steel plates

841, Shri D. D, Parl: Will the
Minister of Steel and Mines be pleas-
ed to state:

(a) whether Government are aware
that the production of heavier sections
of commercial quality mild steel
plates is far from satisfactory;

(b) if so, the reasons therefor and
the steps taken or being taken to
step up production of these plates;

(c) whether Government are also
aware of the fact that quota certi-
ficates for such plates have not been
issued to the actual consumers for s
long time now; and

(d) if so, the reasons therefor and
when Government expect the supply
position of these plates to ease?

The Minister of Steel and Mines
(Bhrl Sanjiva Reddy): (a) and

2842

(b). No, r‘ Before 1st April 1885,
mild steel plates were classiied &3
‘tested’ and ‘untested' steel and was
marketed as such, With effect from
1st April 1965, the ISI Certification
Marks Scheme has been introduced
according to which M.S. Plates are
classified as “standard", “commercial”
and “off-grade”. The “standard” ard
“commercial” quality of stcel are
coveredi by test certificates. Although
the total production of plates is well
in accordance with rated capacity,
there has been a steady increase in
the percentage of ‘tested’ or ‘standard’
steel plates produced.

(e} and (d). Due to a heavy back-
log of orders for heavier plates on
producers, the issue of quota certlfi-
cates was restricted, although sup-
plies to consumers continued against
the old orders already booked. Quotas
certificates will be issued more freely
ag and when there is a reduction in
the back-log of orders on the planta.
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Cement Factory in Kangra

943. Shri Daljit Singh: Will the
Minister of Industry and Supply e
pleased 1o state the progress so far
made in the setting up of » Cemeont
Factory in Kangra district of Punjab?

The Deputy Minister in the Minis-
try of Industry nad Supply (Shri
Bibudhendra Misra): According o
the preliminary surveys carried out
by Geological Survey of India, the
indicated limestone reserves at Dha-
ramkot in Kangra district are of th»
order of 15 million tonnes, The Statle
Government are undertaking detailel
investigations for proving the lime-
stone deposits, which is cxpectzd to
be completed in about one year. Fur-
ther progress in the matter depends
on the results of these investigations.
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Inclusion of Rallway Employees
in Bonus Bcheme

945, Shri Rajdeo Singh:
Minister of Rallways
state:

Will the
be pleased to

() whether Government propose to
consider the inclusion of Railway em-
ployees glso in the Bonus Scheme; and

(b) if not, the reasons therefor?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) No.

1) Railways ar> excludei from
the Bonus Scheme because they dis-
charge o public function and their
surpluses cannot be considered as
“profits”.
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Forward Deallogs in Groundnut OH

947, Shri Dinen Bhattacharya:
Dr. Ranen Sen:

Will the Minister of Commerce be
pleased 1o state:

(a) whether Gorvernment have re-
osived a memorandum from the
Andhra Pradesh Oil Millers' Associa-
tion demanding a ban opn forward deal-
ings in groundnut oil; and

(b) if so, the action taken thercon?

The Minister of Commerce (Shri
Manubhal Shah): (a) Yes, Sir.

(b) Forward trading in all edible
olls is b d pt for groundnut
oil. Even in the case of groundnut
ofl, Government has not so far per-
mitted forward trading during ‘he
current season except in non-trans-
ferable specific delivery contracts,

Heavy Engineering Corporation,
Ranchi
#48. Shri P. K. Ghesh:
Shri Sudhanss Das:

Will the Minister of Indusiry and
Bupply be pleased to refer to the reply
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given io #rn:d Question No. 412 on
the 3rd September, 1865 and state:

(a) the position in regard to the sur-
plus Civil Engineers in the Heavy
Engincering Corporation, Run_hi as on
the 1st October, 1965; and

(b} whether it is a fact that out of
the surplus of 147 in different cutego-
ries as on Ist June, 1965 only four
Executive Engineers have been issucd
notices of retrenchment?

The Deputy Minister in the Minis-
try of Industry and Supply (Shrl
Bibudhendra Misra): (a) As on the
1st October, 1865, there were 90 pei-
sons who ore surplug as showp helow:

Zonal Engineor L
Exccutive Engineers
Asistant Engineers 21
Engineer Assistants/ o4
Overseers
(b} Yes, Sir.

Meavy Engineering Corporation,
Ranchi

949. Shri P. K. Ghosh:
Shri Sudhansu Das:

Will the Minister of Industry and
Supply be pleased to refer to the reply
given to Starred Question No. 412 on
the 3rd September, 1865 and stale:

(a) the results of the efforts made
by Government with regard to  the
absorption of surplus Civil Enginecrs
of the Heavy Engineering Corporatior,
Ranchi in Bokaro Steel Plant, Road-
wings of the Ministry of Transport
and other projects; and

(b) whether the programme  for
training the surplus Civil Engineers
in other trades has been finalised and
if so, how many are receiving train-
ing?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Btbudhendra Misra): (a) So far,
none of the surplus Civil Enginecrs
has been absorbed in any other pro-
ject. However, the number of Sur-
plus Civi] Engineers which was 147
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as on the lst June, 1885 has decreas-
ed to B0 as on the 1st October, 1965
8s 34 have left the Corporation on
alternative employment and 23 have
been absorbed within the various
units of the Corporation,

(b) No, Sir. This is still under con-
sideration.
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Indigenous Manufacture of Steel Plant
Components
951. 8hri R. 8. Pandey:
8hri Rajeshwar Patel:
Will the Minister of Steel and

Mines be pleased to state:

(a) whether it 1 a fact that Gov-
ernment have directed the public sec~
tor undertakings to devise measures
for the maximum use of indigenous
components; and

(b) if so, the mun features of the
direotives given?

The Minister of Bteel and Mines
(Shri Sanjiva Reddy): (a) and
(b), The importance of maximising
procurement of spare parts and com-
ponents from indigenous sources in
view of the difficult foreign exchange
position has been impressed upcn
public sector undertakings including
the steel plants, Applications for the
import of these ilems are scrutlinised
from the indigenous angle by the
Directorate General of Technical
Development in the Ministry of Indus-
try and Supply before clearance is
given.

Price of Coiton

952. Shri D, B, Patil: Will the Minis-
ter of Commerce be pleased to state:

(a) whether a National Productivity
Council Study Group on Cotton has
recommended that the textile mills
should purchase cotton directly from
the Co-operative Cotton Ginning and
Pressing Factories or directly from
the Cotton Growers' Associations to
ensure that the growers get a fair
price; and

(b) it so, the steps contemplated
for the implementation of this recom-
mendation?

The Deputy Minister in the Minis-
try of Oommerce (85l 8. V. Rama-
swamy): (a) No, Sir,
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(b} Doeg not arise.

Bombay-Howrah Janta Express

$53. Shri Harl Vishnu Eamath: Will
the Minister of Railways be pleased
to state:

(a) whether numerous representa-
tions have been made for increasing
the fri of the Bombay-Howrah
Janta Express (both Up and Down),
80 as to make it a daily train, falling
which at least four times a week, in
order to cope with the heavy passen-
ger traffic;

" (b) whether those representations
have been considered; and

(e) if so, the decision reached in the
matter?

The Minister of State in the Minis-
try of Rallways (Dr. Ram BSuobhag

Singh): (a) Some representations
have been received.
(b} Yes,

(e) For want of spare line capacity
it is not feasible to run this bi-weekly
service with greater frequency on
Bombay-Allahabad  section and, on
Allahabad-Howrah section, there is no
traffic justification for increasing the
frequency,

Over-bridge at Itarsi Station

954, Shri Harl Vishnu Eamath: Will
the Minister of Ballways be pleased to
refer to the reply given to Unstarred
Question No. 1971 on the 10th Sep-
tember, 1865 regarding the over-bridge
near Itarsi Statipn and state:

{a) the number of times that re-
minders have been lssued to the Gov-
ernment of Matlhya Pradesh;

(b) whether approval and accept-
ance have been received from the
Government of Madhya Pradesh;

(e) if so, when the work will com-
mence, and when the over-bridge is
expected to be commissioned; and

(d) if the reply to part (b) above
be in the negative, whether the
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State G&tmmut have been asked

to explain their silence?

The Deputy Minister in the Minls.
try of Rallways (Shrl Sham Nath):
(a) State Government have been re-
minded 4 times from May, 1903 to
October, 1965.

(b) No.
(e} Does not arise.

(d) Does not arise—as the matter
is being pursued with the State Gov-
ernment regularly, and in August,
1885 the State Government had indi-
cated that this scheme was under their
active consideration,
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Seizure of Indian Goods by Pakistan

957, Shri Himatsingka:
Shri RBameshwar Tantia:
Shri R. Barua:

Will the Minister of Commerce be
pleased to state:

(a) whether Government have set
up a special cell to consider the prob-
lem arising from the seizure of Indian
goods in transit by Pakistan and the
oft loading of Indian goods at neutral
ports; and

(b) if so, how far the formation of
this cell will help the Industries
which have suffercd great hardship
as a result of this action by Pakistan?

The Deputy Minister in the Minis-

try of Commerce (Shri S, V. Rama-

swamy): (a) Yes, Sir.

(b) Where the impounded goods
are of s'rategic importance (o the
country from the point of view of de-
Ience production or industrial produc-
tion, the cases will be processed for
issue of licences afresh for import of
machinery, raw material elc. in con-
sultation with the authorities concern-
ed, subject to the availability of for-
cign exchange.
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Export of Handloom Cloth

960. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Commerce be
pleased to state:

(a) the quantity of handloom cloth
exported by the Handloom Export
Promotion Organisation itself, exclud-
ing its associates, during the last six
months; and

(b} the quantity of handloom cloth
sold to the business associates for ex-
ports against orders received by them
during the same period?

The Deputy Minister in the Minis.
try of Commerze (Shri 5. V., Rama-
swamy): (a) The value of handloom
cloth exported by the Handicrafts and
Handlooms Exports Corporation dur-
ing the six month period ending
30-8-1965 was Rs. 31.34 lakhs.

(k) Nil.

Coal Demanded by Orissa
Government

961. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Steel
Mines be pleased to state:

and

{a) the demands for various grades

of coal received from the Orissa
Government during 1865-66 so  far;
and

(b) the quantity supplied to that

State so far during the same pericd?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) The
Orissa Government  asked for 409
wagons per month which relate only
to the controlled varieties of coallzoke,

(b) 3480 wagons of both controlled
and decontrolled varieties of coal and
coke were supplied to State sponsor-
ed industries in Orissa during the
period from April to Soptembr 1985,
This works out to an average of 580
wagons per month. In addition, some
quantities were supplied by road
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Manufacture of Power Tillers

92. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Industry and
Supply be pleased to refer to the reply
given to Unstarred Question No, 433
on the 26th February, 1965 and state:

(a) whether the schemes regarding
the manufacture of power tillers in
collaboration, with a Japanese irm
have since been considered; and

(b) it so, the up-to-date progress
made in the setting up of the proposed
factory?

The Depuiy Minister in the Minis-
try of Industry and Supply (Shrl
Bibudhendra Misra): (a) and (b).
All the schemes received for the
manufacture of power tillers have
been considered and leters of intents

have been issued ‘o the following

parties:

SIII.H.NU. Name of the firm  Lecation of
the propesed
factory

1. Mys. Hyderabad Allwyn Andhra
Metals Limited Pradesh
2. M/ ].K. Cotten Spinn-
ing and VWeaving Mills
Co. Ltd., Ksnpur u.r.

In addition, the cases of the follow-
ing three agencies for the issue of
letter of iniunt for the manufacture of
power tillers are under consideration:

(1) M/s. Paravara Tools and Im-
plements Co-operative Society
Limited, Paravaranagar.

(2) Director of Industries, Pu.njgli..

(3) UP. State Industrial Deve-
lopment Corporation, UP,
Kanpur.

Earlier, letters of intent had also
hecn issued to the follawing two firms
for the manufacture of power tillers:

(1) Orissa Industrial Development

Corporation, Bhubaneshwar.
(2) M/s, V.S.T. Motors Limited,
Bangalore.
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All the parties mentioned above pro-
pose to manufacture power tillers with
the collaboration o Japanese firms.

Talcher Coal Mines

963, Bhrl Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Steel and
Mines be pleased to state:

(a) whether there ig any increase in
the production of coal in Talcher Coal
Mines during 1985-88 so far as com-
pared to the corresponding period of
the previous year;

{b) it not, the reasons therefor; and

(c) the steps taken by Government
in this regard?

The Minister of Steel and Mines
(Shri Banjiva Reddy): (a) Yes, Sir.
The production during the period
April to October, 1865 was about
35000 *onnes more than in the corres-
ponding period of 1984,

(b) and (c). Do not arise.

Allotment of Iron and Steel to Orlssa

964. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Steel and
Mines be pleased to refer to the reply
given to Unstarred Question No. 109
on the 19th February, 1965 and state:

(a) whether the allotment of lron
and steel for Orissa during 1985-66
has been finalised;

(b) if 0, the details thereof; and

(¢) what was the actual demand of
Orissa Government in this regard?

The Minister of Steel and Mines
(Shrj Sanjiva Reddy): (a) Yes, Sir.

(b) The quantity of Iron and Steel
allotted to Orissa during 1085-88 is
as follows:

Prime Steel (Controlled Categories
including defectives.) 4,756 tonnes
Pig Iron including ingot moulds
(before

ontrol) 22.469 tonnes
M.S. Billets

2,164 tonnes.
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Indentors can place orders for de-
controlled categories of iron and steel
without restrictions,

(c) The demand of Orissa State is as
follows:

Steel

28,505 tonnes
Pig Iron

106,300 tonnes
Katpadi-Villuppram Rallway Line

965. Shri Dharmalingam: Will the
Minister of Rallways be pleased to
state:

Al
(a) whether there is any proposal
to close down the rallway line running
between Katpadi and Villupuram in
Southern railway;

(b} if so, the reasons therefor; and

(c) if the reply to part (a) above
be in the negative, the reasons for not
developing that section of the railway?

The Deputy Minister in the Minks-
try of Railways (Shri Sham Nath):
(a) No.

(b) Does not arise.

(c) The condition of the track on
this section ig such that there is no
tmmediate necessity for strengthening
this section. The capacity of this sec-
tion has also been augmented by pro-
vision of certain line capacity works
to handle the traffic offered. Relaying
of the sectlon is planned for the
Fourth Plan.

Production and Export of Jute

966. Shrimati Maimoona Sultan:
Will the Minister of Commerce be
pleaged to state:

(a) the main decisions taken by the
Jute Textile Consultative Board at its
meeting held recently; and
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{b) the action taken thereon?

The Deputy Minister in the Minis-
try of Commerce (Shri 5. V. Rama-
swamy): (a) and (b). A statement is
laid on the Table of the House. [Plac-
ed in Library. See No. LT-5193/65].

Trains Runaning between Katpadi and
Villapuram

#67. Bhri Dharmalingam: Will the
- Minister of Railways be pleased to
state:

(a) the number of days during April
to September, 1885 on which the trains
running between Katpadi and Villu-
puram on the Southern Railway ran
without lights and fans in the first
class compartments;

(b) whether any complaint was re-
ceived in this behalf;

(c) whether any action was taken
on it; and

{d) whether there is any plan to
prowide the fa:ilities mentioned at (a)
above op all the days?

The Minlster of State in the Minis-
try of Rallways (Dr. Ram Subhag
Singh): (a) There was only one oc-
casion during this period when on
25-7-1985 the lights and fans of pas-
senger train No. 875 runing between
Katpadi and Villupuram failed after
the train had left Katpadi.

(b) No written complaint in
regard has been received.

(c) and (d). Action has been taken
to avoid failures Lights and fans are
already provided in the rakes working
in the section and their efficient ser-
vice receives constant attention.

this

Prices of Woollens

968, Shri P. C. Borooah: Will the
Minister of € be pl i to
state:

(a) whether it is a fact that the
prices of woollens have shot up by 10
to 15 per cent as compared to  the
prices prevalent last year,

1821 (ai) LSD—I14
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(b) if main reasons for this
continuedy in prices;

(c) how far the prices of woollena
have gone up during the 3rd Plan
period so far; and

{d) the steps taken to hold the price
line in respect of woollens?

The Deputy Minister in the Minis-
try of Commerce (Shrl 8, V. Rama-
swamy): (a) The prices of woollens
have increased by about 10 per cent
compared to the corresponding period
last year;

(b) The main reason for the con-
tinued rise in prices is the shortage
of raw material which could not be
imported in adeguate quantities due to
the tight foreign exchange position.

(c) The index of prices for wool-
lens during the Third Plan Period is:

1861 119,
1882 136.1
1863 150.1
1964 188.7
19656 183.
(Jan. Oct.)

(d) Compared to the rise in prices
of other materials, the increase in
respect of woollens cannot be consi-
dered as very high particularly as
there i8 an acute ghortage of raw
materials. Out of the total quantity
proposed to be imported during the
current year, a very gubstantial por-
tion will have to be made available
to the Defence Forces, and, therefore,
a certain amount of increase in prices
is inevitable. Government are, how-
ever, watching the situation.

Tea Stally at Rajpura Station

969. Slirl Onkar Lal Berwa:
Shri Rameshwaranand:
Bhri P. H. Bheel:

Shri Tan Singh:

Will the Minister of Rallways be
pleased to state:

(a) whether advertisements are
published in the news-papers before
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giving the licence for running tea
stalls at railway stations and whether
a contractor is also required to work
on tea stalls personally under the
contract rules;

(b) whether the contract for run-
ning the tea stall at Rajpura station
of Northern Railway was also adver-
tiped.

1

(¢) if s0, on what date;

{(4) how many applications were
received in this connection and to
whom the contract was given; and

(e) whether the above tea stall is
being run by the contractor himself
or it has been further sub-let?

The Minister of State in the Minis-
try of Rallways (Dr. Ram Subhag
Singh): (a) to (e). The normal pract-
ice is for vacancies of contracts for
tea stalls to be notified through the
press or for notices to be displayed
at stations, depending upon the im-
portance of the contract.

In exceptional cases, where such
contracts are awarded on speclal
grounds—such as refugee rehabilita-
tion, award to Scheduled Caste candi-
dates—the contracts are sometimes
awarded, without such an advertise-
ment.

Contracts must be run or supervis-
ed personally and are not permitted
to be sub-let

At Rajpura station there are two
tea stalls. One of these was awarded
to a refugee contractor while the
other contract was awarded to & mem-
ber of a scheduled caste. In the special
circumstances, no advertisement was
{ssued in either case, Both the con-
tracts are being run by the contractors
and are not known to have been sub-
let.
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Trains between Dharamanagar and
Silchar

971. Shri Biren Dutla: Wiu the
Minister of Rallways be pleased to
gtate:

(a) whether it is a fact that due to
difficulties in Air traffic, movement of
goods and passengers has become &
serious problem in Tripura;

(b) whether Government propose to
increase the ber of Dhar
Silchar through trains; and

(c) it so, when it is expected to be
starteq and the number of trains to
be increased?

The Deputy Minister in the Minis-
try of Rallways (Shri Sham Nath):
(a) No.

(b) No.

(c) Does not arise.
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European Common Market

972, Shri P, C. Borooah: Will the
Minister of Commerce be pleased to
state:

(a) whether Government have re-
quested the European Common
Market Commission and the six com-
mon market member countries to ex-
tend the concession of duty-free im-
ports of Indian Tea and other com-

- modities;

(b) if so, for how long the extension
is sought; and

(e) the response
thereto?

The Minister of Commerce (Shri
Manubhai Shah): (a) and (b). Yes,
Sir. The Commission of the European
Economic Community has been re-
ques'ed to extend the period of con-
cessions, until it is possible to consoli-
date them at the conclusion of the
Kennedy Round Tariff Negotiations.

(¢) The reaction of the Commission
is awaited.

Shortage of Matching Steel

of the EC.M.

973. Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:
Will the Minister of Sieel and

Mines be pleased to state:

(a) whether there is an acute
shortage of matching steel for the
engineering industry; and

{b) it so, the steps taken to im-
prove the position?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) and (b).
There is no acute shortage as such
but now and then there is some shor-
tage in certain categories of steel like
thick plates, sheets and special stzel,
due to shortages in indigenous pro-
duction. A panel for the stee] fabri-
cating industry with three zonal :ub-
committees has been sct up, to watch
over and review the position with
regard to the supply of matching
steel. The Joint Plant Committee is
apprised of the position with ropard
to supplies of ma:hing steel when-
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EVEr nec and special rollings of
critical i are arranged.

The shortage in indigenous produc-
tion in rogard to thick plates, sheets
and special steels is being made up
to the extent possible through im-
ports. The position is, however, im-
proving with the increase in the indi-
genous production of those catego-
ries of steel.

Macherla Cemeni Faotory

%4 Bhri M. 8. Murtl: Will the
Minister of Industry and Supply be
pleased to state:

(a) whether it is a fact that the
Andhra Pradesh Government have re-
quested the Central Government tso
earmark the cement produced in the
Macherla Cement Factory for the use
of Nagarjuna-Sagar project exclusive-
ly; and

(b) if so, the
ment thereto?

The ™epuly Minister In the Minls-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) Yes, Sir.

(b) As far as possible, supplies are
1 on herla. Whenever
supplies from Macherla are short of
the requirements, supplies have neces-
sarily to be arranged from other fac-
tories in Andhra Pradesh.

Under-bridge on the Delhi-Faridabad
G. T. Road .

975 Bhri A. V. Raghavan: Will the
Minister of Rallways be pleased to
state:

reaction of Govern-

(a) whether Government propose to
construct an under-bridge connecting
Greenfleld Colony with the main
Mathura Road on the Delhi-Faridabad
Grand Trunk Road;

(b) if s0, when the
work {s likely to start;

(¢) when the bridge will be ready
for use by the public; and

(d) the expenditure likely to be
involved therein?

construction
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The Deputy Minister in the Minis-
try of Rallways (Shri Sham Nath):
(a) and (b). Ip November, 1964 the
Urban Improvement Co., (Private)
Ltd. had asked for construction of a
subway at their cost between Tuph-
lakabad and Faridabag Stations, to
give access to the Greenfield Colony
from Mathura Road. The party con-
cerned has deposited necessary feos
with the Railway in October, 1065
for preparation of plans and estimate
for the work. The plans have been
finalised and the estimate is under
finalization. As soon as the party
accepts the plans and estimate and
deposits the total cost of construction
with the Railway, the work will be
physically taken in hand,

(¢) Does not arise at this stage.

(d) The approximate estimated
cost of this deposit work is Rs. 2.1
lakhs.

Cost Btudy of Textile Production
96. 8hri M. Malaichami:
Bhri A. B Alwa:

Wil the Minister of Commerce be
pleased to state:

(a) whether any cost study of pro-
duction in textile mills was made
during the last decade;

(b) whether the production cost is
on the increase; nnd

(c) if so, the steps taken to make
the mill-made cloth more competitive
in the international market?

The Deputy Minister in the Minis-
try of Commerce (Shri S. V. Rama-
swamy): (a) and (b). Production
cost in textile mills has been some-
what on the increase becpuse of in-
creased wages and increase in the
cost of raw-materialg ang other mate-
rials used in the manufacture of tex-
tiles. An Expert Committee on cost
Reduction Studies was appointed to
make an intensive study of the cost
structure of cotton textiles, analys:
various cost factors and recommend
measures to reduce production cost.

NOVEMEER 19, 1065
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The Committee submitted a report
containing its observations and recom-
mendations. Extracts of the major
recommendations of the Expert Com-
mittee were laid on the Table of the
House while answering Starred Ques-
tion No. 537 on 3-10-1864 in the Lok
Sabha.

(c) Ceilings on the prices of cotton
are fixed and incentives by way of
grant of import entitlements against
exports of textiles are given in prder
that the prices of textiles in the inter.
national market may remain competi-
tive. In suitable cases mills ar
allowed to install additional looms for
training of workers so that the pro-
ductivity can be increas:d thercby
reducing production cost.
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lndusiries in Rajasthan

Shri Himatsingka:
Shri Rameshwar Tantla:

Will the Minister of Industry and
Supply be pleased to state:

(a) whether it is a fact that a team
of Officers of the National Small In-
dustries Corporation recently visited
Rajasthan in connection with the im-
plementation of some industrial
schemes;

(b} whether any report has been
submitted by them; and

(cy if so, the details thereof?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (u) Yes, Sir. A
team of officers of the National Small
Industries Corporation visited Jaipur
in lion with jucting an in-
tensive campaign for encouraging esta-
blishment of Small Scale Industries
in Rajasthun with the hire purchase
assistance of the Corporation.

(b) and (c). A preliminary report
is under preparation.

Expori Inspection Councll

980. Shri Rameshwar Tantia:
Shri Himatsingka:

Will the Minister of Commerce by
pleased to state:

(a) whether it is a fact that a meet-
ing of the Export Inspection Council
was held on the 8th November, 1085
wherein it was decided to set up la-
boratories and testing houses to carry
out testing for pre-shipment inspection
work;

(b) if so, when these are likely tu
be set up;

(c) what were the other suggestions
made by the council; and

(d) whether Government have ac
cepted them?

The Minister of Commerce
Manubhai Shah): (a) Yes Sir.

(8hri
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{b) ﬁsﬁu for quality control and
pre-shipment inspection for export
commodities is being organized in a
three-tier set-up of laboratories.
These are:—

(i) new central and regional labo-
ratories—the central labora-
tories to be located at Calcutta,
Bombay, Madras, Cochin and
Delhi and the regional labora-
tories in the areas catering to
the specific groups of industries
in those areas;

laboratories of C.S5.LR., State
Governments and Semi-Govern-
ment or Quasi-Government
organizations;

[§1]

(iii) laboratories of technological
institutions and of private ins-
pection agencies.

Of these three lypeg of laboratories,
testing is already being carried out
under (ii) nnd (iii). As for setting
up new central and regional labora-
tories, it may be stated that it will
require capital expenditure of a size-
able amount and it will take quite
some lime to bring these laboratories
into existence.

(c) Another important decision of
the Council was to set up Export Ins-
pection Agencies for exercising com-
pulsory quality control and pre-ship-
ment inspection of commodities which
are not being handled by the existing
Governmental or private inspection
agencies.

(d} The decisions of the Council
are in line with the general approach
of the Government on the subject of
compulsory quality control and pre-
shipment inspection.

Ehetri Copper Mines Project

#81. Shri D. C. Bharma: Will the
Minister of Steel and Mines be pleas-
ed to state: .

(a) the progress made in the setling
up of the Khetri Copper Mines Project
in Rajasthan with the French Con-
sortium’s collaboration; and
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(b) the stage at which the project
stands at present?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) and (b).
An agreement for financial and techni-
cal assistance for developing the
Khetri Copper deposits was concluded
with a Group of French Companies on
the 8th June, 1965,

According to the agreement, the
French Companies will design the
plant and equipment and submit ten-
ders for different sections of the pro-
ject, such ws, the mine, the concen-
trator, the smelter, the refinery, etc.
Decisions on the tenders are to be
taken by the National Mineral
Development Corporation by 31-5-
1966. Thereafter, fabrication and
supply of equipment would commence.

The French Group have since sub-
mitted bids for the hoisting equip-
ment of the mine and crushing sec-
t:on. They are under examination.

On 16-9-1865, a conference eof
turhnical persons concerned was keld
in Paris and important points relating
to the design of equipment Lave been
settled. Accordingly the designs of
the concentrator, smelter, etc., have
been taken in h-d. The rispective
tenders v ill be suzmittes 1 the next
few months.

The smelter will be constructed to
a Finnish desi An egr t is
being finalised in this regard with
M|s. Outokumpu of Finland who
hold the patent rights, Representa-
tive: of the Company had participat-
ed in the discussions held at Paris on
16-9-1985.

The work relating to shaft sinking,
water and power supply, buildings and
sther civil construction is proceeding
according to plan.

The project is expected to go into
production three years after the
orders are placed.
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Registration for allotment of Scooters

982. Shri Buta Bingh: Will the

. Minister of Industry and Supply be

pleased to state:

(a) whether Government have is-
sued an order making compul.ory the
deposit of Rs. 250 in Post Office Sav-
ings Bank Account when booking a
scooter;

(by if so, whether this order has
resulted in the withdrawal of ‘bogus’
registrations;

(¢) whether the prospects of getting
a Vespa and Lambretta scooter within
a reasonable period have improved;

(d) the estimated demand for
scooters by the end of Fourth Five
Year Plan; and

(e) the
same?

steps taken to meet the

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) Yes, Sir.

(b) Yes, to some extent.

(¢} Yes, to some extent. But due
to tight foreign exchange position, the
production of Scooters is also likely
to be affected.

(d) The demand for Scooters has
not been assessed separately, How-
ever, the demand for this type of
vehicles namely, Scooters, Mopeds,
Motor Cycles and Three-Wheeler
Autorickshaws, by the end of the
Fourta rave Year Plan, has been esti-
mated as 1,350,000 Nos. per annum.

(e) The ban on licensing of Scooters
and Auto-cycles was lifted in March,
1965 gnd applications were invited
from entrepreneurs including the
existing manufactures. A number of
applications were received in response
and they are being considered by a
Screening Committee which is expect-
ed to finalise its r dations by
the end of this month.
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12.00 hrs. make & statement thereon:—
RE: STATEMENT OF FINANCE “Kidnapping of 7 persons by

MINISTER
Some h:n. Members. rose—

Mr. Speaker: Let us proceed now—
Papers to be laid on the Table,

Shri Hem Barua (Gauhati): Sir,
about the point that 1 raised in con-
nection with the statement by Shri
T. T. Krishnamachari....

Mr. Speaker: He has already ex-
plained that some hon, Member re-
ferred to the visit of the Finance Mi-
nister.

Shrl Hem Barua: Yesterday, you
remember, Sir, when we wanted to
have an idea of the economic aid that
Soviet Russia might give to our coun-
try as a result of the hon. Finance
Minister's visit to that country, the
hon. Finance Minister said that he
was going to make a statement in
the House. Before implementing that
assurance given by him to you and
to the House he has already met the
Press and made a statement. Before
he came to this House he has done
that, When I read about it this mor-
ning in the newspapers T was taken.
aback. This is the way the Ministers
treat you ang the House.

Mr. Speaker: Let him come. It may
be raised then and then I will find
out.

12.02 hre.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

Kmnarrivg or 7 PERSONS BY HOSTILE
NAGAS FROM SIBSAGAR DISTRICT OF
AssAns

Shri P. Venkatasubbalah (Adoni):
Mr. Speaker, Sir, I call the attention
of the Minister of Home Affairs to
the following matter of urgent pub-
lic importance and request him to

hostile Nagas from a border market
in Sibsagar district of Assam.”

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): I am getting
the facts, Sir, and if you will permit
me I will make the statement on
Monday.

Shri 5. M. Banerjee (Kanpur):
May I submit, Sir, that there is an-
other Calling Attention Notice saying
that the Naga Hostiles raided an
Assam Rifle Camp and reguest that
both should be combined together and
a statement made by the Minister on
Monday? N

Mr, Speaker: That also I have ad-
mitted. Both of them might pe ans-
wered together,

Shri Bade (Khargone): May I sub-
mit, Sir, that there is another Calling
Attention Notice about Nagaland, kid-
napping of persons,...

Mr. Speaker: 1 am not taking thaf®
1 allowed the other one to be men-
tioned t I have admitted that.

Shrl Bade: This Iz also regarding
Nagaland.

Mr. Speaker: A discussion on Nags-
land is not being allowed now.

Shri Bade: This is about kidnap-
ping of persons by Naga hostiles....

Mr. Speaker: 1 would not hear it
now. Let us proceed now—Papers to
be laid on the Table,

ot Twiwe g (aroaed)
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12.05 hra.
PAPER LAID ON THE TABLE

ANNUAL REPORT oF TRADE MARKS
REGISTRY

The Deputy Minister in the Minis-
try of Commerce (Shri 5. V. Rama-
swamy): Sir, on behalf of Shri Manu-
bhai Shah, I beg to lay on the Table
8 copy of Annual Report of the Trade
Marks Registry for the year ending
the 31st March, 1965, under section
126 of the Trade and Merchandise
Marks Act, 1858. [Placed in Library.
See No. LT-5189(65.].
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12.05% hrs.
PRESIDENT'S ASSENT TO BILL

Secretary: Sir, I lay on the Table
the Press Council Bill, 1965 passed by
the Houses of Parliament during the
current Session and assented to by
the President since a report was last
made to the House on the 3rd Nov-
ember, 1865.

12.054 hrs.

COMMITTEE ON ABSENCE OF
MEMBERS FROM THE SITTINGS
OF THE HOUSE.

FIFTEENTH REPORT

Shri Man Sinh P. Patel (Mehsana):
Sir, I beg to present the Fifteenth
Report of the Committee on Absence
of Members from the Sittings of the
House.

12,05 hrs,
RE: PRESENTATION OF PETITION

Mr. Speaker: Shri C. K. Bhatta-
charyya. He is absent.

12.06 hrs.
BUSINESS OF THE HOUSE

The Minister of Commaunications
and Parliamentary Affairs (Shri
Satya Narayan Sinha): With your
permission, Sir, I rise to announce
that Government Business in this
House for the week commencing 22nd
November, 1965, will consist of:—

(1) Consideration of any item of
Government Business carried over
from today’s Order Paper,

the
for

(2) Discussion and voting on
Supplementary
Grants (Kerala) for 1965-88.
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(3) Cc‘o'mideraﬁon and passing of: —

The Delhi Secondary Education
Bill, 1964.

The Delhi Administration
1985.

The Goa, Daman and Diu (Absor-
bed Employees) Bill, 1965,

Indian  Official  Secrets
(Amendment) Bill, 1965.

The Employees State Insurance
(Amendment) Bill, 1965.

(4) Discussion on the Annual Re-
port of the Life Insurance Corpora-
tion of India for the year ended 31st
March, 1964, on a motion to be moved
by Dr. L. M. Singhvi on Tuesday, the
28rd November, 1965 at 3 p.M.

(5) Further discussion on Shri
Yashpal Singh's motion regarding
Report of the Backward Classes Com-
mission on Thursday, the 25th Nov-
ember, 1965 at 2.30 P.Mm.

Mr. Speaker: 1 suggested last time
that I would not allow more than
two minutes to one Member and only
itemg are to be mentioned. Shri Ban-
erjee,

Bill,

The

Shri S. M. Banerjee (Kanpur):
Sir, I would only submit that a dis-
cussion on the food situation has not
been given for the next week.

Mr. Speaker: Would he allow me
for a minute? In that connection I
have also to say to the Government
that I have been receiving many no-
tices on the scarcity of food and
fodder and acute drought conditions
in many parts of our country and I
have been disallowing all those no-
tices saying that there is a debate
coming just in the near future; but,
80 far no date has been notified. Ei-
ther some date might be fixed for the
debate, or I shall have to admit those
notices.

S8hri Satya Narayan Sinha: AsI
have already explained to you in
your Chamber, we are going to fix
the 1st and the 2nd of next month
for this debate. Next week the Food
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[Shri Satya Narayan Sinha]

Minister will not be here; he is going
out.

Shri 8. M, Banerjee: Apart from
the discussion on the food situation
in the couniry, there ig already a
motion pending by my friends about
scareity conditions, specially famine
condiw.ons, 10 some paris of the coun-
iry and i would only request you that
these two discussions should not be
combined; othrewise, the other dis-
cussion about scarcity conditions and
other things loses its significance.
Secondly, there should be discussion
as early as possible on a motion that
we have tabled about the decontrol
of cement. Thirdly, there is already
& motion in the name of Shri Madhu
Limaye on the closure of textile fac-
tories.

Even today, 6,000 workmen are rot-
ting in the streets in Kanpur for the
last 110 days,

Mr. Speaker: I had said that T will
allow only items to be mentioned.
Professor Ranga.

Shri Ranga (Chittoor): These two
subjects are entirely different—scar-
city conditions and what the House
would expect the Government tp do
and the food situation which has to
deal with what they have to do in
regard to the question of making
available food and also growing more
food. Here, in regard to these drought
conditions—all over India now they
prevail the question of collection of
land revenue, debts, taccavi loans
and all these subsidies, repayment of
somg of the portions of the loans that
the Government themselves have
advanced to peasants and ordinary in-
debtrdness also in regard to which a
moratorium would be needed, then
famine relief works—all these things
will have to be discussed separately.
So, I would urge upon you and the
Government to allot a separate day
for the discussion of drought condi-
tions.

NOVEMBER 19, 1085
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Shri H. N. Mukerjee (Calcutta Cen-
tral): I would reinforce the argu-
ment of Professor Ranga. I would just
add that on this matter of gencral
discussion of food we are supposed
to be having preparalory discussions
with the Minister from time tp time
right from the end of the last ses-
sion. We began our meeting thig ses-
sion on the 3rd of thig month and the
Minister now announced that the
general food policy discussion will be
on the 1Ist and 2nd December,
The country expects in the meantime,
because there are scarcity conditions
and drought and other factors, that
there is some objective discussion in
this House so that some immediate
steps of g short-term nature can be
decided upon after the discussion in
the House quite apart from other
measures,

1 wish glso to support Mr. Baner=
jee's idea which is a very sound one
that an immediate discussion should
take place on the policy of decontrol
of cement because there is a feeling
in the country that big wigs in the
industry are getting all the advania-
ges while, in the period of Emer-
gency, the Government's duty is to
secure the satisfaction of a common
man. That is not being done,

Dr. L. M. Singhvi (Jodhpur): I
would like to make a small request
that the further discussion on Mr.
Yashpal Singh's motion might be put
on the 28rd ang the motion on the
L. I. C. might be put on the 25th—
there is an inter-change between the
two i if it is pted to Mr.
Yashpal Singh also.

Shri Harl Vishnu Kamath (Hoshan-
gebad): If my memory serves me
right, you said last Friday that a mo-
tion for discussion of the First An-
nual Report of the Central Vigilance
Commission ~ had been admitted I
would urge you and the Government
to gee that time is found in this ses-
sion for that.

Secondly, in the Lok Sabha Bulle-
tin Part II dated the 22nd October,
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1965, other miscellaneous business has
been listed as follows: the 13th and
14th Report of the Union Public Ser-
vice Commission, the 6th Report of
the Commission for Linguistic Mino-
ritics, the Report of the University
Grants Commission and lastly the
Report of the Railway Convention
Committee. These have been listed
there. The Government may make
a statement now, if possible, or other-
wise on Monday or later, as to whe-
ther they will be taken up.

Lastly, Sir, the Minister of Par'ia-
m-ntary Affairs is in the habit of
springing a surprise upon the House
with regard to the extension of the
session. Today is the third Friday in
a six-week session and the next will
be th= fourth Friday. I would request
you to direct the Minister to let us
know, latest next Friday, whether
the session will be extended or not.
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Shry P, Venkatasubbalah (Adoni):
May I make a submission? Sometime
back there was a discussion on the
statement laid by the Minister of
Petroleum and Chemicals regarding
fertiliser production. That discussion
is gtis] inconclusive. 1 would like the
Minister of Parliamentary Affeirg to
take up that also.

Bhri D. C. Sbarma (Gurdaspur):
May 1 also make one small submis-
sion? My submission is this that the
question ot the border problem in
Punjab, Rajasthan, Assam and Jammu
and Kashmir States should be dis-
cussed on the floor of the House, It
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affects the people very wmuch ang it
has to be discussed not only with
reference to defence needs but also
with reference to the educational
needs of the people.

Mr. Speaker:
notice for it?

Has he given any

Shri D, C, Sharma:
time also,

Mr. Speaker: I would make this
clear. This is not the time to make
all kinds of suggestions gg to what
should be done and what should not
be done. There are two things: there
has to be a notice and that must have

I said that last

been admitted; then it goes to the
Business Advisory Committee. Even
then if it i not taken up, the Mi-

nister can be asked.

Shri Satya Narayan Sinha: You
have already explained what 1 was
going to say. Some of our hon. mem-
bers mentioned about decontrol of
cement, textile mills gnd the border
question. I do not know whether
motions for these have been submit-
ted to your Department and whether
they have been placed before the
Business Advisory Committee. The
procedure is, as you know and as I
have explained times without num-
ber, that we can take notice of only
those no-date motions which have
been gelected by the Business Advi-
sory Committee and then out of them
we select and place according to the
convenience of the Ministers con-
cerned. About these matters—textile
mills and decontrol of cement—if the
motions have already been sent, the
Business Advisory Committee will
look into these and we shall certainly
try our best to accommodate them in
this session.

About the Vigilance Commission, I
consulted fthe Minister; he says that,
before this House rises, perhaps in the
first week of next month, it can be
taken up.

Shri Harl Vishnu Kamath:
motion?

Official
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Shri Satya Narayan Sinha: Anyway
this thing will be discussed in the
House.

About changing dates—the point
raised by Dr. Singhvi—I shall con-
sult the Minister concerned and if it
is convenient, we shall have no objec-
tion.

About extension of the session. . .

Shri Harl Vishnu Kamath: I have
read out from this Bulletin. I want
to know whether these items will be
taken up in this session.

Shri Satya Narayan Sinha: So
many reports are there. My hon.
friend cannot expect the House to go
through all the reports. We are
already spending more than 50 per
cent of our time on non-legislative
business. (Interruptions)

An hon. Member: Why should he
grudge it? :

Shri Satya Narayan Sinha: I am
not grudging it; I am only stating the
facts. I do not think that the House
will expect us to take up only non-
legislative business and not legisla-
tive business, We are trying our
best to accommodate all those things
as far as possible in this session; if
it is not possible, then we must wait
for the next session.

Shri Hari Vishnu Kamath: I rise
on a point of order. This Bulletin
of Lok Sabha is issued under your
authoriy.

Mr. Speaker: It does not mean
that all those items will be taken up,
in the next week.

Shri Harli Vishnu Kamath: At
least the majority of them should be
taken up in this Session.

Mr. Speaker: This gives only a
prospective idea of what Government
ntends to do.
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Shri Hari Vishnu Eamath: Is the
House to understand that what ap-
pears over your authority is of such
little importance?
Mr. Speaker: It is of very great

importance, but it does not say that
every item on that will be taken up.

Shri Hari Vishnu Kamath: There

are four. How many of them will be
taken up.
Mr. Speaker: There is one thing

which has not been answered, i.e., the
keen desire of the House to have
some debale early so far as the food
eituation is concerned.

Shri Satya Narayan Sinba: I have
consulted the Minister; he is going
out of the country to attend an
F.A.O. meeting; otherwise he would
have agreed to it.

An hon. Member: What is he going
to get from there?

Shri Harl Vishnu Kamath: Let us
see when he comes back.

Shri Satya Narayan Sinha: I do not
think that the House would like to
have that debate when the Minister
is not present. This is our difficulty
and I have already exlained ijt; other-
wise, we would certainly have taken
up that,

Shri Hari Vishnu EKamath: On ex-
tension of session?

Mr. Speaker: The hon. Member
himself said that, by next Friday at
least, he should inform the House.

Shri Satya Narayan Sinha: I can-
not commit mysclf to say that I would
do it next week. [ shall tell the
House ten days in advance.

Shri Harl Vishnu Kamath: It
should be done at least two weeks in
advance.

Shri 8. M. Banerjee: He has not
seen certain motions which are pend-
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Mr. “aler: He will look into
these.

Shri 8. M. Banerjee: Kindly protect
our interests also. The statement on
decontrol of cement was laid on the
Table of the House yesterday. Then
on the drought conditions, it is not
fair on the part of the Government
to expect us to bring a motion, Why
should they wait for our motion?
They are also equally concerned
about the country.

Mr, Bpeaker: I would reguest the
hon. Minister of Food and Agricul-
ture to tell me whether there is a
proposal with Government that they
would themselves bring forward a
motion for the discussion of the food
situation or the drought conditions

The Minister of Food and Agrical-
ture (Shri C. Subramaniam): I think
I have already given notice of a mo-
tion. ...

Mr. Speaker: That was aboul the
food situation, There was a demand
for discussiog, on the drought condi-
tions.

Shri C. Subramaniam: 1 would sub-
mit that both of them have to be dis-
cussed together. The food situation
arises out of these scarcity conditions.

With regard to the other sugges-
tions made about land revenue, tac-
cavi, famime relief work etic,
these are all within the exclusive
jurisdiction of the State Governments.
No doubt, we may, be able to make
suggestions. Therefore, | would sug-
gest that we may discuss the scarcity
conditions also along with the food
situation, and whatever suggestions
we have got to make can be made

during that discussion, and that
would be the proper thing.
Shri H. N. Mokerjee: Would you

permit me, Sir, to ralse one thing?

Mr. Bpeaker: That would be a se-
cond round. If that starts then there
would be another round also....
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Shri H. N. Mukerjee: Since we on
this side of the House are very keen,
perhaps you might be pleased to per-
mit me to raise it. Qute ofien we
find Shri Kamath being constrained
to refer to the fact that these bulle-
ting which are issued mention g lot
of things. They are very enerous
and they also make it a point to state
that the statement is not be taken as
exhaustive. We find also that, for
instance, Shri M. C. Chagla had pro-
mised the House last session that
during the current session itself he
would bring forward g motion re-
garding the Aligarh Muslim Univer-
sity, but he has not done so. We have
got a long enough list already. I am
quite agreeable to accepting your in-
terpretation, which is very correct,
that Government are not bound to
bring up everyone of these items.
But why should we time and again
be supplied with long, longer, and
still longer lists—that is why I am
bringing up this point—which are
never reached And Shri Kamath be-
cause he studies these things much
more carefully than thke rest of us is
contrained to bring up this matter,
and the Minister is never here with a
satisfactory reply. Therefore, 1 seek
your guidance.

Mr. Speaker: What guid can I
give him in this respect? Perhaps it
is my misfortune that Shri Kamath

studies too much gbout these little
things. ...
Shri Hari Vishnu Kamath: I read

them only casually.

The Minister of Education (Shri
M. C. Chagla): Shri H. N. Mukerjee
has made a reference to me. May I
say that during the last session I had
given an assurance to the House that
I would try and introduce a Bill with
regard to the Aligarh Muslim Univer-
sity during this session, and I hope
to keep up my promise. 1 usually
keep promises which I give to Par-
liament.

Mr. Speaker: This point also might
be considered by the hon. Minister
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of Parliamentary Affairs that the list
that is given ought to be drawn up
more carefully so that this object.on
also might be removed that there is
such a big list which cannot be pos-
sibly be taken up during the session
itself,

——

12.23 hrs.

APPROPRIATION (NO. §) BILL,
1965—contd.

Mr. Speaker: The House will take
up further consideration of the fol-
lowing motion moved by Shri B. R.
Bhagat on the 18th November, 1965,
namely: —

“That the Bill to authorise pay-
ment and appropriation of certain
further sums from and out of the
Consolidated Fund of India for the
services of the financial year 1865-
66, be taken intp consideration.”.

Shri Kamath may now continue his
speech. -

Shri Hari Vishnu Kamath (Hoshan-
gabad): Yesterday, when the House
was r.sing, I had pointedly drawn
the attention of the hon. Mi-
nister of State for Planning and Fi-
nance to the fact that he had slurred
over the issue that I had raised when
the Demand for Grant was dis ussed
in respect of the Institute of Russian
Studies.  While I welcomed that
move in this new climate of Indo-
Russian friendship, I askeq the hon.
Minister to be on guard against any
kind of undesirable ideological indo-
ctrination. While 1 look forward to
the day when India, in  association
with the Soviet Union and the United
States, will spearhead a global de-
fence of freedom and democracy, I
still urge Government, and of course,
Parliament, to b= on the watch against
any kind of undesirable indoctrina-
tion. Therefore, I had asked the
hon. Minister to give us an assurance
on this point that while this Institute
would further and promote very de-
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sirable activities, Government would
also ensure that our students and our
people are safeguarded against any
kind of undesirable indoctrination.

On that point, he was not at all
clear or convincing; he never refe-
red to that even.

Mr. Speaker: If it has been dis-
cussed already, simply because it has
not been answered by the Minister,
that does not give any provocation to
raise it in the Appropriation Bill
stage.

Shri Harl Vishnu Kamath: What
is the use of discussion in the House

then. The Appropriation Bill deals
with the same amount.
Shri Ranga (Chittoor): He does

not care to answer our points. If this
goes on, the whole discussion be-
comes infructuous. He ig treating the
House in this way.

Sometimes some
points are left out. We always see
that. Every point is not answered.
That alone does not give any justifi-
cation for raising it in the Appropria-
tion Bill stage.

Shri 8. M. Banerjee (Kanpur):
You were not in the Chair at that
time when this came up yesterday.

Mr. Speaker: Shri Mukerjee may
have to pay the same compliments
again to Shri Kamath.

Mr. Speaker:

Shri Hari Vishnu Kamath: The
other issue I had raised was somewhat
different. That was with regard to
the other new Institute, the Institute
of Constitutional and Parliamentary
Studies. Yesterday we were handi-
capped slightly because you were not
in the Chair when this came up. I
believe you agre the Chairman of this
Institute,

Mr. Speaker: I have been asked to

Shri Havl Vishnu Kamath: We are
happy that you are the Chairman. T
had raised a subsidiary point in that
context, that the Minister of Works
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and Houg runs the risk of being
dubbed a’ rackrenteer, because I un-
derstand he is charging, or has threa-
tened to charge, Rs. 3000 or Rs. 3500
per month for, I do not know, how
many rooms in Vithalbhai Patel
House, Rafi Marg.

Mr. Speaker: The Minister is not
here. He ought to be told that he is
giving with one hand and taking
away with the other.

Shri Hari Vishnu Kamath: Only
Rs. 2 lakhs are being given to that
Institute as grant in aid and out of
that . . .

Mr. Speaker: Only Rs. 1 lakh.

Shri Harl Vishnu Kamath: That
makes it worse then, Half of it will
go for rent. I do think that all my
hon. {friends, on both sides of the
House will agree that this is atro-
cious . . .

Shri Ranga:

Shri Hari Vishnu Kamath: ....pro-
fiteering and rack-renting.

That is right.

»
I would request the Minister of

" State present here—both he and the

Minister of Works and Housing are
Ministers of States, Ministers of equal
status—to take up this matter.

Mr. Speaker: There is one re-
quest. e I am pleading for
that, he should not go to such an ex-
tent that my case may be spoiled.

Shri Hari Vishou Kamath: 1 feel
it will be gtrengthened. The entire
House will be with you.

The last point I want to make, with
regard to the Appropriation Bill, con-
cerns the rcfusal of Government to
postpone the discussion of the De-
mand for grants on account of the
Metal Corporation of India till after
the Bill. which is already before the
House for consideration and discus-
sion, is passed by the House. But
before that, anticipating the passage
of the Bill, they have brought for-
ward a Demand for grants. [ have
no hesitation in saying, considering
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this aspect of the matter, that this
Appropriation Bill is not an Appro-

priation Bill but a Misappropriation
Bill.

Shri Ranga: That is right.

Shri H. N. Mukerjee: I am tempt-
ed, as you had anticipated, to follow
in the wake of my hon. friend, Shri

Kamath—always a pleasure to follow
in his footsteps........

Mr. Speaker: Not always.

Shri Hari Vishnu Kamath: More
often than not,
Shri H. N. Mukerjee: But I am

glad that, largely on account of a
factor which he mentioned, namely,
your absence from the Chair, we,
some of us, were constrained to hold
up the Appropriation Bill which we
normally do not do. Perhaps on occa-
sion it is better to have some discus-
sion of the Appropriation Bill also,
because the right of the House to
discuss it should not be lost by dijs-
use,

Shri Ranga: That is,right.

Shri H. N. Mukerjee: Therefore,
it was good that by an accident yes-
terday, we had to have a continuation
of the debate and make certain points
which I hope the Minister would not
mind giving an answer to.

I have noticed that there is a pro-
vision here for a new agreement with
Jessop and Co. Ltd. In regard to
this, w understanq Jessop are doing
a good job of work as for as produc-
tion is concerned. But our involve-
ment With Jessops is one chapter of a
rather gordid story, the Mudra story,
and I do not quite know if the dross
has entirely been purged off, but what
I want is that whatever the new
agreements which are going to be
entered into should be made known
to the House, and the text thereof
should be laigd on the Table of the
House, and the Minister should give
us an assurance that the House would
be to'd about the new kind of under-
standing with this Jessop combina-
tion.
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I finq also that some money is be-
ing allocated for the Central Fishe-
ries Corporation, particularly with a
view to supplying an area of my coun-
try from which I also hail, the
fish-hungry areas of West Bengal, and
particularly the Calcutta region. We
have had a rather unpleasant experi-
ence about some of the Government
undertakings, particularly some very
deep undertakings, deepsea fishing,
when trawlers came from abroad.
foreign exports came from Scandina-
via and the low countries and God
knows which other area of our globe,
and after spending a lot of money it
was discovered that the trawlers were
immobile, and they ocould be kept in
a kind of floating zoo. this sort of
thing has gone on too far, and in an
area like West Bengal where there
is so much of water stagnant as well
as flowing—even in the City of Cal-
cutta there are so many tanks and
all that kind of thing—we do not see
even the slightest effort to bring about
production of fish without having re-

fourse to foreign experts, foreign
know-how and God knows what
other foreign contraption, without

which we cannot go ahead in the pre-
sent-day oconditions af the country.
So far as the Central Fishries Cor-
poration is concerned, I do hope Gov-
ernment gives us some little satis-
faction.

In regard to sugar, I discover that
again Government has to hand out
some more money to our sugar
barrons—that is the expression, I did
not coin it, which is generally used.
We have a feeling that in the name of
export promotion, we are sometimes
subsidising inefficiency, incompetence
and lack of generesity on the part of
these sugar barons as far as the actual
producers of sugarcane are concerned.
1 cannot go into the details of it, this
is not the time, but the other side of
the medal has got to be looked into
by Government. Do not merely think
of the sugar barons and whatever
they are asking for, think of the other
side of ‘the shield And from that
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point of view 1 am reminded that
only the other day my hon, friend
Shri Madhu Limaye referred to this
mutter of six units of the India
Uniteq Mills in Bombay closing down
fom tomorrow and 22,000 workers
going on hunger strike and so on and
so forth. The situation becomes
serious as far as the common working
people are concerned. The sugar
barons, who are rolling in luxury
and flying all over the place in order
to do tadbeer with. Government de-
partments here, there and elsewhere,
get all the advantage in the world,
while the common people do not.

1 wish also to refer, with some
trepidation, to the Institute of Consi-
tutional and Parliamentary Sudies. 1
should not be misunderstood because
I am going to say something which
perhaps might be construed in a way
which is not quite fair as far as my
position is concerned. I yield to
no one in my desire for genuine
effort at studying constitutional and
parliamentary matters if we can do
ro, but I do not quite like the way
in which these institutes are formed
and Parlisment is told sbout it. I
wuould not have minded if the insti-
tute wag already on the map so to
speak, had already won a position
in the academic world, and  very
happily we could give whatever assis-
tance we can out of the public coffers.
Your asociation with it is something
which is certainly a privilege as far
as the institute is concerned. and you
are mosy apropriately to be at  the
head of this kind of institute, but
even though you are there, I would
like to have some little satisfaction,
and 1 have no other opportunity.

We know here in Delhi of the exis-
tence of a Bureau of Parliamentary
Studies which may or may not be
worth very much, but under its aus-
pices we have participated, some of
us. in seminars which were held in
the Central Hall of Parliament, where
Jawsharlal Nehru would come and
you, Sir, would come and all  that.
“This Bureau is also run by some of
our Members here, and it brings out
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a monthly journal and all that kind
of thing. So, I do not quite know.
In this country we need so many
things, but where is our sense of
priorities? If this Bureau could be
caught hold of, improved upon, per-
haps economy could have been en-
sured and perhaps better and more
efficient work could have been done.
And 1 say this because we have a
weakness for high falutin  schemes.
I am suddenly reminded of what I
read a long time back of a conversa-
tion between the RUY leader Abdel
Krim and a journalist called Vincent
Sheean. They were both together
near the gea somewhere in  North
Africa ang charmed by the beauty of
the place, Vincent Sheean told Abdel
Krim:

“Cette paysage est s belley qu'il
nous faut un casino ici”

“This scene s so beautiful that it is
necessary to have a casino here” And
Abdel Krim told him something which
he wrote down and which is unfor-
gettable:  “Yes, this country needs
many other things also than a casino”.

I sometimes wonder; we are putting
up these academies, high falutin aca-
demies for which I wonder if we do
have the human material to run them
properly. 1 speak with all respect,
Sir; 1 know some of our friends are
associated with this organisation but
I have seen to my regret and conster-
nation that our professional lawyers
and others do not generally shine ez
juriets because they do nol devole
their mind to an academic pursuit of
the subject of law because most of their
time i taken up on account of pro-
fessional preoccupations. The result
is that juridically speaking though in
the pasy our ancestors did wonderful
work, there s very little in the pre-
sent, under the Anglo-Indian disper-
sation of things. We have done very
little original work and that is why
it is very difficult to point out even the
decisions of the High Courts and Sup-
reme Court which would be really
opening new chapters in the history
of jurisprudence. We should know
our limitations. That is why 1 do not
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want to have too many institutions put
up. I know how ideas are cropping
up from time to time. There is talk
of a Nehru Academy; the Jawahar
Lal University; there is something in
Sim'a and something in another part
of the country, all kinds of things
happening. Money is being allocated.
We cunnot say ‘no’ because the objec-
tive seems to be good. But ‘what is
the point? Where is the sense of
priorities? Where do we begin? How
do we go forward? Are we living in
a planned phase of development or
are we just {rying to go shead in an
ad hoc fashion doing this and doing
that and leaving the devil to take
the hindmost and that sort of proce-
dure? This i a matter on which I
require some little satisfaction and
that is why even though some of our
own colleagues are concerned and
even though you yourself have lent
the imprimatur of your presence, dof
your personality to this institution, 1
would like to have some little gatis-
faction about it.

Lastly. I would like to underline
what Mr. Kamath said today and
also yesterday when I hag agaln to
get up in support of hls tention
That is in regard to the Metal Cor-
poration of India. 1 do not quite
understand how this happens. It did
happen. Mr. Krishnamachari was pre-
sent here and he objected to our stand.
As Mr. Kamath had told you, Sir, we
are now providing money for an ad-
ministrator who had been appolnted
for running the Metal Corporation
Government has issued an Ordinance
and it has come before us. As far
as we are concerned, this Bill has
to be passed.

Shri Hari Vishnu Kamath: And that
Ordinance has beer challenged in &
court of law.

Shrl A. N. Mukerjee: Ves As far
as we are concerned, there ig a Bill
pending before us in substitution of
the Ordinance. Till after the Bill is
passeq by this House, we are not go-
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ing to take any king of notice, any
cognisance of the administration of the
Metal Corporation of India. It is only
¥air and proper, I should have thought
from the constitutional point of view,
that the government should have
waited 4-5 days so that they might
have had the Ordinance converted
into a Bill by this House and then
we could have provided for the
money. This iz a matter of proce-
dure to which we have to take objec-
tion and I would like to submit it for
vour consideration

8hri Ranga: I take up the last
point made by Mr. Mukerjee. Yester-
day, we were told thaty Ordinances
are also law according to the Consti-
tution and therefore they are entitled
to come forward with these supple-,
mentary demands. That may be so.
I Ienve it to you to look after and
d. Shri Mukerjee has put it
before you, the point about constitu-
tional propriety. I ask whether it is
proper, whether it would not be more
proper for the government to wait
for a few gays and get that Bill
paséed by the House,

Mr. Speaker: I: there any Minis-
ter from the Law Ministry or anyone
from the Law Ministry, because this
argument appeals to me as well. I
am not just discussing these things
but there is one thing which appeals
to me, namely, a Bill is still pend-
ing. The House has not glven a deci-
sion on that, and we are in anticipa-
tlon granting that money for the exe-
cution or in pursuance of that aspect.
(Iterruption) Order, order. Is it really
permissib'e or desirable at least? Bo.
I would like to know ¥rom the Law
Minister if he ig available or anyone
from there. (Interruption) There is
one difficulty that I  do feel. The
House is taking it up at this moment.
The House has given a decision, pass-
eq those demands, and at this time—
(Interruptiony  Order, order —now,
we have only to give effect to the
decisions that we have taken.
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Shrl Ranga: Let them say that

this will not be done in future, This

should mot be made a precedent.

Mr. Speaker: It is exactly for that
purpose that 1 am making these ob-
servations, Now, nothing can be
done; what has been already done and
decided, that cannot be reopened now.
The decision has been taken, and the
demand has been passed, so far as
that is concerned.

Shrl Hari Vishnu Kamath: We
strongly protested yesterday, and it is
our misfortune you were not in the
Chair at that time; otherwise, a diffe-
rent decision might have been taken.
For the future at least let Govern-
ment beware.

Mr. Speaker: For the future at least
it shouly be made clear. 1 feel that
the Law Minister could give me some
reasons; otherwise—

The Minister of Planning (Bhri
B .R. Bhagat): We will ask him.

Mr. Speaker: I have on many
earlier 1 a'so T ted that
when such legal questiong are likely
to arise at any moment, someone from
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tuture® we should be more careful
about these things. After all, not
only the legal side of it but the ap-
propriateness of doing a thing should
9]30 be given equal consideration and
importance,

The other point on which I would
like to say a few words is about the
institute for Russian studies. I w.sh
to reinforce what my hon, friend Shri
Kamath has already stated. 1 am
all in favour of more and more of
our people studying the Russian
language and Russian literature, and
what the Russians have contributed
by way of scientific literature. But
at the same time we cannot be blind
to the possibility of this institute be-
ing utilised for ideclogical purposes.
For a very long time, as you know,
in this country there has been quite
a lot of Russian propaganda being
carried on through the flooding, in
our own book market, of their litera-
ture—not literature proper but pro-
paganda literature; books like Sher-
lock Holmes by people of the present
generation and stories like white
gold which have come from the new
ian writers and poems from

the Law Ministry should be availabl

whenever we want. I would ask the
Whip to make it clear to the Ministry
that someone &t least from that
Ministry should be available to the
House whenever we want legal ad-
vice; we want someone at that mo-
ment.

Shri D, C. Sharms (Gurdaspur):
The number of Ministers in the Law
Ministry should be increased.

Shri N. C. Chatterjee (Burdwan):
We objecteq to this pr e both
on the gmund.s of legality and on the
grounds of propriety. Therefore, we
want to have a clarification on the
legal issue

Shri Ranga: ! am glad that you
have asked for this clarification and
also you have cautioned both the
House and the Government that in

Pasternak. All these things are an
addition to the world literature; we
would all be proud to read them, and
then we would like some of our young
people to study them in their origi-
nal, that is, in the Russian language.
But, at the same time, I hope the Gov-
ernment would see to it that the coun-
try is naturally anxious to sce that
through these means, political, ideo-
logical and tendentious pre d
is not introduced into our po'itical and
social  atmosphere in this country.
Of course, there arc our friends of
the communist party who are specially
interested and they are free today in
our country to carry on their propa-
ganda and they are entitled to do so;
we arc also—the other ncop't who
do not agrec with them—free 10 warm
our people noy  to be carried away
bv all that our friends propagate.
What i< apart from this institution
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This institution should be made en-

tirely free from any propaganda
slant.

Some hon. Members rose—

Mr. Speaker: 1 should think we
put an end to the debate on this now.

Shrl 8. M. Banerjee: Let it be at
least five minutes for each. There are
80 many items.

Shri Hari Vishnu Kamath: It js a
very valuable achievement that we
have made, The objection was raised
yesterday, which was upheld today.

Mr. Speaker: [ only allowed the
discussion on account of the remarks
.made by Shri Mukerjee, so that the
House might not lose sight of it.

Bhri Ranga: Let the House assert
its rights correctly.

Shri 5. M. Banerjee: I heard with
rapt attention the arguments advanced
by the hon. Deputy Minister in the
Ministry of Food and Agriculture, yes.
terday, supporting the export of sugar
and giving a subsidy to the industria-
lists. I only wanted a reply whether
this extra or surplus sugar which we
produced could not be used for inter-
nal consumption and the production
increased. I wanted to know why
Rs. T} crores were given to these
mill-owners and why this export could
not be stopped. Apart from those
commitments which have already
been made, 1 wanted to know why
fresh commitments were made and
why our internal consumption could
not be increased.

Mr. Speaker: I wouli certainly
give him five minutes that he wanted.
Bui when a thing has been once dis-
cussed, replied to. and decision taken,
then, to advance those arguments
again and open up the discussion is
not proper; that is not ¥air That
would open up new scope for the
Appropriation Bill and that would be

NOVEMBER 19, 1965

(No. 5) Bill 2896

a bad precedent. We shou'd not po
into those things now. The points
have been discussed, replied to and
decisions taken, and then again, why
should they be raised?

Shri D. C. Sharma: But why was
it allowed to be raised first?

Mr. Speaker: 1 have given the
reasons, Mr. Sharma. I have given
the reasons as to why I allowed it
first.

Shri D. C. Sharma: They are dis-
cussing the Suppl d
over again, and so I do not see any
reason why we in the Congresg Ben-
ches should not be given a chance.

tary Dx

Shri 5. M. Banerjee: I only men-
tioned the point to show that internal
consumption could be increased. What
happeneq yesterday in West Bengal?
The High Court issued orders, squash-
ing the State Government's order
banning the manufacture of sweets
from sugar. There was enough con-
sumption of sugar in West Bengal
and you know, when we do not get
enough foodgrains, when we are ask-
ed to starve, to miss a meal every
week, why should consumption of
sugar be banned? Supposing some
people rely only on foods manufac-
tureq out of sugar, why should they
put & ban on it? The West Bengal
Government issued an order under
the DIR saying that the emergency
is there. The Central Government
refused to advise them correctly.

Mr. Speaker; He has already said
it; what is his other point?

Shri S. M. Banerjee: About the
Fisheries Corporation we thought that
some idea would be given to us as
to what the Fisheries Corporation has
been doing since September, 1965 The
hon. Deputy Minister stated that the
aims and objects were there. He men-
tione 1 them. I know the aim; the aim
is fishing, and the object is missing.
We have known the object also.
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Mr, Speaker: This was exactly the
new point that he wanted to say!

Shri B. R. Bhagat: Yesterday, he
said the same thing

Shri S, M. Banerjee: Kindly read
the proceedings. (Interruption).

Mr. Speaker; The aim was fishing;
not that something was missing.

Shri 8, M. Banerjee: Something
waus niissing, Now, the new point that
I wanted to make is about the Metal
Corporation,

The Punjab High Court Circuit
Bench has stayed the operation of
the ordinance and still we are dis-
cussing the whole thing, At the
time of the introduction of the Bill
also, you remember....

Mr, Speaker: At that time, I ruled
that when the Bill is taken up for dis-
cussion, this can be raised.

Shri §. M. Banerjee: The hon. Fi-
nance Minister gaid that an ordinance
is as good as law, but even that ordi-
nance has been stayed. My fear is,
if the other business collapses, this
Bill may be taken up for discussion
at 2 o'clock.

Mr. Speaker: How can he raise
these things during the discussion on
the Appropriation Bill?

Shri Bade (Khargone): On a point
of order, Sir. As Mr, Banerjee gaid,
the ordinance has been stayed. Now
we are giving the money for the ope-
ration of that ordinance. There is
again some conflict between the judi-
ciary and the legislature. Judiciary
has staveq the operation of the ordi-
nance and we are effecting that ordi-
nance by granting money. Is it pro-
per?

Mr. Speaker: The point of order for
decision by me is, is it proper for us
to grant money which we have already
granied? Tme decision has been taken
already.
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Shri D. C. Sharma: Sir, I find that
all the suppl tary ds are

being discussed al] over again under
this Appropriation Bill, I am happy
that opposition members are having
a chance to speak, but we, the Con-
gress members also should have a
chance. 1'ndue fears, baseless doubts
and wide specuiations pave been ex-
pressed about this Institute of HRus-
sian Studies. I have been a student
of Russian literature all my life.
Even the post-revolutionary Russian
literature has become respectable.
The author of Dr. Zhivago has been
rehabilitated, though after his death
and Nobel Prize has been given.
Dr. Sholokhov has been given a
Nobel Prize for literature, Therefore,
the Institute of Russian Studies is not
going to be a propaganda forum for
the Russian ideclogy. If that is so,
we should stop all those things that
come to us every day from  the
Soviet Embassy and times they
are worth reading. Mr, Kamath should
bring forward a motion that al] those
publications should be banned and
should not be sent to Members of
Parliament! Sir, this Institute is going
to forge another link of cooperation
between India and the Soviet Union,
and I am very happy about it. 1 want
there should be more links like that.
England produces great dramatists and
great poets. But so far gs novels and
short stories go, Russia leads every
other country. There is no harm
which is going to be done by this Ins-
titute.

Something  uncomplimentary ha_lu
been said about the Bureau of Parli-
mentary Studies.

Shri Harl Vishno Kamath: No, no.

Shri D. C. Sharma: Mr. Kamath
has the right to say whatever he likes.
But when 1 use a simple word  like
“uncomplimentary”, he says, "mo,
no”. Should I use a stronger word? 1T
can use stronger words like him, Lut
1 do not want to use them. The
B of Parli tary Studies has
been doing good work.
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Shri Harl Vishnu Kamath: I did
not refer to the Bureau at all. Prof.
Mukerjee did.

Shri D. C, Sharma: He took objec-
tion to the word “uncomplimentary”.

This Bureau has been holding semi-
nars in our Central Hall. Anything
tha, comes to our Central Hall gets
the utmost respectability in our
country, The Central Hall j8 the
fountain head of respectability for

political things, parliamentary things,
educational things and everything. If
that Bureau has found a  habitation
though for a short while jn the Cen-
tral Hall, I am glad. It has done
good work and if something is given
to it, there will be no harm.

Mr. Speaker; He has
stood. Nothing has been given to
Bureau.

misunder-
the

Bhri N, C. Chatterjese (Burdwan):
An allotment has been made in favour
of the Institute of Constitutional and
Parliamentary Studies,

Mr. Speaker: That Institute is diffe-
rent and this Bureau is  different,
There are two things, There is one
Institute that, has now been started.
There is one Bureau of Parliamentary
studies that has been there for some
years., That has been holding sysm-
posia gnd other things. He is refer-
ring to that. But that has not been
given anything. The Institute of Par-

liamentary Studies which has been
organised is being assisted.
Shri D. C. Sharma: I thought the

Institute of Parliamentary Studies
was gong to be an extension of this
Bureau 1 am sorry. 1 had taken the
tue from Prof. Mukerjee’s speech.

Mr. Hpeaker: Prof. Mukerjee said
that advantage could have been taken
of developing that very Bureau into
something bigger and nothing new
might have been started.

Shrl Harl Vishnu KEamath: Profes-
sor Sharma is absent-minded.
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Mr. Speaker;
plimentary.

That is very uncom-

Shri D. C. Sharma;
these things.

I am used to

Some members have taken objection
to the export of sugar. We have deve-
loped a sweet tooth much more during
the days after independence than we
should have. Since wa require
foreign exchange, there iz no harm in
exporting sugar and glving some
subsidy to the sugar people. [ am not
in favour of any kind of baron. I am
most unhappy about the barons of the
press. If some subsidy ig given to the
sugar people and it is going to bring
us some foreign exchange, there is no
harm.

13 hrs.

Bhri N. C. Chatterjee; Mr. Spea-
ker, Sir, I understand that some ob-
servations have been made with re-
gard to the grant in favour of the
Institute of Constitutional and Parlia-
mentary Studies which will lead to
some confusion and come misgivings.
1 want 1p point out that this is one
institute which has been acclaimed by
all jurists and by all parliamentary
delegalions which have come {from
abroad as a right, timely and signi-
ficant step which you have taken. 1
want to point out to Prof, Ranga that
there is no question of any popa-
ganda objective here,

Shel Marl Vishny Kamath: He was
speaking of the Institute of Russian
studies.

Shri N, C. Chatterjee: I want to as-
sure all hon. Members that there is
no question of any propaganda ob-
jectiva.

Mr. Speaker: Shri Ranga did not
refer to any propaganda objective
in respect of this institute. What he
said was about the Institute of Rus-
sian studies.

Shri N. C. Chatterjee:
corrected. . .

Sir, I stand
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Shri D. C. Bharma: A great Sup-
reme Court lawyer is getting absent-
minded.

Shri N. C. Chaiterjee: 1 am in good
company. | am gnly pointing out
that our objectives are clear. What
are our objectives? Sir, you have
been good enough to accept the Presi-
dentship, If there was any question
of anything which was not quite pro-
per, which was not quite consistent
with. the objectives of the institute,
1 am quite sure the Vice President
would not have joind us, Shri Patil
would not have joined us, the Law
Minister would not have been there.
We have got distinguished jurists and
judges with us. A former Chiet
Justice, Shri B. P. Sinha, has joined
us. The former Attorney-General of
India, Shri Setalvad has joined us. A
large number of Members of Parlia-
ment have been good enough to join
the membership of the Executive
€Committee. Shri M. R Masani ia
also there as alsp some other distin-
guisheg Members, What are the ob-
jectives of this Institute?

The principal objectives of the Ins-
titute are: to promote and provide for
constitutional  and parliamentary
studies wi.h special reference o the
evolution and working of the Indian
Constitution in all its aspects, to un-
dertake comparative studies in the
constitutional system and governmen-
tal institutions of various countries,
their probl and pr , to start
study courses and facilitate funa.
mental research on matters relating to
developments in constitutional law,
conventions and practices, parliamet.-
tary procedure, legislation drafting,
trends in judicial interpretation and
other allied matters.

Shri D. C. Sharma: Who is going
to be the Director?

Shri N. C. Chatterjee: The Director
would have been appointed by now.
He is an honorary Director. Mr. M. N.
Kaul, who was our former Secretary,
hag been good enough to take
some interest and we think we are
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very lucky in getting him us  the
Directon I am quite sure he will
do some useful work in the Institu-
te and Ithat will be appreciated by
all sections of the House.

There is no institute, so far as I
tlnuw, in this country which has got
similar objectives and which take up
fruittul work. We are really trying
to stimulate research in a proper ob-
J_ective manner. There is no ques-
tion of any attempt at indoctrination
or any propaganda (Interruptions).
I am thinking of Shri Ranga.

Shri Harl Vishan Eamath: He was
talking of the other Institute, the Ins-
titute of Russian studies.

Bhri N. C. Chatterjes: It is & pro-
per step taken, and I am sure under
your guidance and with this able
stewardship of the Director we
should be able to go ahead and make
a of this Insti

Shri P. C. Borooah rose—

Mr. Speaker: Order, order. 1 do
not think we should continue in this
comedy of errors. It ought 1o he
concluded. I hope hon. Members
would now excuse me. Would the
hon. Minister like to say something.

Shri P. C. Borooah (Sibsagar):
Sir. I may be allowed a few minules.

Mr. Speaker; He will excuse me

now,

Shri P. C. Borgoah: Sir, when we
will ‘be getting a chance? This is the
lot of the Members on this side of
the House.

Shri B. R. Bhagat rose—

Shri Harl Vishnu Kamath: Sir,
the Minister should be requested 10
answer the point with regerd to the
Institute of Russian  Studies. The
Education Minister's Deputy was here
but has left just now.

Mr. Speaker: 1 do not think any
detailed answers or replies are Te-
quired. 1 only showed my lnd‘ul—
gence In allowing this discussion.
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[Mr. Speaker)

Decisions have already been taken.
We have only to give effect to those
decisions. We cannot disduss those
matters now on which we have al-
ready granted the money, The
House has given its assent and taken
a decision on those matters already.

Shri B. B. Bhagat: Mr. Speaker,
Sir, I do not want to prolong this.
what you described as, comedy of
errors, except to say that we have
taken note of the observations made
by hon. Members and also the direc-
tions given on this matter about the
drawal of funds before it is voted, We
will have the matter examined
About the guestion of rent in respect
of the Institute of Constitutional and
Parliamentary studies, I will request
my colleague to look into the mat-
ter and have the matter examined.
As far as the Institute of Russian
Studies is concerned, 1 do not
agree with the fear expressed by the
hon. Member. This is an Institute
for pursuit of Russian Janguage
which, like the English language, is
another great language and whose
importance in world affairs will in-
crease.

Shri Harl Vishnu Kamath:
comed it

1 wel-

Shri B. R. Bhagat: Therefore, con-
stituted as it is. there is no need for
any fear of any indoctrination. I did
not reply to this question in the first
instance because I  thought  Shri
Kamath was making his usual broad-
side or it is the normal duty of the
Government to guard against any
such undesirable indoctrination. l‘?r
these reasons I did not refer to it in
my reply.

With these words, Sir, I commend

the motion to the acceptance of the
House.

Shri Harl Vishnu Kamath: What
about the Metal Corporation, Sir, the
point raised by you?

Shri B. B. Bhagat: 1 said that I
will examine this matter.
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Shri Ranga: He hag left it to the
Law Ministry.
Mr. Speaker: My only advice is,

if I may be permitied to say, that
we have the most friendly relations
with our friend, the Soviet Russia,
and any reference, because

some
countries are very sensitive in this
respect......

Shri Hari Vishnu EKamath: We

have welcomed it.

Mr. Bpeaker: I am not asking for
further comments on that. I am
just putting it to the hon. Members
just to see that they take care and
their references are very restrained.
I am not objecting, I am only  just
advising that we ought to be careful
in that respect,

Shri Hari Vishnu Kamath: We
were most restrained; free expres-
gsion should be allowed in Parliament
otherwise what is Parliament for?

Mr, Speaker: The question is:

“That the Bill to authorise
payment and appropriation of
certain further sums from and
out of the Consolidated Fund of

Indig for the services of the

financial year 1965-66. be taken

into consideration.”

The motion was adopted.

Mr. Speaker: The question is:

“That clauses 2
part of the Bill."

and 3 stand

The motion was adopted.
Clause 2 and 3 were added to the
Bill.
Clause 1, the Schedule, the
Engeting Formula and the Title
were added to the Bill.

Shri B, B. Bhagat:
Sir, 1 beg to move:

“That the Bill be passed"”
Mr. Speaker: The question is:
“That the Bill be passed."”
The motion was adopted.

Mr. Speaker.



290§ KARTIKA 28,

13.09 hrs.

RESOLUTIONS RE: INDIAN COCO-

NUT COMMITTEE AND THE
INDIAN CENTRAL OISEEDS
COMMITTEE

The Minister of Food and Agricul-
ture (Shri C. Subramaniam): Mr.
Speaker, Sir, 1 beg to move:

-“Whereas section 17 of the
Indian Coconut Committee Act,
1944 (10 of 1044), empowers the
Central Government to declare,
with the previous approval of the
House of the People and by noti-
fication in the Official Gazette,
that with effect from such date
as may be specifleg in the notifi-
cation, the Indian Coconut Com-
mittee constituted under that Act
shall be dissolved;

And whereas the Central Gov-
ernment is of the opinion that a
declaration to the above effect
should be made as in the draft
notification annexed hereto;

And whereas this House after
considering the said draft notifi-
cation and the views expressed in
support thereof on behalf of the
Central Government is of the
opinion that the previous
approval of this House to the
declaration proposed in the draft
notificafion should be accorded;

Now, therefore, in pursuance of
section 17 of the Indian Coconut
Commitlee Act, 1944 (10 of 1944),
this House accords its approval
to the draft notification containing
the aforesaid declaration.

ANNEXURE

Draft Notification

In exercise of the powers con-
ferred by section 17 of the Indian
Coconut Committee Act, 1844 (10
of 1944), the Central Government,
with the previous approval of the
House of the People, hereby
declares that with effect from 1st
April, 1968, the Indian Coconut
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Committee constituted under that
Act shall be dissolved.”

13.10 hrs.
[Mr. Dweury-SeeakEr in the Chairl
1 beg Lo also move:

“Whereas section 16 of the
Indian Oilseeds Committee Act,
1946 (9 of 1048), empowers the
Central Government to declare
with the previous approval of the
House of the People and by
notification in the Official Gazette,
that with effect from such date
as may be specified in the noti-
fication, the Indian Central Oil-
seeds Committee constituted under
that Act shall be dissolved;

And whereas the Central Gov-
ernment is of the opinion that a
declaration to the above effect
shouly be made as in the draft
notification annexed hereto;

And whereas this House after
considering the said draft notifica-
tion and the views expressed in
support thereof on behalfl of the
Central Government is of the
opinion that the previous approval
of this House to the declaration
proposed in the draft notification
should be accorded;

Now, therefore, in pursuance of
section 16 of the Indian Oilseeds
Committee Act, 1046 (9 of 1040),
this Huouse accords its approval
to the draft notification contain-
ing the aforesaid declaration.

ANNEXURE
Draft Notification

In exercise of the powers con-
ferred Iry section 16 of the Indian
Oilseeds Committee Act, 1046 (9
of 1848), the Central Government
with the previous approval of the
House of the People, herebv
declares that with effect from 1st
April, 1966, the 1Indlan Central
Oilseeds Committee constituted
under that Act shall be dissolv-
ed.”
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[Shri C. S8ubramaniam)

Sir, there are nine commodity com-
mittees under the Ministry of Food
and Agriculture, namely, the Indian
Central Cotton Committee, the Indian
Central  Oilseeds Committee, the
Indian Central Coconut Committee,
the Indian Lac Cess Committee, the
Indian Central Jute Committee, the
Indian Central Tobacco Committee,
the Indian Central Arecanut Commit-
tee, the Indian Central Sugarcane Com-
mittee, and the Indian Central Spices
and Cashewnutg Committee. Out of
‘these, the first four have been consti-
tuted under statutes of Parliament or
the Central Legislature and the other
five have been registered under the
Societies Registration Act.

These commodity committees were
constituteq for the purpose of deve-
loping these commodities by research
work, by development work and also
by taking care of the marketing of
these commodities as far as it was
found necessary.

At the outset I might say that at
least somc of these committees have
done very good work with regard to
the development of these commeodi-
ties; but, a stage had come to review
particularly the research aspect of
these commodities undertaken by the
commodity committees. Therefore,
this matter of research was gone into
in a comprehensive manner, not only
with reference to the research in res-
pect of these commodities but also in
general with megard to agricultural
research in the country. A commit-
tee was constituted in 1858 with some
American experts and others to re-
view this position. In their report
thev  categorically stated that this
commodity approach with regarg to
research is quite out of date and it
hss got to be a comprehensive app-
roach with regard to research; there-
fore, research, even in respect of these
commodities, will have to be co-ordi-
nated with general research on agri-
culture.

In addition to that, a few other
points were brought out in that re-
port; for example, for the purpose of
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research, even in respect of a single
commaodity, various other specialities
also will have to be attached to that—
an agronomics expert, a plan! gene-
tist, an entomologist and various other
specialities also will have to be asso-
worthwhile
research could be undertaken. Not
only will these specialists have to be
attached but also equipment with re-
gard to these various specialities’ will
have to attached for the purpose of
effective research work even with
reference to a single commodity,

Taking into account the availability
of research sclentists in the fleld of
agriculture, it was pointed out that
we were short of these gpecialists
and, therefore, it would be almost im-
poasible to have the spécialists atta-
chedq to each commodity research
work; particularly in the context of
scarcity of equipment, it would not be
possible for any single commodity
committee to have all the equipment
necessary for the purpose, located in
the institutes of research established
by these commodity committees and
India would not be able to afford
these equipment to be located thinly
in all these commodity committees
separately. Therefore, the recom-
mendation was that it should be
possible for us to coordinate these
activities so that the specialists who
are already available could be made
the best use of with reference to
research work in a comprchensive
way in agricultural sciences.

Another important scientific fact
was also brought out. It is not as if
any research work could be oriented
only to a particular commodity. When
we do research work partirularly on
plant genetics, plant pathology and
various other factors relating to plant
development, various other factors
are thrown out which may not be
relevant to that commodity but which
might be relevant to other commodi-
ties; but, when research is oriented to
s parlicular commodity, all these
factors which might be very useful
for other commodities are just ignor-



900 Indian Coconut KARTIKA 28, 1887 (ffxa)

ed because they do not apply to this
particular commeodity. Therefore,
there is a wastage of research work
when it is made with a specific
approach to a particular commodity.

Therefore, the recommendation of
the scicntists was that it should be a
team work with reference to various
allied commodities and they should
teke advantage of the varfous factors
which may be thrown up during this
research work, not necessarily with
reference to a particular commodity
but with reference to their general
application tp agriculture sciences.
Therefore, the recommendation was
made in the report that research work
with regard to these commodities
should be undertaken under the ICAR
and co-ordinated and comprehensive
research institutions should be set
up so that full advantage could
be taken of by locating specialists
in the wvarious branches in these
institutions, by concentrating equip-
ments in these institutions and
also taking into account that work is
not done only with reference to any
ong particular commeodity but is done
in a comprehensive way so that fac-
tors which are thrown out may be
made use of for the benefit of a
whole set of commodities which might
be benefited by this work.

Then, this report was examined by
the Government and was gone into
in great detail. Later on, another
committee was  appointed in 1963
with mainly Indian scientists o go
into the recommendations of the 1958
committee and indicate to the Gov-
ernment what sort of action should
be taken particularly with reference
'o the re-organisation of agricultural
research work which the Government
thought was not making the headway
which it should make for the purpose
of developing agriculture in the coun-
try., That committer also went into
detail with regard to the research
work whk'vh  is being done in the
wountry with regard to these commo-
dities and olso gencrally with regard
to agricultural sciences.

They came to the conclusion that
in the light of the paucity of scientl-
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fic personnel available in this branch
—we have thinly spread out our re-
search work in the country with
regard to agricultural development—
and btcause they have been thinly
spread out with reference to commo-
dities or with reference to other ins-
titutions of agricultural research
work, it had not been possible to man
these institutions properly and to
equip them properly; therfeare, no
worthwhile results have bzen achlev-
ed. Therefore, on the basis of the
1968 committee report the Govern-
ment examined the whole aspect of
agricultural rescarch work in the
country and took a decision to re-
organise the ICAR as a whole and
bring under it the entire research
work.

2910

The one important step we took was
that instead of this research institu-
tion being headed by a regular admi-
nistrator, an ICS officer, we took a
decision that it should be headed by
a scientist of repute in the country
and 1 am glad that a scientist well

. known in the international world for

the work he had done particularly in
the field of wheat development has
been appointed as the first Director
General of ICAR. The constitution
of ICAR has also been gone into and
we have re-organised it with a pur-
poseful executive body to supervise
the work of the ICAR. A decision has
been taken that all the research ins-
titutions which have been function'ng
under the Ministry of Food and Agri-
culture—not under the ICAR; ICAR
was only assisting them by providing
some funds or giving some technical
direction—should be taken over by
the ICAR and they should be respon-
sible for the running of these institu-
tions. Some of these institutions are
of national importance. I will have
to come before tha Parliament for
giving that national status to some of
these institutions. They will be the
LARI., the Indian Veterinarv
Research Institute in Izatnagar and
the National Dairy Research Tnstiutte.
There are three or four research ins-
titutes which may be recognised as of
national importance so that men of



2911 Indian Coconut

[Shri C. Subramaniam]

status could be associated with the
work there. For that, I will come
later before the Parliament for giving
that recognition.

What is important now is that the
LC.AR, has taken over these insti-
tutions and the LC.A.R, headed by
an eminent scientist, will be responsi-
ble for the running of these institu-
tions In addition to that, we have
also, in consultation with the State
Governments, now come to a decision
that instead of the States’ research
work being done away from the Cent-
ral research work, we should make a
coordinated approach,

Shri Banga (Chittoor): You take
them over.
Shri C. Bubramaniam: We have

not taken them over. But whatever
work is undertaken will be done in
a coordinated instead the
work being done in the State research
laboratories independently of whay is
happening in the Central researcn
institutes. That is why a coordinated
opproach is being made with regard
to rice development or wheat deve-
lopment  or cotton development and
various other things. We have
already started research work in res-
pect of commodities in which we
want immediate development. We
have a coordinated rice research pro-
gramroe; we have a coordinated wheat
rescarch programme; we have g co-
and a coordinated research program-
ordinated millets research programme
me for hybrid maize and various
other things. Ewen within a short
time, I am glag to announce to the
House {hat very beneficial results have
come out of this and we are able
to make headway with regard to the
introduction of these new high-yield-
ing varieties particularly in respect
of the six major corns which we have
chosen for development during the
Fourth Plan.

It iz under these circumstances that
a decision was taken that as far as
the research work is ned, it
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a coordinated and comprehensive
approach with rvgard to research.
It is on that basis that some of the
various research  institutions which
areg being run in an isolated way by
these commodity commitiees have been
taken over and some others will be
taken over hereafler after getting
the concurrence of (his House
and the I.C.AR. will be responsible
to see that they arc properly staffed
and they are properly equipped and
that a coordinateq and comprehen-
sive approach is made with regard
to the research work which would
be done in these committees, As far
as research is concerned, we came to
the conclusion that we have to get
away from this isolated single commo-
dity approach and that we have to
make a coordinated and comprehen-
sive approach.

Even then, these commodity com-
mittees were functionig as far as
development was concerned. The
development under the Consttution
became mainly the responsibility of
the State Governments. Therefore,
those developmental aclivities were
mainly looked after by the State Gov-
ernments. Then, we tried to find out
how these commedily committees
could play any rolg because they were
constituted for the purpose of deve-
lopmental work also. So, we said, let
them technically advise the State
Governments for thia purpose and tho
technical officers of these commo-
dity commitiees have been making
some sort of supervision, But
my own impression was that they
werp not making any impact on the
State Guvernments' work with regard
to development.

Again, with regard to marketing,
even from the very beginning, these
commodity committees could nol make
any effort in the matter of marketing
because that had to be undertaken
by the various marketing commitiees
and with regard to the export com-
modities, the Commerce Ministry

will have to come under the supervi-
sion of the .C.AR. which will make

responsible for it. Therefore,
whatever work was being done in the
matter of marketing had to be done
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by other cooperative agencies and ins-
tutions under the Commerce Ministry.
That is why in all the three sectors in
which they had to function their func-
tions became restricted angd that is
why we came to the conclusion that,
research work being undertaken by
the 1.C.AR., hereafter these com-
moedity commitiees would not have
any useful work to do. But still we
thought it necssary Lo associale these
interests particularly with regard to
the development of these commodities
even though the research work might
©e under the IL.CAR. Therefore, we
are now taking away the other func-
tlions but for the purpose of guiding
and advising the Government, we are
constituting for these commodities
what we call the Development Council
with the growers' interests represent-
ed in it, the Parliament being repre-
sented in it and the other interests
also which are interested in the
marketing, etc. being represented in
it so that it may advise the Govern-
ment and indicate on what lines the
action would be necessary. As far as
the advisory capacity is concernmed, it
would be done hereafter by a Deve-
lopment Council which will be con-
stituted by the Government under
the executive orders and they would
look after this work,

This, in short, is the purpose with
which I am coming before the Par-
liament for getting its roncurrence.
1 am secking the concurrence of the
Lok Sobha for two Committees. With
regard to the five Committees which
have been registered under the
Societies Act. it is open to the Com-
mittees themselves tn assemble and
pass a resolution dissolving the com-
mittees. Those five Commitiees are:
the Indian Central Jute Committee,
the Central Tobacco Committee, the
Areeanut Committee, the Sugarcane
Committee and the Spices and
Cashewnut Committee. They have
met in their committees and by &
resolution they have dissolved them-
selves. Therefore. no further action
is necessary as far as those five Com-
mittees are concerned.
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Dr. M. 5. Aney (Nagpur): They are
no longer existing now?

Bhri C. Subramaniam: They are no
longer existing now. They have
already passed a resolution

Shri Ranga; By the officials only.

Shri €. Subramaniam: Most of
them, as a matter of fact, were non-
officials coming from outside. What
is the use of our own functioning on
the Committee here? That is the
greater justification for the abolition
of these Committees.

With regard to other two commit-
tees, the Government have the power
to dissolve them by a mere notifica-
tion. But these two Committees
require the concurrence of the Lok
Sabha for their abolition. That is
why I have come before the House.

Sir, 1 am sure all the aspects will
be taken into consideration by, the
House and 1 hope I would get the
concurrence of the House in view of
the explanations I have given with
regard to the functioning of these
commodity committees. I may tell
the House that T myself was associat-
ed with one of these committees for
sometime and at a later stage as the
Vice President of that committee also,
that is, the Indian Central Tobacco
Committee and 1 knew, to a certain
extent, how that Commitiee was
functioning. That is also one of the
reasons why I readily accepted the
recommendation that was made. I
hope the House would give concur-
rence to this

Mr. Deputy-Speaker: Motiom mov-
ed:
(i) “Whereas section 17 of the

Ind‘an Coconut Committee Act, 1944,
(10 of 1944), empowers the Central
Government to declare, with the pre-
vious approval of the House of the
Prople and by Notification In the
Official Gazette, that with effect from
such date as may be specified in the
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[Mr. Deputy-Speaker]
notification, the Indian Coconut Com-
mittee constituted under that Act
shall be dissolved;

And whereas the Central Govern-
ment is of the opinion that a decla-
ration to the above effect should be
made as in the draft notification an-
nexed hereto;

And whe:eas this House after con-
sidering the said drafy notification
and the views expressed in support
thereof on behalf of the Cen'ral Gov-
ernment is of the opinion that the
previouz approval of this House to
the declaration proposed in the draft
notification should be accorded;

Now, therefore, in pursuance of
section 17 of the Indian Coconut
Committee Act, 1844 (10 of 1844),
this House accords its approval to the
draft notification containing the afore-
said declaration.

ANNEXURE
Draft Notification

In exercise of the powers coaferred
by section 17 of the Indian Coconut
Committee Act, 1044 (10 of 1044), the
Central Government, with the pre-
vious spproval of the House of the
People, hereby declares that with
effect from 1st April, 1966, the Indian
Coconut Committee constituted under
that Act shall be dissolved.”

(1i) "Whereas section 18 of the
Indian Oilseeds Committee Act, 1948
{(# of 1048), empowerg the Central
Governmeny to declare, with the pre-
vious approval of the House of the
People and by notification in the
Official Gazette, that with effect from
such date as may be spacified in the
notification, the Indian Central OQil-
seeds Committee constituted under
that Act shall be dissolved;

And whereas the Ceniral Govern-
meny ig of the opinion that g declara-
tion to the above effect should be made
as in the draft potification annexed
hereto;
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And whereas this House after consi-
dering the said draft notification and
the views expressed in support there-
of on behal of the Central Govern-
ment is of the opinion that the pre-
vious approval of this House o the
declaration proposed in the draft
notification ghould be accorded;

Now. therefore, in pursuance of
section 16 of the Indian Oilsceds
Committee Act, 1846 (9 of 1946), this
House accords Its approval to the
draft notification containing the afore-
said declaration.

ANNEXURE
Draft Notification

In Exercise of the powerg confer-
red by section 18 of the Indian Oil-
seeds Commiltee Act, 1946 (9 of
1846), the Central Government, with
the previoug approval of the House of .
the People, hereby eclares that with
effect from 1st April 1066, the Indian
Central Oilseeds Committee consti-
tuted under that Act shall be
dissolved.” 4

Shri Ranga: Mr. Deputy-Speaker,
Sir, the Minister has come with a
mercy petition to ask this House ‘o
join him in the murder that he has
committed over all these commodity
committees. 1 am not prepared to
excuse this murderer. He cannot
really feel proud of thiz achievmen®.
If he has got any other achievement
to his credit, well, I can only wish
him good luck. But so far as this
proposal is concerned, in his private
counsels with himself, I hope he
would have the decency to regret the
decision that he has been obliged to
take in regard to this.

My hon. friend said that he had
some experience of the Indian Cen-
tral Tobacco Committee and that his
experience has perauaded him to agree
with these American experts as we'l
as Tndian experts. in regard to this
matter. T do no' know what sort of
expe icnce he has had, whether he
had it after hg became the Minlster
or before he became the Minlster
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Shrl C. Subramaniam: As a Minis-
ter [ cannot be there.

Shri Ranga: So, it was before he
became the Minister. Certainly, it
did not give him much authority and
that must have been one of the rea-
sons which persuaded him to seek this
Ministership as well as that Minister-
ship there.

Sir, there is no power in these com-
mittees but they certainly have some
functions as my hon. friend was good
enough to say, if not many functions.
1 had the opportunity of playing my
role in giving shape to the Oilseeds
Committee Act. That Bill was here
before the Central Legislature, the
Parliament......

Mr. Deputy-Speaker: You were the
Vice President of the Oilseeds Com-
mittee.

Shri Ranga: Then, 1 was in several
other Commodity Committees also.

I was one of those members who
were unwilling to agree with the then
British Government ip its proposal to
levy a separate cess on all these
growers in order to find funds for
lhm Committees,  Nevertheless, I

d the establish of those
Committees because I thought that
they would function as miniature Par-
liaments so far as growers, traders
and other peoplé who were interest-
ed in the social economy connected
with every ome of these crops, were
concerned. They certainly have func-
tioned as minieture Parliaments. This
Parliament, both the Houses, has been
very adequately represented on many
of thege Committees. I became the
founder Vice-President of the Ofl-
seeds Committee. For flve years I
co-onerated with the then President,
Shri Datar Singh, in laying the foun-
dation for the gcope, ambit and
effectiveness of the work of that par-
Yecu'ar Committee and I was gald to
be told in those davs that we set an
examnle for several oth~r Committces
that have come into existence subse-
quently, They have dcne good work
and T do not know why my hon
friend as well as the scientists have
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come to the other view. What wa=
it that the Committees were expected
to do excepting the Indien  Central
Cotton Committee gnd the Sugarcane
Commit'ee? So far gs the Oilseeds
Committee js concerned, it was not
expected to maintain gny Research
Institute, If they found this reasoa.
i.e, 10 co-ordinate all these Research
Institu'es, that certainly cannot be
the reason for abolishing the Oilsveds
Committee because it has not estab-
lished any Central Research Institute.

The gecond thing is: where are they
to get the research done from? So far
as this C ittee is d, it was
distributing the funds just gs the ICAR
is expected to distribute funds in
future. The ICAR had been distributing
funds in the past also and it was dis-
tributing these funds on the basis of the
schemes that were evolved and deve-
loped by the various Research Institutes
in different States as well as at the
Centre and also by thg State Govern-
ments themselves. But its develop-
mental function lay in this that, who-
ever was in charge of this Committec
used to go round the States ang In-
duce those research workers as well
the Directors of Agriculture and
Ministers of Agriculture to take up
new problems for rescarch and then
usk for grants; then they would pass
the scehmes here in the Committee,
provide funds and place them at their
disposal. It was in that way an ini-
tiator: it used to help them to deve-
lop: it useq to place funds at their
disposal and see to it that these funds
were properly made use of. This i®
exactly the function that the ICAR
has been discharging for the past
thirty years, ie., ever gince it has
come into existence. I do not know
what additional. wonderful. heavenly,
new function that he is going te con-
fer on the ICAR which these Commo-
ditv Committees have not been dif-
charging till now.

Thirdly, in that rase why should
thers be thes. Committers at all in
addition to the ICAR. Tt was after the
ICAR had been functioning for a large



2919 Indign Cocomut

[Shri Ranga)

number of years that thess Com-
mittecg had been found to be neces-
sary. That was because the ICAR
was not able to give sufficient atten-
tion to the various developmental
activilies that were needed in order
to develop research, marketing and
also growing of the crops. It was
when the ICAR was functioning that
these Committees were broughy into
existence i order to supplement the
work of the ICAR. On the ICAR,
agriculturists are not sufficiently re-
presented; trade union interestg gare
not sufficiently represented; scientis's
are certainly represented and much
more 30 the Government and the gov-
ernmental agencies. Thay is exactly
the reason why these Commodity
Committees, on the pleading of the
Minister and the assurances of his sub-
ordinates, simply decided to liquidate
themselves. T cannot congratulate
him on thay achievement. They had
no other choice; therefore, they liqui-
dated themselves.

Dr. M. 8. Aney:
suicide.

They committeed

Shri Ranga: An ukase was issued
and they liquidat themselves.
Here on these Committees, peasants
are represented; especially on  the
Oi'seeds Committee, agriculturists
have been represented by a majority;
I saw to it that they were represen-
ted in a majority and that was a rea-
son why, in those days, those who
were responsible for the formation of
those Committees used to hail me as
the father of the Committee. What
ig it my hon. griend is going to do?
In their place he is going to have
Development Councils. What are they
going to do? Whom are they going
io represent? If they are going to
represent the very same interests, whv
thould be earlier ones be repliced at
all? 1f. on the other hand, he wants
10 denigrade the present set un, I
condemn the Ministry for their game.
They say they want to co-ordinwte
all these Research Institutes.  All
aredit to the decision my hon. friend
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has made—I am subject to correction
—in appointing as the first Director-
Genera] Dr, Pal. He is one of those
few scientists who have distinguished
themse.ves all over the worlg gnd
also in our country, not only through
his rescarches but also through his
ability for organisational work and
fo; managing people, keeping them
to gether in good humour and getting
the best possible work, he has dis-
tinguished himself. Tirai is the only
poin’ the hon. Minister has got in
his favour.

Is there any reason why these Com-
modity Committees should be gbolish-
ed. I do pot want the ICAR to be
abolishred. but certainly I do not want
these C dity Cc i to be
abolished. They have done good
work. 5o far as Oilseeds Commi'tee
ig concerned, there is what is known
as village ghani industry. It was this
Committee which tock the initiative
in appointing a Committee to go round
the whole country and make recom-
mendations for the development of
co-operatives among these oil ghani
workers; there were about 4 millions
of them. It was this Committee
which initiated researches into gl the
various edible and npon-edib'e oils.
It was this Committee wihrich gave a
fillip to what is known as solvent ex-
traction industry in thig country and
so many ‘other things can also be
snid. What is the crime it has com-
mitted? It has allowed, from the very
beginning, its Chairman to be one of
the nominees of tire Governmen®.
First of all, it was the President of
the ICAR, I think, ang later one of
the Secretaries. He had full zutho-
rity; the Vice-President was only his
adviser; it was this Secretary who
used to do the work and lay down
the law. If any failure had been
naticed anywhere, it was due to their
Secretaries and not due to anvbody
else. If any success has been arhiev-
ed, it was due to their Secretary as
well ns the Committee as a whole.
It did one thing, ie., to go on arcu-
mulating money as it was coming
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from. the cesses; Wha were contri-
buting tire cessas? The: people: them-
selveg were contmibuting:  Simileriy
various other peoples mlso were com-

tnbunns according to theu' Aata.

in gl honld
haue placed alj uu' money fram out
of the G 1 Re 1

of doing that, ¥ has: wxtracted this
money from the peasants themselves
and other interests and then the
Finance Ministry ae well as the Minis-
try of Food & Agriculture would not
allow them po speng that money in
the manner in which they wantad to
spend. S0 much money has come to
be gocumulsted. I think there i
nearly & crore of rupeed o the credit
of the Oflseeds Committee—I am sub-
ject 1o correction. Why is jt that

money has been allowed to be accu-
mula‘ed in that manner jnstead of
being- spent on wvarious research

schemes. It was fault of the Govern-
ment and not the fault of the Com~
mittee at all, The Commitiee has
been asking for freedom to spend the
moneY on more and MoTe researches,
to be carried out not in its Research
Institute or anything of that kind but
in all the various Research Institules.
My hon. friend says that there is
desrth of experts in this country,
dearth of cquipment, and, therefore,
we cannot be having separate Instj-
tutes or separate Committees and so
on. We have never made any such
requests. Tf we hag an entomological
enquiry., we used to send it up to the
Indian Agricultural Research Institute:
if we d an agr ical study
to be undertaken, we used to send it
to the concerned expery there. Now
-all those expar's are functioning
-wherever they are; they can do work
not on one commodity, but on any

ber of dities. Adter all,
they are specialists ang those specia-
Twts are not Being disturbed ay al
In which other better way are Gov-
emmment golng o male use of these
seientists hepsafter? They have not
given us any adiitionad informatiom
ot a1l on this point.
iz sbeolutely no justification for thelr
oinim that shey sre going w0 make
be'ter use of the raw materials of
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equipment and of the sciendista, AJl
that is going to happen is that thay
are going to mispppropriate the accus
mulated funds of these commitiees,
the funds that have been contributed
by the concerned interests, Gavern-
ment have not told us what they are
going-to do with all thase acoumula-
ted funds. Are they going to uuise
these accumulated funds for the spe-
cial purpose of developing those very
same commodities or are they going
to merge them w.th the general re-
venues? 1 would like Governmunt
to give us some informaticy on the
point,

I g afraid that the offence i
against some vice-president of some
pariioular committes which was not
tosing their line, and, therefore, Gav-
ernment have decided that these rom-
mittees must go. A great Moghul has
made up his mind and the suborai-
nate Moghulg have dittosd it and they
have passed their orde.s. MNow, 1 am
iold that they are having second
thoughts among themselves. Thetr
conecience is pricking them because
they have made such a big mess of
it by telling all these committees
tha! they showld go out of existance.
At the same time, they are now find-
ing that there is need to provide for
some development councils in place
of the earlier commadily commitiees
and they are going, therefoce. to est-
tablish development councils. There-
fore, there is not going 1o be Anv aco~
nomy go far as travelling gllowances
etc, are concerned.

Mow, what are these development
councils going to do? In pddition to
what was being done in the past by
these eammodit-v committees, may 1
know what gdditiona) work is going
to be done by the development coun-
cils? Government say that theee
comnmittess have not functioneq very
effectively in regard' to  marketing.
At the same time they sy thet we
should be satisfled with whalever the
(hmm Ministry wou’d be doing
in reyand 40 emport promoti and
other things.
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It was given to us to have the pri-
vilege ot taking the Governmeny to
task for the manner jn which they
were distributing the export licences
and import licences as between estab-
lished traders, new traders, old
traders ete. On these commodity
committees we saw to it that the new
traders were given the opportunity,
and that the peasants themselv:s
were given the opportunity, their Co-
operatives were also given the oppor-
tunity. In which other way
would it ever be possible for
any other organisation not excluding
these development councils,
to take the Commerce Ministry to
task and tell them how they should
deal with these exporters and impor-
ters in an equitable manner gs bet-
ween the established people, the
peop'e at the coastal areas, the people
in the rural greas gnd the people in
the areas where the crops are being
grown angd exploited? In view of
these things, I consider it a heinous
thing on the part of Government to
have come to this conclusion.

I wish to tell you also that Gov-
ernment are not going to achieve any
economy either in money or in the
use of scientific personnel or scienti-
fic equipment. Further, they are not
going to be rid of these committecs
even. For, ihey are going to create
new committees which would be less
representative of the growers and
even much less representative of this
House; they are going to have coun-
ci's which would not be able to
either function satisfactorily or gpdvise
the Food and Agriculture Ministry or
the Commerce Ministry or the Indus-
try Ministry satisfactorily. So, I re-
fuse to agree with the hon. Minister
when he msks us to ggree with him
to destroy these committees.

I wish to place on record my ap-
preciation of the work of all the
vice-presidents and the presidents of
these committees ever gince they have
been pstablished and gll those gcien-
tists who had been called from the
State Departments of Agricu'ture as
well as from the Centre to help these
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committees to discharge their duties
and help the growers ag well ag tra-
ders. I sincerely hope that Govern-
ment would not have to come to this
House later on to express their regret
over the decision that they are making
and over the failure thrat they will
have to meet with through the mea-
sureg that they are now pushing
through in this House.

8hrl 8. C. Bamanta (Tamluk): The
hon, Minister hag said that there are
ning commodity committees in  his
Ministry. We galso know that the e
are several commodity committees
under the Ministry of Commerce or
the Ministry of Industry. Firsy of
all, 1 would like to know from the
hon. Minister whethrer those com-
mittees which are in other Ministries
are also going to be dissolved. The
Commerce Ministry or the Industry
Ministry has got the Tea Board, the
Rubber Board, the Coffee Board, the
Coir Board, the All Indjy Handioom
Board, the All India Handicrafis
Board and other such bodies. As re-
gards- the commodity commi‘tees in
his Minis‘ry, which are nire in pum-
ber, the hon, Iliaister of Food and
Agriculture has told us that they
would be dissolved and they are going
to be dissolved.

I happened to be a member of the
Central Jute Committee which has
already been dissolved. It was a
statutory body, and we as the mem-
bers of that statutory body gave our
consent to dissolving it. But my grie-
vance was that we were not info.med
of it.

Now, what are the reasons for the
dissolution of these committees? The
hon. Minister has explained to us the
lack of research as one of the reasons.
I would submit that let{ research work
fgo; in the Acls you will find the
purposes for which these bodies were
created; they were created for the
imorovement ang development and
cultivation, and marketing and utili-
sation of the commodity. That wasg-
the function of the Coconut Com-
mittee. If that be s0, research comes
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only later in the body of the Act.
Since the object is not research main-
1y, I would submit that you can take
away research, and there will be no
harm because of that. What about
cultivation? Cultivation is the main
thing. We have to consider what
these ity ittees have
done in the matter of cultivation, how
the growers have improve their cul-
t'vation, and how incentives have
been given by them to the growers.
We know that several of these Acis
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most essential because wg are not get-
ting jute from Pakistan, we have to
produce our raw materisl ourselves
We were doing our best, but now thae-
Committee is gone, incentive iz gone,
When the Committee was in existence,
at least twice & year we met and
considered all the difficulties faced by
the cultivators and gave some redress.
But now who is to loock after them?
There are minute things which should
be looked into for the better cultiva-
tion of jute. Jute is earning foreizm

T for us. Here I would like

were brought up here for dment
in order to provide for representation
to Memberg of Legislatures so that
they could try to improve the agri-
cultural conditions in the country, 1
we review the five Acts under which
these five commeodity committeey were
formed. we find that earlier there was
no representation for Lok Sabha or
Rajya Sabha or the local Legislatures
in those bodies, but such representa-
tion was provided later on. Will the
hon. Minister be kind enough to let
us know whether the development
council which he is going (o form
will be a gimilar body or g much
amaller body? You will ba astonished
to hear that no member of a legis-
lature would be there. I hag tabled
a question whether in the develop-
ment councils proposed to be set up
in the future in lieu of these com-
modity commitiees, representation
would be given to the members of the
Leg slatures also. The answer is that
in the first development council, how-
ever, the non-official members will be
those of the erstwhile and existing
commodity  committees  including
Members of legislature, who would
all be taken as members. But in the
miniature  development committee
wh'ch was there with the jute com-
mittee, there was no Member of
Parliament at all. Now. thev have

tried to take some members of the -

lepislatures also. That is good. But
would that suffice? Will the cultiva-
tion of tea, coconut, oilseeds areca-
nut, jute and sugarcane Improve
in the country if the growers are not
fiven that much incentive which they
were getting befo-e?

As regards jute, better cultivation is

to know how jute which earns foreign

exchange can come ynder the Food and

Agriculture Ministry whereas as tea,
rubber, coffee ete. are under the Com=
merce Ministry. 1 cannot understand
the logic behind this division of thess
committees or subjects. How can jute

come under the Food and Agricuituie

Ministry? Some commedities gare

under the Commerce Ministry and

some under the Food and Agriculture

Minist-y. This should be settled

The Minister cannot say that [ re-

present the Food and Agriculture
Ministrv and I shall give explaiation

about the activities of that Ministry".
He is a member of the Cabinet with

joint responsibility. He has to explain
to the House why such things are hnp-

pening. Are not these things being
noticed by Government? Jute wi'l be
on this side, tea will be on the ther
side. How {s it happening?

As regards resea-ch work, perso-
nally, being associated with some of
the commodities, T know thit research
work is not being done we]l. Se
rescarch at a place by a higher body
should be done. There I hnve no
objection. But as regards the other
things, for which these commities
were formed, they should be looked
into by some body. Let the rescarch
wo-k be handled by the ICAR: the
rest should ba under some committee,
not such 3 small development roun-
cil where growers' representatives
will not find a place to the extent
they should. In many such things, 1
find provision mad~ for 14, 13 growers’
representatives from d{ﬂere:':t‘ E‘_:lsl,a]:

They he

ac
" these small development councils.
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. Therelare, 1 would st the hon.
Ministe. te recons.der the thing about
copsidering the problems of better
eultivation and other things by some
®ody; as regards the research side,
k have no objection to the arrange-
ment proposed, that is, giving it over
w0 the ICAR.

' Bhnl’ Vasudevan Nalr (Ambala-
puzha): I am one with both the hon,
Members who preceded me. The hon.
Minister has taken shelter behind
expects. Our disadvantage is that we
gre not experts. So perhaps the
Minister may think that he can
get away with his  arguments by
repeating what the experts—may be
American, may be Indian, may be
from any o'her country—have said in

some reports submitted to Govern-
ment.

‘I will mainly concentrate on one of
these committees, the Central Coconut
Committee because, although I am not
an experl, 1 come from the land of
coconuts, Keral. On this particuar
issue, we are a little agitated. Our
people are to a great cxtent, concern-
ed about this, I will just refer to a
memorandum  submitted to Govern-
ment quite a few months ago by scve-
ral members of the Central Coconut
Committee.

There are signatorips to that, of
whom 4 are MPs. As far as 1 can
understand, all the fouc Members are
very prominent leaders of the ruling
party itself; so there is absolutely no
question of any poiitics here. It is
not as if we are opposing the Motion
becanse we are in the Opposition. But
I am sorry tp say that the Minister
and Government could not give suffi-
clont ideration to a dum
spbmitted by people with. knowledge,

le who rome from areas where
eoconut is cultivated on a large scale.

_As far as I could see, most of our
dpily papers, very influential papers—
most of them—have come out with
wgitoria's roundly condemning the
move here at Delhi to wind up the
Central Coconut Committee. When 1
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spesh  abowt this, ] may be excused
because as I said, this is a crop which
is. the life-giving erop, I should say,
for almost the entire people of our
State. 70 pe. cent of the coconut pro-
duced in the country is in our Btate. [
think there will not be a single house- -
held or family which is not concern-
ed with this, because every family is
depending so much on this. This was
the time for Government to take steps
to sirengthen this Committee which
has been in existence since 1945, for
the last 20 years. Government did
not have to spend anything on this
Committee because it exists on the
cess collected in the mills which are
crushing the copra.

There was some argument put for-
ward in the beginning that this is a
move for economy. There was no
substance in that. As [ said, this was
the time to strengthen this Committee
because actually this cultivation is
passing through a very serious crisis,
In spite of all that the Committee his
done, in spite of all that the State
Government or the Cent al Govern-
ment ars supposed to have done for
the improvement of thi=, for the deve-
lopment, marketing a.d research and
all that, the situation is that this parti-
cular crop is facing a very serious
cris's. Alrcady nearly a lakh of acres
of this coop are affected by different
kinds of diseases. 7 million trees are
almost ruined and many million more
are under attack by root diseases,
leaf diseases and other kinds of
diseases. The Minister is nodding his
head because he perhaps thinks that
h's_agtion in taking the rescarch as-
pect. from the Committee to the ICAR
will mcet this problem. On thet
particular point, I am aiso in & mood
to. accept the suggestion of my hon
f iend, Shri S-manta. I am not an
expart; if the Minister tells me that
on the problem of research to help
this orep, the ICAR ean do something
much mare wonderful, of course, I am
prepared for that experiment. But

my point is that that is ne justification

for winding up this Commnittee, be—
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cause, as my hon. friend pointed out
very correctly, this Committee, when
it was constituted in 1945, had before
it certain objects, certain sims, whith
were primarily concerned with the
development of this particular eultis
vation. It was during the British
days, ang even they had & perspective
for the development of this pa:ticular
erop.

4 hrs.

I am not particularly satisfied with
the work of this Committee, there are
many drawbacks, and actually this
Committee ought to be strengthened
much more, théy should be given much
more funds, much more powers. Dur-
ing these 20 years the crop has increas-
ed by nearly 45 per cent, and we are
now producing annually 500 crores of
cocoanuts in this country, but  still
every  year we are importing
cocoanut oil and ropra worth Rs 10
ero-es from Ceylon, Malaya and Phi-
lippines. So, every effort should be
made to develop the cultivation of
cocoanuts in thp homeland of cocoa-
nuts, Kerala, itself and in many other
States including that of the Minister.
He himself knows that his Stale comes
second among the six States in India
whirh have taken to cocoinut culti-
wation. So, instead of helping this
Committee, strengthening it to  get
over these difficulties, the Minister is
now winding it up, and he himselfl is
not taking up the responsibility in any
way for the development of this crop.
That it mv main point, He says that
the State Governments arc there, but
an agenev in between the Central
Government and the State Govern-
ment, a lialson.—fo- example, there
were cells of research that you may
conduet in a co-ordinated manner or
in anv monner in the TCAR—is much
more needed today than st any time
before

Of course, there is o bait that is
given to us, an advisory commitee, a
development council. 1 do not consi-
der it anyvthing more than a balt. Be-
cause there was so moch of protest
and agitation by the public against the
winding up of this Committee, they
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are coming out with this proposal of &
development eouncil. Tt s going te
be & bogus o ganisation. Pleave do
hot waste money over sush committesy
for God's sake. So, what you should
do is to strengthen this Committes
least to ook after these two sides of
development and marketing.
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As far as development is concerned,
I do not have time to go into detaily,
but se much of work has to be done
Credit should be given to this Com-
mittee for their efforts in the last M@
years. They started iots of nurseries,
and 84 lakhs of seedlings were distri-
buted among the cultivators, which W
not a amall matter. Actually, the
main drawback of our cocoanut cultie
vation is that it is thoroughly unws
cientific. People had some seedlings
somewhere which were rotten, nothing
came out. It will be very interesting
to you also to know that our cocoanut
production compared to any other
tountry in the world is very meagra
I have some gstatistics with me, In
Kerala, which is the lard of cocoanuta,
we produce per tree on an average
30 nuts per annum. Of course, Mad-
ras is much better compared to Kera-
la, and even there it is not more thas
60 nuts per year per tree, while you
should know that in  Fhilippines ths
average is 200 per trec per year. Why
does it happen? Not  because uur
people are not  doing thewr best e
grow, but because they do not have
the money, the manure, good seeds
and all these things with them.

Bume little work was done by this
Committee through its nurseries. Thay
distributed 1327 lakhs of seed nuts
to neighbouring States mainly from
Kerala. Then, as far as this pest con-
trol is concerned, fight against lesf
disiease and root disesasy is concerned,
some littie eoffort  was  made Of
eourse, it was not at all satisfuclory
When Dr. Ram Subhag Singh was in
charge of this particular Jepartment
we were happy that, althoupgh hw
comes from Bihar, he wai taking »
lot of personal interest. We had msk-
ed many questions on the floor of the
FMouse, end he himse]l took patns to
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xonsult some of the experts in FAO
About this particular problem, and
fome- research -work was also being
started. Even as far as research is
goncerned, although 1 do not want to
contest it because I' am not an expert,
my fear is that this ICAR, which is
a very high'y centralised body, will
mot to able to give sufficient attention
to the peculiar problems of particular
arops. - Unless Government takes care
wgainst this king of difficulty, even
research may end in fallure, with all
your-good intentions, but leave that
tlone. But about "development, my
main point is that there is every need,
every justification, for the continuance
of a Halson agency.

1 do no know what use it is our
wmaking speeches here, because the
Minister has made up his mind, Gov-
ernment has made up its mind. They
have got a majority, and in spite of
good friendy like Shri Samanta who
are unhappy -about this resolution, it
will be passed by this House. The
Minister has taken time till 1st April,
1986. 1 would request him to bestow
consideration on this problem during
this period and see whether an agency
capable of dealing with the problems
of devel t, of extension and of
marketing, an effective agency can be
established.

The Minister should please excuse
me for feeling worried over this pro-
bem because I am coming from a
people who today are getting some
kind of help from this Committee and
its various agencies in our State,

Shrl C. Bubramaniam: You are
mtisfed with that?

Bhri Vasudevan Nalr: I am not, T
made It very clear, and that is wuy
i wanted more strengthening of this
institutlon. If T were satisfied, of
course that would not have been ny
position.

. Again the Minister wili excuse me
for sounding a note like this because
#is ls our life problem and others also
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should be concerned gbout It. 1 may
tell him that Kerala lives if cocoaput
lives, Kerala dies if cocoanut dies. So,
on this particular question of the
cocoanut, ity development and its fu-
ture, T would like the Minister to
gtve serious consideration to the ques-
tion of maintaining an institution
capable of taking care of the interesls
of cocoanut cultivators in Kerala and
in other parts of India.

. Shri A, B, Alva (Mangalore):
Some of the arguments put forward Ly
Shri Vasudevan Nair are really sound,
but, as the Minister remarked, the
scientific and research aspects of these
agricultural products have been taken
over by ICAR, and there is absolute
necessity for jt at this stage because
we have been following the traditional
methods of cultivation not oniy 1
cocoanutl but also in other commodi-
ties and have not cared much for the
research aspect of it. Generally,
when there are pests o, other kinds
of diseases, they wipe away the Lrecs
and cause lot of havoc. We have not
bestowed much altention on this. As
a matter of fact, these committecs
were also entrusted with the aspect
of rescarch till now. All that has been
taken over by ICAR now, but in mar-
keting and development of these com=
modities, the adviee of the new Com-
mittee will be available.

Our agriculturists are paying great
attention to these diffecent kinds cf
commodities and they are also try.ng
to invest money, espccially in cocoa-
nut, arecanut ete. As such, a popular
element, especially these who are well
worsed with and have got an interest
in these commodities, must also Le
associated, in the matter of Develop-
ment of Marketing. While constitut-
ing the development committee, gov-
ernment shoulg consider, irrespective
of whether one is a member of &
legislature or not, only those perscrs
who have got real stake in that and
know something of the subject. The
committee should also be strengthen-
ed; it should not merely be an advi-
sory body which sits Yor omp
half dey or two hal?l® days
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in a year but it should actively con-
sider these aspects on marketing and
~development.  If that is done I do
not think that there can be any
serioys objection to abolish the pre-
sent committees. On these grounis,
1 support the resolution.

Shri Igbal Singh (Ferozepur): = Mr.
Deputy-Speaker, these committees
were multi-purpose committees look-
ing after not only research but deve-
lopment and marketing also. It
seems that the other similar com-
‘mittees are also_ going to be abolish-
ed. Now, research is more or Jless
a matter for the scientists and there
_cannot be two opinions whether it is
looked after by the ICAR or these

_ committees. But with regard to the
‘other aspects, I should-say that these
committees are doing useful work.
These were actually forums where the
growers actually ventilate their grie-

i the administration or
the research worker where they can
say whether the research results wrre
In rexity as were claimed by the

- scientific workers as put to test in
the fields. Everything may be exag-
gerated and scientists are no excep-
tion; so' the results of science have
also to be put to test in the flelds by
the growers and peasants. Apart
from fhat, 1 do not think jt is correct
to take a decision like this in respect

vf the development
sides. These committees were do'ng
useful work. Some cess was levied.
Now you are going to repeal that cess
and create a sort of a small com-
mittee in the big agricultural depart-
ment. In these committees we can
say about the price, that peasants are
getting a lower price. Now, as a
peasant where should I go to say that
or if 1 have some other grievance
against the regearch worker? The
deve'opment council will be a small
committee.  Will the people coming
into that committee will be on their
own right or thev will be the choice
of the Central Government or the

.agricultural department or the State.
Governmient. If the peasant s nomi- .

natgd by the State ' *Government or
this Parliament nominutes some per-

- mittces wag
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sons and if it is only a small com-
mittee of the wgricultura] department
it will not serve much purpose be-
cause the problem of marketing and
development is important. We have
got no objection for the research.side
being taken out given to that com-
mittee but there must be some forum
to speak about the confrontstion of
the results of research with the actual
user. Whether this is going to be a
good forum for this will have to be
seen in the future. But I feel that
the development council will. not
commang such respect and d gnity ap
those committeeg some of which have

* got a history of 40 ycars behind them.
..Their decisions are respected by the

present Minister but how can we ex-
pect that the same position will con-
tinue in the fu'ure also? Where 13
the forum to speak about the market-
ing p-ob’ems, about the prices, about
the medium industry or wther indus-
tries which are based on agriculiure?
In my view the present set up of com-
much better than the
new set up which is coming. But
history will be the judge whether the

- Food Minister was carrect -in doing

this. What we want js a place where
the peasant canp come and thrash out
his problems in a really rational way,
not in an emotional way. -The ex-
perts, administrators and the growers

~ and the middlemrn should all sit and
. discuss, together

the problems and
solve them. That is my naint. If
theze committres are abolished. [
-think that point will not be looked
into. That is what 1 wanted to say.

e s -

T % o Ay B oaw @y AR
T ¥ ) TR AAmE e gEed
T At wRfegi w)orfew e B,
o v b T AT R e
wer wry ¥ apd o TR ofenie
¥Famy wm oqw o & @
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g I garw &1, Afew owe ¥
aft A, W wdr ey —d=
® v wh £ aff % iy ey %
ey ¢f o o o avs

W ¥ owr owrw fear f, oW
fag & o0 1 wae W §
¥ gwwzr % fwg wver o
o srweqr w7, frw ¥ GrdEewe

*“Uncertainty of career pros-
pects in -agricultural research
tends to be aggravated by the
temporary nature of the granis
made by the Indien Counci] of
Agricultural  Research  (ICAR),
the Commodity Committees df
the Government Plen Sch
under which puch of the
research in some States is done
'We were assured that in practice
stientists seldom fihg thermlves
out of work because of the termi-
nation of the grant. If one grant
is not renewed, they will be =m-
ployed under another. Neverthe-
less, we feel that temporary
grants aYe Wo often being given
where coatinuous support is re-
quired for development of Tong-
term prograrimes, ond that the
wpstem i ussstisfactory, from ihe
point of view of the temporary

and Indian
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employee who tends to become
pre-cccupied with the searoh ¥de
an established post to the detri-
ment of hig research."

fowdk §Fzqe 3 frafr mg ¢ e
frerd wd wrel W @ amr o et
gt & fx 3 &1 e fervefr ar off
e TwTeer gaTt agi I mwTe i Foed
w1 W oAl fET & EowT W
wenfoder wa i gnfr, Wher op o
{ fr 17 genwl o oo wORT
o) et mar, wt oy feafir v e gt
wgr aF  whanfciew W weaew §,
ag ot fafmgod ot =i § 1 gt wyt
o fafrfer wer § wiv g
fafrer v §) mefrag W
i geirrews frfmeeT qw i &, ¥
aff WIT AT ¥ AT Tw EHE ¥
o ot ogen § 1 €k i ot & fag
tex fafret & orw o qwen
agt W sl 4 0 e
#1 g Foiv wr T AT g e
&, wfew gx ooy i & aoit ot
firwz et § 1 a7 w1 fawe evew
AT i, wr w e e fe
F Y cufeg gheewt & oafag
o fawgi & art g Foa ey
£ 1 3 ﬁleM|

wifedy foird & ag wgr mar &
fie ta wifaw a1 A tfem wifaw
aiF wdweww el & we 9T
Afema wtfeq wis ghewww g
g frat gr fgy 1 dzw ghiwewrs
ferd & wm i wam o gethg
g ¥ gww W@ 39 ¥ e=vk g
wifgg ; @ ame e fad e
wifgy s ¥ 7 anatw & ol o
o wiftr ool cufag & www
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fohr 23]
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o Slrri C. Bubrmulum- Sir, may 1
" make a request that this subject may

be taken up the week after the next,
- on the 29th, because I would not be
' here throughout the next week.

Mr. Depuu-Spnl.er A few words
.- may be said.

‘Shri C. Subramanlam: I thought
many other relwant points may be
raised.

.

. Mr. Depnty-Sppkaﬂ 1 the House
has no objection, this subject will be

* .taken up on the 28th, because he
will not be here next week.

Some hon, Members: Yes.

Mr. Deputy-Speaker: All right.
' “The House will now take up non-
' -official business. '
N —

-~

& —_—
l-l 3. hre.

.COMMITFEE ON FRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

. SEVENTY-THIRD REPORT

Shri Hem Raj (Kangra): I beg to
move:

“That this House agrees with
the Seventy-third Report of the
Committee on Private Members'
Bi.ls anj Resolutions prezented to
the House on the 15th Novem-

' ber, 1865."

* Mr, Depllly-Spukir: The question

. :

. “That this House agrees with
the Seventy-third Report of the
Committee on Private Members'

PH.B, Comm. KARTIKA 28, 1887 (SA*)
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Bills ang Resclutions presented to

the House on the 15th Novem-

ber, 1965."

The motion was adopted.
B—

14.31 hrs,

Mr. Deputy-Speaker: .Bills to be
introduced. )
. 'Bhri M. L. Dwivedl i» not here; he
wants postponement.

Dr. Sarojini Mahishi.y

. ——

THE CONSTITUTION (AMEND-
MENT) BILL*, 1065
(Omission of Article 354)

Dr. Sarofjini Mahishi _(Dharwar
North): | beg to move fot leave to

introduce a Bill further to amend the
Constitution of India.

LRy

Mr. Deputy-Speaker: The ‘questlm

e

“That leave be granted to in-
troduce a Bill further to amend
the Constitution of !ndin"

The motion was adopted.

Dr. Sarofini Mahishi: I introduce
the Bill.
14.32 hrs.

THE CONST[TUTION (AMEND-
MENT) *BILL, 1985

(Amendment of First Schedule)

Bhri Hari Vishna - Kamath
(Hoshangabad): I beg to move for
leave to introduce a Bill further to
amend the Constitution of Indla.

Mr. Deputy-Speaker: The gqucstion
“That Jeave be granted to intro-
duce a Bill further to amend the
Constitution of India."”
The motion was adopted,
Shri Harl Vishnu Eamath: I intro-
duce the Bill

*Published in the Gazette of India,
dated 19-11-88.

Extraordinary, Part—II, section 2
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of gy Iw Forqrt (1)
® seare w3at f f6 T & dfqam
¥ Wi gNmA wG TN faEas
&1 e kD o gty B

#r. Beputy Speakei: The question
n:

“That leave ‘be granted ‘to intro-
duce a Bill further to amend the
Lonstitution of Indm”,

THe motion wiax utiopted,

oft your ¥ Farandt : & faiigw W
W e § o

14.34 hrs.
INCOME-TAX (AMENDMENT) BILL
16h=—comtd

Dr. L. .M. Singhwl (Jodhpur):.I beg

to move:

“That the Bill further to-amend
‘theé ‘Income-tax Act, 1961, be
taken into consideration.”

Mr. Deputy-Speaker, Sir, 1 have
raised this mmtter on the floor of this
House gn more than one oeeasion
Each time thare has been some kind
of an assurance. Unfortunately how-
ever, between these assurances and
ithe ipractice:of 'the Minlstry there v
& mide variance, and this has pnly
icontributed ‘to -making ‘the existing

fuslon  wonse »

The purp of the pr d .|
ment, as | have explained in ‘the
Stat t of Objetts and R to

thig Bill, ig t0 .ensure ‘that royalty
payments under Mining ‘Leases are
allowed as deductible expenditure in
compilting business income under the

*Published in the Gazétiy of India,
dated 19-11-85
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parent Act. Thiz bag been a vexed
questiop in our own _jurisprudsnce,
ung ‘there are severil jidgments - of
the Privy Council and itiee ‘Bupréms
Court in this matter. But if I may be
Jpermiited to vecapitulate the back-
ground of the case law in thig -con-
fext, 1 would lke ‘to ‘refer to tha
dicision of the Fill Banth df rthe
Lahore High Court and the decision
of the Judicial LCommittee twf the
Privy :Counsil whith bad.held in 47
and 1949 .that the ,payment of royakty
mwa the price of the raw onaterial ;or
stock-in-tradk and therefore it ghould
be construed as revenue expenditure.
IIn ‘the vase of ‘Pingle Industriés ‘Lid
the Supreme Court held, by 4 mrijo-

.rity judgment of 4wo to ona
that the assessee uqu.lrg by
‘long-term lease =u part Ahe

land and that the payment was
amither rént Hor rosalty ‘but a'lump-
Aum rpayitient (n ingtalmenits dor sie-
Quiring & capitdl dhsaey of ‘entiurihg
benefit o tire frate

Building on this foundation, the
Rajasthan High .Csurt in the recent
cage, of Gotan Lime Syndicate mstle
& turther departure and pronoursed
that even the royalty and dead rent
which were calculmted with refy
to the production of the .mineral,
were capital expenditure ang wers
iserefore 4ot dllowdble ws 'd'dflm;hla
wpenditure.

As a ‘resdlt of ‘this decislon of the
Rajasthan High Court it seemg that
the Department of Income-tax came
down on the entire mining industry
with an almost .umpreeedentetl gusto
and a relentless lack of apprecigtion
of their difficulties. Luckily, Mr.
Deputy-Speaker, only a few days ago
the Supreme Court has intervened by
laying down, in an appedl from the
case of Gotan Lime Syndicate, that
in the facts of that gase -obviously
thls was to be construed as revenus
expenditurs and was allowable as
sn -asset. ‘Fhis has naturally :remow-
od ‘the doubt amy the eomtusion, the

Extraordinary, Part I, section &
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doult engenderej by the case law
which was existing in this. countsy,
apd the confusion created ang pervad-
ad 404 zpread by the Department.

. Mir. Deputy-Speaker, it showd have
been enough ordinarily for me to cite
thiy judgment of the Supreme Court
delivered only this week, in connection
with the Bill before this House and
1o say that now that the matters have
been set at rest, now that the con-
troversy has been resolved by the
Supreme Couct, it is not nocessary
for us to consider this Bill or for me
%0 add anything more. The Supreme
Court hag very clearly laid down
that the earlier cases of Pingle In-
dustries and Abdul Kayoom were
Adistinguishable and that in these eas-
&s royalty and dead rent have to be
allowed as revenue expenditure. The
judgment gives, if 1 may say so, com-
plete satisfaction to the difficulties ang
1he hardships of those concermed. 1
should, however, like to mention that
thiy smitustion has emergeqd after a
peotracted struggle and a long trave)
of Htigation which could have been
avoided, and the pointless confusion
createq by the Department and the
harasament caused by them could
#lso have been prevented if the De-
partment had taken a gomewhat more
reasomable attitude in  this matter.
But for the Supreme Court, but for
this litigation gnd its ultimate out-
come now, the genuine hardships of
those concerned. the mining industry
ang those large number of people

ployed in the mining industry. be-
camme it is a labour-intensive indus-
iry in our country, would have been
merely a cry in the wilderness.

Wr, Deputy-Speaker, in these cases,

Finance Minisiry did net show anv
mercy. Thousands of representa-
tions were made, hundredg and thou-
sands of telegrams were gent, Chief
Ministers of various Slates wrote to
the Finance Mlnisters and the Gov-
ernment, even the Ministry of Mines
in the Gavernment of India took the
position that if royalty payments were
not alloweq as deductible expendi-
tyre, as revenue expenditure, it would
create havoc to the entize mining
industry. ‘The question was raised
in this House and in the Informal
Copsyltative Committee times with-
out number, but al] this virtually to
no avail

1 cited the solemn assurances of
the former Finance Minist~r which
were on all fours in this matter; !
substantiated what I had to say by
the recommendations of the Taxation
Enquiry Commission of 1953-34 and
the Direct Taxes Administration En-
quiry Committee which toock the same
position. | reminded the Finance
Minister of his own assurances on the
floor of this House in this respect
given to my friend Shri Dandcker
and to mvself. T adduced the prac-
tice followed in various countries of
the world in thig respect and showed
that those concerned in the mining
industry and those emploved by the
mining industry, their careers and
their lives, were put in jeopardy.

But, M~ Deputy-Speaker it seems
that the Government had made up its
mind to turn a deaf ear to all these
reasonab’e representations; It seems
that the bureaucracy had pot been
properly propitiated as a preliminary
to a proper and reasonable decision
in thig matter: iy seemg ag if the
hag made a creed of

ssessTents of ™any yemrs were re- Government
epenad by the Depamtment ty d
instructions issued by the Departi-

ment. were floor of the

l_vwrud ang wilfully

14

Houted, p ware imp X

mining in short was brought to the
brink of destitution and virtual col-
lapse. The threat of large-scale un-
employment loomed large in a num-
Be; of Statey in our country, but the

: it seems as if. because of
the various assurances given on the
House by responsible
Min‘sters, they preferred o live i
ob'ivion and enveloped in layery of
amnesia,

1 rakse thig rmatter now in this con-
text, because the very authority of
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this House is undermined by this
neglect, indifference and persisient
turning of a deaf ear to reasonable
representations. The very essence of
a democratic government ig that it is
a government by debate, by criticism.
It is not only a re:ponsible govern-
ment, but jg also supposed to be a
ragponsive government, I ghould like
the Finance Minister and Mr. Bhagat
to lay their hands on their hearts and
say gincerely whether any reasonable
consideration wag given to these re-
presentations. I want the ministry
for once to consider what havoe they
can create for those who are involved
in this long litigation and on whom
the sword of Damocles was hanging
all the time for payment of various
instalments, In many cases it has
virtually brought about destituticn
and financial collapse of the parties,
and a large number of workers and
their families would have been with-
out employment as a consequence of
the attitude taken by the poverament.

Even while the litigation was pend-
ing, the government, in spite of Its
assurances and the recommendations
of various committecs, would not even
make this much allowance that the
penalties and assessments may be paid
in after the final outcome of the case.
Of course, now they will have to re-
fund it und I hope they will do it
with good grace and all possible ex-
pedition. It would have been far
better if this matter had been attend-
ed 1o in the quarters im which it
should have been attended to, by the
people who shou!d have attended to
it in the first instance, in the manner
in which it should have been attended
to. What are we here for? Represen-
tation of the people means representa-
tion of their grievances and difficul-
ties, of their reasonable points of
view, No one could say that on this
question the government was unab'e
to appreciate the burden of the song
of all those various committees which
were appointed to go into it and who
had i ly supported considera-
tion for the mining industry in this
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country, which ig sfil in an embry-
onic form. Instead of providing
those incentives and encouragement
to the mining industry, the Finance
Ministry acied in @ way which could
have virtually brought about an im-
passe and stalemate for it

I shou!d like briefly to refer to
what two well-known authors have
said recently in a  book  entitled
R Mining Legislation by A. S.
Comyng Carr and Wilfred Fordham
In respect of the nature of royalty
payment, they have said:

“A Royalty ls, properly speak-
ing, not a rent at all, but in part
at least a payment for the sub-

1 actually r d, ang from
the tenant's point of view, the
raw material of hig industry, the
royalty being one of the working
expenses...."

The position under the incomertax
law of our country, particularly of
other countries, was quite clear in this
pect. The dations of
various taxation commitlees are
highly pertinent in this connection, I
should like particularly to invite refe-
rence to what the Taxation Enquiry
Commission (1953-54) had to say:

r Tect

“It was represented before the
Commission that certain items of
expenditure which were not
allowed as ‘deductible’ for taxa-
tion purposes, but which were
peculiar to ang essential for min-
ing gperationg should be allowed.
‘One of the item: of cxpenditure
claimed before the Commission
was rovalty payable by mining
industries"

Discus:ing this, the Commission gaid:

“Where royulty is payable on
the basis of produ-tion, it ig cle-
arly admissible, Where, however,
it 1a pavable on the basi: of pro-
fits, tne Income-tax Officer will
have to consider its true pature
by construing properly the agree-
ment under which it is payable™
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The Direct Taxes Enquiry Com-  deeds #hich provided for royal- -

mittee, otherwise known as the Tyagi tieg based on criteria other than
Committee was even more explicit in output have been replaceq by
this respect. The report came in new deeds drawn up in accor-
1958-59 and it says: dance with the Mineral Conces-

sion Order, 1949, However, in

(d) It was brought to our notice
that some hardship wag caused to
the asiessees engaged in mining
industry on account of the dis-
allowance, for Income-tax pur-
pose, of the amount of Royalty
which was initially or periodi-
cally to be paid in connection
with the leases of extracting
‘minerals or the right to work
mines. Initially, a capital pay-
ment may have to be 'made either
in lieu of or in addition to royalty,
in the form of a premium on
lease. Periodically, royalty may
be payable on the basis of pro-
duction or profits or on the basis
of a combination of both. But out
of all these paywments, only the
royalty payable on the basis of
output is clearly admissible under
the Income-tax Act. When it is
payable on any other basis, ita
admissibility is determined by
properly constructing an agree-
ment which regulates such roy-
alty. There is a long line of judi-
cial dicta laying down broad prin-
ciples for determining this ques-
tion, But it wag pointed out that
these pay'mentg of royalty, what-
ever their mode of calculation and
howsoever they may be judicially
interpreted, have to be made for
the purposes of working the
mines and extracting minerals.
There is great force in these
arguments and we feel that dis-
allowance of royalties in the
assessment cases of mining indus-
try would obviously hamper its
development and ability to com-
pete in the world markets. Since
the Mineral Concession Order,
1949, prohibits the payment of
any capital sum as -premia or
Salami and alsp requireg that the
royalty payable should be related
to output, these difficulties are not
likoly to arise in future. We al:o
understand that most of the old

the few cases where the lease
deeds continue on old basis,
royalty may not be taxed to the
extent of the amount which
would have been admissible if it
were calculated as prescribed in
Mineral Concession Order, 1949.”

Shri Himatsingka (Godda): In view
of the Supreme Courts judgment, is it
necessary to stress the point further?

Dr. L. M. Singhvi: ] am coming
to that also. I should like to refer to
an assurance given on August 28, 1961
by the then Finance Minister, Shri
Morarji Desai:

“As regards the amendment of
Shri M, R. Masani, may 1 say
that the provision of such depre-
ciation for mines, quarries, oil
wells, patents and copyrights, as
he hag suggested, is not warrant-
ed in view of the facts that obtain.
As regards mines, under the pre-
sent policy, consideration for min-
ing rights is not payable in a
lwmp sum. 1t ig payable in the
form of royalty. Royalty is also
eligible for deduction in comput-
ing the taxuble income of a busi-~
ness.  Therefore, that is already
provided for.”
This assurance and ciarification was
given on the floor of this House and
Mr., T. T. Krishnamachari himgelf
said, “if there is an assusrnce or
clurification given by ‘my predece:sor,
1 am in honour bound to respect it”.
But unfortunately when the time
came, no attention was paid to thosc
earlier commitmentg and to the com-
pelling econ.mic reasons and the com-
pelling persuasivencss of allownig
this as deductible expenditure,

Mr. Himatsingka hag rightly pointed
out that now that there ig the deci-
sion of the Supreme Court, there
could be an end of the matter. I agree
with him. I took the time of the
House to point out a very serious
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lapse in this kind of cases, What
kingd of consideration does our repre-
seniation or do our letters and com-
munications to the ministers receive?
This is a glaring case in which bureau-
cracy sits tight and the ministers are
unable, unwilling to take notice of
reasomable repre entations sent 1o
them. I raised it only in that context
of things, The Supreme Court has
now clarifled the matter and removed
all doubts. I only hope that the gov-
ernment wi'l implement the stotus
quo ante, which has been restored, in
good grace and without raising any
further diffizulties or harassment for
those concerned. which if done would
underming the interestz of the mining
industry in this country, which is still
in its infancy.

Mr, Deputy-Speaker: Motion movad:
“That the Bill further to amend
the ‘ncome-tax Act, 1961, be taken
into consideration.”
The Minister of Planning
B. R. Bhagat): May T say......

Dr. L. M. Singhvi: If he says some-
thing, I will withdraw it.

Shri N. Dandeker (Gonda): 1 shall
take only five minutes,

Mr. Deputy-Speaker; All right.

Shrl N. Dandeker: Sir, I do got wiah
to traverse the ground which has been
so effectively covered by my hon.
{riend, Dr. Singhvi. But I am reluc-
tant to advise him forthwith to with-
draw his Bill because of the way in
which the department has hitherto
been handling this matter as illustrat-
ed by a circular which they have
issued as to the circumstances in
which royalties of the kind under
consideration would be admissible. Tt
is & very curious circu'ar. I have not
got the original here, but I have it
almost by heart—somehow my corres-
pondence is missing. They issued &
letter from the Central Board of
Direct Taxes to the Maha Vidarbba
Chamber of Commerce and Industry;
Nagpur. The purport of it was thet
if royalties were paid for acquisition
of revenue assets, raw materials or

(8hri
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things of that kind, then the royaltisg
would be admissible for tax purposems
That entirely begs the question. I
would like the hon. Minister's assur-
ance, in. view of the very recent de-
cision of the Supreme Court which is
quits clear in its import, I would like
his unqualified assurance,—that the ad-
missibility of these royalties will not
be restricted in that very curious way
in which it has been described in that
letter to. the Maha Vidarbha Chamber
of Co ce and Industry; but that
it will be in terms of the Bill that
Dr. Singhvi has introduced in the
House,

Sir, the Bill makes quite clear what
it is that it seeks to achieve; and if
the Minister would be pleased to say
that that is precisely what the Gov-
ernment now proposes to direct, in
view of the judgment of the Supreme
Court, then I should certainly agree
with Dr. Singhvi and my hon. friend,
Shri Himatsingka that po further ac-
tion on this Bill would be necessary.
The Bill is in these terms:

“In section 38 of the Income-
“tax Act, 1971, in sub-section (1)
after clause (viii), the fol'owing
clause shall be, and shall be deem~
ed always to have been, inserted,
namely:

“(ix) any rent or royalty paid
by the mssessee to the Central
Governmant or to any State Gov-
ernment or local authority . .."

1 have an amendment here which
seeks to add the words: “or to any
other person"—

“ ... for mining rights granted
to him under a8 mining lease exe-
cuted under the provisions of the
Mines and Minerals (Regulation
and Development) Act, 1957 or
the Rules made by the Central
Government, or any State Gov-
ernment in exercise of powers
conferred under the said Act.”

I have a further amendmant which
seeks to add at the end the words:
“or otherwise."
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The reason why I say this is this,
The law relating to the admissibility
of royalties is very complicated and
tricky. Being complicated and tri-
cky, thousands of people who are en-
gaged in this particular industry, from
the smallest lime maker to the large
plants,—like the steel plants which
are concerned with exploiting  iron
ore, limestone, manganese ore and so
on, and also cement plants and
others,—cannot be expected, when
the grant of lease itself is within the
discretion of the Government, to qui-
bble with Government and to say
that the form in which they have
chosen to grant the lease does not
conform to what view the Govern-
ment may later take about the admis-
sibility of these payments for pur-
poses of taxation. The form is a
prescribed form. It is form ‘k’ under
the Mineral Concession Rules made
under the Mines and Minerals (Regu-
lation and Development) Act, 1857,
This is the form in which the Gov-
ernment itself insist in granting the
mining leascs. And then they have
the nerve to take these matters in
dispute before courts of law and drag
small people like these to the Sup-
reme Court and say that what we
have given you, and what you are
paying us for, is not the price of raw
material but the price for the right to
go there and extract the raw materlal.
It ia an astonishing proposition, a
proposition around which people can-
not get

Today, Sir, most of the mining
rights and most of the quarrying
rights and so on are at the disposal,
and quite rightly so, of the Central
Government, the State Government
and sometimes the local authorities.
If they insist on mining leases of this
kind and then drag the wretched as-
sesses into courts of law, the High
Courts and the Supreme Court, it is
an astonishing example of mala fides.
Having now got the decision of the
Supreme Court, if even now the Fi-
nance Minister is unable to glve an
assurance that what {s now intended,
in view of the Supreme Court judg-
ment, is to concede precisely what
this Bill seeks to give, then I would
advise Dr. Singhvi not to withdraw

1821 (al) LSD—17.
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his Bifl. If, on the other hand, the

Minister were to say, now that the

air has been cleared but the grant
of mining leases is still at the discre-
tion and under the sole control of the
Government and the forms are also
prescribed by the Central Govern-
ment, if he i3 now prepared to give
an assurance that there will be no
tricky business gbout re-drawing and
re-wording of these forms of leases,
so that in that process the whole thing
is again turned Into a turmoil, I
would advise Dr. Singhvi to with-
draw the Bill
1, therefore, hope that when the Mi-
nister replies to the debate he will be
good enough to say that the Supreme
Court has now set everything at rest,
that these royalties which are payable
annually are accepted as payments
for raw material, irrespective of whe-
ther they are pald on tonnage basls
or whether, in the absence of produc-
tion of certain quantities, they are
paid in fixed lump sums but they
are paid annually, that these will be
ted as revenue expenditure and,
further, that thers will be no monkey
bus: by tempting to change
these mineral rules and concrssion
rules and also the form of lease
whereby the Government may agaln
attempt to get round all this by such
changes of forms as will again put
the whole matter In doubt and which
will then entitle the department,
once again, to attempt a trial of stre-
ngth in the Supreme Court, If we
have these two assurances from the
Minister, T will be very glad to ad-
vise Dr. Singhvi to withdraw the Bill,

Shri Kashi Ram OGoota (Alwar):
Mr. Deputy-Speaker, Sir, while Dr.
Singhvi is to be congratuleted for
bringing forward this Bill. the ac-
tione of the Central Board of Direct
Taxes are to be ]Jamented. T am one of
those who have taken up this ma‘ter
with the Board of Direet Taxes and
with the Finance Minlster sincs Anril
or May. 1984, There it no time to
#ive the detafls given In the letters,
bt one or twn noints are very sme-
cific. T asked them categorically whe-
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ther the leases under MC Rules and
MM Rules of the State and the royal-
ties paid for these leases are to be
treated as revenue expenditure or
not. The Secretary of the Board has
from the very beginning been writ-
ing that there are leases which are
1o be treated as revenue expenditure
. and that the Department of Income-
tax would not be a competent autho-
rity to decide whether one lease is of
thig sort or that sort. Then he refer-
red this to another Ministry. The
Minisiry of Mines also wrote that
this is to be treated as revenue ex-
penditure. Still the Board of Direct
Taxes would not agree. The most
lamentable fact was that they opened
up old cases and they asked the peo-
ple concerned to file returns in res-
pect of those cases which had already
been decided. They did that under
the plea that otherwise they would
have to be taken to ask by the Public
Accounts Committee. The Public
Accounts Committee has nothing to
do with these cases. Their only con-
sideration was to get money out of
the people at any cost.

Sir, if things happen like that, then
there is no law in the country. The
Finance Ministry and the Board of
Direct Taxes have taken the law into
their own hands and they are handling
things in their own way. The result
has been that so many assessees had
to mortgage their houses and their or-
naments to pay the taxes. Last time,
when we took it up with the Finance
Minister he said that it was a question
of revenue {o the tune of Rs. 3 crores.
How could he visualise this amount
of Rs. 3 crores. Then he did not
have the knowledge that the Board
of Direct Taxes had opened up old
cases. Now the whole process shall
have to be reversed.

The basic point now is this. If the
Finance Minister is agreeable, then
he should declare in clear words that
the leases governed by M. C. rules of
the Government of India and the
leases governed by MM rules of the
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State should be treated under this
category and the payments of royal-
ties in respect of those leases ghould

be treated as revenue expenditure
so far as income-tax is concerned.
Unless and until that directive is

given things will again happen in the
same old way. In this very case the
Income-tax Officer, gven though he
knew the previous decision, took this
stand angd finally the whole thing had
to be reversed by the Supreme Court.
Everybody cannot go to the Supreme
Court. If Dr. Singhvil’s Amendment
Bill is not accepted, the result will
be that again individual cases shall
have to be treated like that. And, how
can everybody be expected to go
there?

15 hrs.

Another important factor is that
there is a big public sector and the
main difficulty of the public sector
will be that the cost structure will be
upset.  After all, in all senses this is
revenue expenditure; there §2 nothing
to depreciate. Everything deprecia-
tes vearly and nothing remains to
be depreciated afterwards. When this
is the condition, the cost structure of
the public sector steel plants and
others shall be upset.

1 had brought all thrse factors to
the notice of the hon, Finance Minis-

ter. He only used to pass those
letters on to the Board of Direct
Taxes and sometimes the Secretary

or the Deputy Secretary or the Under
Secretary would reply, "It is under
consideration”. People had been
ruined and they were only writing
this much that it is under considera-
tion.

It the Supreme Court had not come
to the rescue of the people, what
would have been their fate?  After
all, Dr. Singhvi very correctly said
that we are representatives of the
peoole; we do not represent any one
sectlon. Tt is not a questoinn of some
capltalists: it is a question of the in-
dustry az a whole. The labour is
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affected. 1 know the case of a co-
Perative sociely in Alwar  District
Those poor fellows have not got a
capital of Rs. 10,000 and the payment
of Tax would been about Hs. 20,000.
Wherefrom will they pay it? What
about the rate of the labour which is
about 300 to 400 people?

Then, those who are the smallest
people are the hardest hit. The
smallest people have to pay even
from their pocket. There is no such
law in the whole world where any-
body wants tax to be paid from the
pocket of a person  and from his
assets. Not only the whole income is
taken but they say, “Let me have
your assets also”. If a man takes
& quarry for Rs, 1 lakh and earns
Rs. 20,000, he hag to pay tax on Rs.
1,20,000.

This is a matter of very simple
commonscense which has been juggled
like this by this Ministry and the
Board of Direct Taxes, This is a
supreme dictatorship that has been
created under the plea that we should
try to have as much realisation of
taxes as possible, The evaders can-
not be caught; only the poor people
under the name of some law can be
caught in this way. I had told the
Finance Minister that even if you say
that Rs. 3 crores will be there, the
result will be that after {wo or three
years there would not be even Rs, 1
crore, Every industry will go down.

I have nothing much to say. The
Finance Minister should give a cate-
gorical assurance that either he will
incorporate this in the coming Fi-
nance Bill or, so far as the present
Act is  concerned, he will very
clearly give a  directive to
the Board of Direct Taxes not
only to refund in all the previous
cases hut, at the same time, say that
all such leases which are governed
by the Government of India MC Rules,
1860 or 1849 or the MM Rules of the
States ghall be covered by this deci-
sion and this will be treated as
revenue expenditure so far as dead
Tents and royalties of those leases are
concerned.

‘where communications
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Sh.ﬁ‘slnm Lal Saraf (Jammu and
Kashmir): Sir, I stangd to lend my
full support to the Bill moved by
my learned friend, Dr. Singhvi. 1 have
had a little excperience of running
these mining leases in my State while
I happened to be one of the Cabinet
Ministers there, A Bill like this regu-
lating all these mines was moved in
the State Assembly and 1 had the
honour of piloting it, with the aimple
idea that expenditure like this as
payment of royalty is always to be
considered as part of revenue expen-
diture. At that time the Central in-
come-tax was not applicable to our
State, the Stute of Jammu and Kll}ll-
mir, Later, when this became &ppli-
cable, the same position has arisen
there.

Dr. Singhvi comes from a State
are easier
when compared to my State and there
are other facilities also. Since the
introduction of these rules and the
levying of income-tax I may assure
the hon. Minister, the position has
altered in my State in two ways.
Firstly, revenues are falling, as far as
bidding for royaltles is concerned.
You can see that from statistics. In my
State small leases are being given and
even then the revenue is  falling.
Secondly, competent men are not
coming forward to work the mines.
On the one hand, Government itself
suffers and, on the other, in places
where mining is at a very low stage,
is yet being developed, is still in
development, it is not encouraged. It
iz very, very important that steps are
taken that encourage mining leases,
that encourage the working of mines
s0 that it helps the employment fac-
tor in those areas. Keeping that In
view it is very, very important that
this aspect is taken into consideration.

Dr. Singhvi has placed before this
House a number of angles with re-
gard to the working of these mines.
People have been agitating for the
last Tew years, but nothing has hap-
pened, 1 would lay stress upon this
point with al] the emphasis at my
‘ispoaal that the soomer this law is
altered, the sooner the spirit of this
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Bill is accepted, the better it will be
for mining as such and also for the
general development of the country.

May I submit that in areas that are
farflung, that are mountainous, that
are o to say backward, which at the
moment are in various stages of deve~
lopment or where there is some ex-
pectation of mining potential this
mining potential is curbed in its very
bud and, I think, the results will be
next to nothing. Therefore, I will again
urge upon and submit to the Govern-
ment that they pay attenion to this
ang accept his Bill or give this as-
surance that the purport of this Bill
will be gerved by the measures that
the Government may be ibringing
forward at its earliest convenience.

With these few words, [ hope the
Government will accept this.

Shri N. C. Chatterjee (Burdwan):
Sir, so far as I know the 'aw, it was
pettled by the Privy Council many
years back in the great Ramgarh Raj
case. There they clearly pointed out
that when you pay royalty in lump
sum, say Rs. 1 lakh, for getting a
lease, say of 889 years or 1,000 bighas,
that will be for mequiring the capital
asset. That stands on a different foot-
ing; but when it is linked to produc-
tion then it must be revenue; it must
be deductible expenditure, Since
then the law wag settled. My hon.
friend, Dr. Singhvi, has pointed out
the Lahore Full Bench decision which
delivered itd [judgement in 15 ITR
185 in 1947. Then, the Privy Council
again reiterated the law that the
payment of royaltics was the price of
the raw material or stock-in-trade and
therefore, it must be revenue expen-
diture. The law was fairly settled. The
game observations were there in a
judgement of the Supreme Court.

1 was amazed to know that the
Rajasthan High Court judges—I have
very great respect for Mr. Justice
Modi and 1 have read the judgement
very carefuly—were relying on a
judgement of Viscount Cave in British
Insulated and Helsby Cabies Limited

NOVEMBER 18, 1965

(Amdt) Bill 2560

Vs. Atherton. which runs as follows: —

“But when an expenditure is
made, not only once and for all,
but with a view to bringing into
existence an asset or an advan-
tage tor the enduring benefit of a
trade, I think that there is very
good reason....for treating such
an expenditure as properly attri-
butable not to revenue but to
capital”. (1826 A. C. 205).

Mr. Justice Modi has relied on this
judgement and came to the conclusion,
therefore, that it would not be de-
ductive expenditure. Howev.r. the
Supreme Court pointed out that it
never meant that enduring benefit; it
meant something like a lease acquisi-
tion of the property, but not the ac-
tual daily working of the property.
Therefore, the Supreme Court kas now
made the position perfectly clear that
Viscount Cave never meant that. En-
during advantage is one thing and
daily working, periodical working or
monthly working is another; there-
fore, when you pay royalty for some-
thing which you produce in the
course of a year, that is really a part
of the working for getting the market-
able thing which you put on the mar-
ket. Therefore, when it is linked to
production of that kind there is no
question of any capital expenditure.

‘What pains us deeply is—my hon
friends have pointed it out; Shri
Dandekar has also emphasized it and
I 'want to emphasize that—that in spite
of the clearest possible assurance un-
fort ly people in the mining in-
dusty have been harassed. If you
have made a profit of Rs. 50000 a
year and you have got to pay &
royalty of Rs. 60,000, then you have
got to pay tax ignoring completely the
payment of royalty etc. That is an
absurd thing. That should
been done. What is the recommenda-
tion of the Tyagi Committee? I am
appealing to the Minister ang I hope
he will say that they will work on
that footlng and that what was done
was throughly wrong and that they
were misled by that judgment. Why
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did they not refer it to the Law
Ministry? The Law Minister sghould
have clarified the position. The judge
of the Rajasthan High Court, however
eminent he may be, however lesrned
he may be, cannot over rule all the
Privy cases and all the judgments of
all the High Courts. What did the
Tyagi Committee say? It observed:
“......that disallowance of
royalties in the assessment cases
of mining industry would ob-
viously hamper its development
and ability to compete in the
world markets.”

That is exactly what has happened.
This has led to untold misery and
harassment which +was thoroughly
improper. If ¥, if you have
so much respect for the rule of law,
you prosecute that man, proceed
against the man, who has lost the
case. But you should not have uti-
lised the judgment of the Rajasthan
High Court as a Magna Carta for
everybody nullifying all the judg-
ments and nullfying all the deductible
expenditure which has been allowed
for 50 many years and which directly
come within the concept of revenue.

I think the Minister should reite-
rate what has been said in the Tyag
Committes Report and in the Taxa-
tion Enquiry Commission Report. The
Finance Minister hag also said that
the royalty for mining in certainly
eligible for deduction in eompm.?ng
the taxable income. The only thing
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tion. If you call it capital expendi-
ture, then it means you are getting
some assets which are not really as-
sets but meant for your business
profits for a particular year.

I would ask Dr. Singhvi to with-
draw the Bill only if an adequate as-
surance comes from the Minister.

Shri B. R. Bhagat: Mr. Deputy-
Speaker, Sir, I have not to make a
long speech. Now, since the matter,
as the hon. Member himself pointed
out, has been settledq finally by the
highest court in the land and the status
quo ante s restored, I would request
him to withdraw the Bill. I can give
him the assurance that we will ob-
serve the judgmenmt of the Supreme
Court not only in letter but also in
spirit,

As for the assurance claimed by the
hon. Member, I have not been able
to lay my hands on the circular which
he referred to.

Dr. L. M. Singhvi: It is here.

Shrli B. K. Bhagat: 1 know the
Finance Minister gave the assurance
that he would honour the commit-
ments or the assurances given by his
predecessors. But then the judgment
of the High Court was there and the
matter had been taken to the Sup-
reme Court. He was awaiting the
declsion there. Meanwhile—] con-
cede somewhat belatedly—instructions
were issued that collection of the

that we want is that this cat ical
assurance should be reiterated by
the Minister—it had been given on the
floor of the House but violated and
conveniently forgotten by the Depart-
ment—that royalty for mining, that is,
royalty Tor the purpose of ;_u-nductim
in mining industry, is eligible for
deduction in computing the taxablf

P t in guch cases should

Shri Kashi Ram Gupta: This is not
a fact

Shri B. B. Bhagat: The instructions
were issued. In the meanwhil2, h.
had issued certain irstruction thet
recovery proceedings In such case

That is all that we

It is fair, logical, consistent
with principles  and  consistent
with the view taken by  the

the Income-Tax suthorities through-
out the world. In every civilised
country, they ireat this as an expen-

hould be stayed

Now certainly the assessments made
under this will be revised and many
of them are with the appellate courts.
They will certainly be revised. There
is no doubt sbout it. As for the
h in the rules and in the mining

diture and, th ., deduct it.
Otherwise it will be an absurd posi-

leases, that is for the other Ministry
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to do it. We are studying the judg-
ment and we will observe it being in
letter and spirit. There is no inten-
tion of putting a brake on this
industry, I can also assure the House
that when this dispute had arisen it
was not out of cussedness or anything
else but there was a genuine dispute
The very fact that the High Court
gave one judgment and it went to the
Supreme Court shows that.

Dr. L. M. Singhvi: But you, as the
Government, must have taken larger
considerations into view. The Govern.
ment should have taken into conside-
ration what the Taxation Enquiry
Commission had said and what the
Direct Taxes Administration Enquiry
Committee had said. All that should
have been taken into consideration.
The Government should not have
raiseq this dispute and put the small
people to great hardship.

Shri B. R. Bhagat: I think, in view
of this I would request the Member
to withdraw his Bill.

Shri Warior: What was the amount
already collected? What is the
approximate amount?

Shri B. R, Bhagat; That will be
revised.

Dr. L. M. Singhvi: Mr. Deputy-

Speaker, Sir, I have only to make a
few observations I am extremely
thankful to the hon. Members who
have contributed to this debate and
who have lent their full support to
the submissions I had made.

1 am particularly grateful to Mr.
Dandekar who had taken keen inter-
est in the matter from the very out-
set. As a matter of fact, he had him-
self brought forward an amendment
to the last Finance Bill. He is one of
the most distinguished ex-civil ser-
vants, if I may say so, in the coun-
try and one concerned with matters
of taxation. I think his word should
have been taken and respected.
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1 am grateful to my friend Shri
Sham Lal Saraf who has the experi-
ence of mining leases from another
point of view as a former Cabinet
Minister in the Government of Jammu
and Kashmir. I am also grateful to
my friend Shri Kashi Ram Gupta who
has experience of this matter from the
point of view of one who is in the
business. I am grateful to my hon.
friend Shri Chatterjee, an eminent
jurist of our country, who has analys-
ed the case and who has lent very
powerful support to this very reason-
able case of mine.

I only want to say this that in
these matters the duty is cast on the
Government to take larger considera-
tion into view and I only hope that
these larger considerations would be
borne in mind in future for the very
future of mining industry ‘in this
country and th ds and th d
of people who are employed by this
industry.

As g matter of fact, the Dbigger
people in the mining industry might
perhaps have been able to provide
for this heavy dose of taxation, But
the smaller people were really
brought to brink and precipice of
ruin. I say this from my personal
observation. I  otherwise cannot
claim any expert knowledge of min-
ing. I am nowhere near it. But it see
med to me, as a lawyer and as a
public man, that this was an extre-
mely just case and a case which was
supported by all economic considera-
tions as well as considerations of
Government keeping its word to this
honourable House.

I only hope that there will be the
further petty-fogging about it and that
the forms and the various of the rules
will be brought in line not only with
the letter but with the spirit of the
judgment of the Supreme Court as
also the advice tendered by the Taxa-
tion Enquiry Commission and the
Direct Taxes Administration Enquiry
Comunittee.
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In view of the mssurance given by
the Minister and above all of course,
in view of the judgment of the Sup-
reme Court which is  binding, I
would seek leave of the House to
withdraw my Bill.

The Bill was, by leave, withdrawn.

15.20 hrs.
ADVOCATES (AMENDMENT) BILL,
1965

(Amendment of sections 24 and 25)
Shri Parashar (Shivpuri): Sir, I
beg to move:
“that the Bill further to amend
the Advocates Act, 1861, be taken
into consideration”

Through this Bill I have to raise a
very substantial anomaly created by
the passage of the Advocates Act,
1861. Under this Act, Mukhtars who
were practising in criminal courls
prior to the enactment of the Act have
been conferred the title of Advocates,
of course, with certaln restrictions.
But a very substantial class of Re-
venue Agents, who have been prac-
tising in revenue courts has been
omitted. 1 would like to point out
to the House that Revenue Agent ls a
class of Advocates who has been re-
cognised as a legal praetitioner, as
good a legal practitioner as Mukhtars,
under the Legal Practitioners Act. 1
shall refer to it later on and I shall
also quote the definition of a legal
practitioner. . ..

This Revenue Ageni comes in touch
and contact with the peasants of this
country, with the farmers or agricul-
turists of this country. The Revenue
Agent advises and practiseg for the
downtrodden people of our country
who cannot afford to pay large sums
to engage an advocate. This class
of advocates, I mean the Revenue
Agents, was entitled to practise up'o
the highest court, i.e, to the Revenue
Board and even in some cases upto
Darbar Peshi-—that was equivalent to
the Privy Council during those days.
What happens when this class of
practioners is stopped from practis-
ing upto the Supreme Couri? This
claes knows as much of the clvil pro-

KARTIKA 28, 1887 (SAKA)

(Amdt.) Bill 2966
cedule®as the civil side practising
lawyers because according to the re-
venue law, it is the Civil Procedure
Code that applies even to the revenue
matters. Therefore, the HRevenue
Ageny is of greatest assistance to the
poor agriculturists, So he should alsv
be allowed to go upto the highesy judi-
cial forum of this country as the
Mukhtars have been given the right
to do. Now what happens? When &
poor agriculturist goes to consult u
Revenue Agent, naturally he can,
according to the present Act, sdvise
him only to a very limited territorlal
jurisdiction, After that, the poor
farmer has to depend on other.
According to Article 18(g) of our
Constitution, this discrimination which
has been made between one class
of ciizens, i.e, the Mukhtars, and an-
other class of cltizens, ie, Revenue
Agents, is not proper. According to
Article 13(ii) of our Constitution, the
law which discriminates one class of
citizens against another is void to the
extent of contravention.

According to the Legal Pracu-
tioners Act, the definition of the legal
practitioner is this: a legal practitioner
meens gn advocate, a vakil or an at-
torney of any High Court, a pleader,
Mukhtar or Revenue Agent. This 15
an Act which hasg been properly passed
and it recognises the Revenue Agent
as a legal practitioner. As [ have
already submitted, this is that class of
legal practitioners who advise the
poorer gections of our people. Accord-
ing to the present Advocates Act—of
course, it has been amended later on
in Section 24—the word ‘Mukhtar’
has been used, but Revenus Agent has
been left out. My submission through
this amendment is to seek recogni-
tion to this class of advocates to prac-
tise upto the highest court of the
country; of course, only in revenuc
matters just as Mukhtars are allowed to
practise upto the highest forum of
this country only in criminal matters.
Therefore. this discrimination ghould

g0 away.

the Revenue  Agent s
inlist in  his

Secondly,
idered to be a
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branch of law just as an income-tax
practitioner is considered  gpecialist
in income-tax matters. Before the
passage of the Advocates Act, the
Revenue Agent was recognised to he
a specialist in his branch, but now he
has been debarred from practising his
profession. Therefore, I gubmit that
this gmendment should be accepted
by this House. This anomaly should
be done away with ang justice should
be done to this class of advocates
who gerve the poor people. After all,
the poor ggriculturists cannot afford
to pay very large sums and engage an
Advocate; they should be in a position
to take the advice of Revenue Agents.
Therefore, I submit that the word
‘Revenue Agent' strould be allowed to
be inserted in Sectlons 24 and 55

Mr. Deputy-Speaker: Motion

moved:

“That the Bil] further to amend
the Advocates Act, 1061, be taken
into consideration.”

st TwEETw qrew  (FTTAAY)
Iyrerw wgea, & @ e o &
aft g Ar 1 Sfew R 4
qrowe St Y fierga gefr fe
faigw 9 1 3% wwdT ¥ T
ot aw Afigm waR § g
It wwwn e & o awdw ¥ A

A qF W A wEer A fag
g masta Hwgma g1 W W
wiz fX E ¥ oW & w Foaga @
To @ § 1 fow A & gedew
e & wATa gewre wt form &
TE§ WA W W Y gfear &
T o Hawwm g e G
oz FY W €Y ST fgw 1 ag o W
w oy € § qg g AW AT Y, I
R el AERE W7 S w7
e wfgy | faesl WY aRg W W W
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O F A T arr wfgg 1 K
agr a% STgT fin fadt g of oft S
T 1Y, el wTT #Y O Y ey
=fgd |

g AF XE AW fwdae w7
wed §, & @ W o e
o At g A frda wa g P
T O AT |

Shri A. T, Sarma (Chatrapur): 1
support the Bill introduced by Shri
Parashur,

We are allowing Mukhtars and
others, but we are neglecting the
Revenue Agents, The benefit that the
poorman gets is denied to him by this.
Our country is full of poor men and
they cannot approach the Advocates;
they can approach omly the Revenue
legal practitioners, If the Revenue
Agent is also included in these Sec-
tions, as Mr, Parashar suggested, it
will be very beneficial to the poor
people. It is essential that a legal
practitioner like the Revenue Agent
should not be deprived of his righ
when pleaders and others enjoy the
same.

1 wholeheartedly support the Bill.

Shri Hem Raj (Kangra): The Bill
which has been sponsored by my
hon. friend Shri Prarashar is a very
wholesome measure.

The Legal Pr s’ Act defi
a legal practitioner as an advocate,
vakil or attorney of any High Court
or a pleader or mukhtar and a revenue
Agent. While all these persong have
been categorised as legal practitioners
and they have been allowed to enrol
th lves as ad tes, the invi-
dious distinction that has been made
in the case of the revenue agents is
something which i3 discriminatory
even under the Constitution. When
the Advocates Bill was before the
Joint Committee, there also this ques-
tion was raised. 1 fee] that the
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lacuny which remains there needs (°
be fllled up.

The revenue agent practise in the
revenue courts. The procedure In the
ruvenue court jg mostly governed b
the Civil Procedure Code, A mukhtar
can practise in the revenue as well as
in the civil courts. A pleader can
practise in the revenue court, civi!
Court as well as the criminal
courts. But a revenue agent,
as 1 have said, practises only in the
revenue courts; e can practise there
both on the executive as well gg on
the judicial sides. Therefore, a re-
venue agent possesses knowledge of
the civil law as well as the revenur
law. 1 do pot think that he should
be diseriminated against for purposes
of being enrolled as an advocate. The
amendment which my hon. friend hn:
brought forward is a proper one, and
U hope that the hom. Minister will
accep! it and include revenue agent
slso |n the definition so that he can
also enrol himaself & t

a8 an
With these words, 1 support tm:

(Belgaum): 1
Bill

brought forward by my hon. friend
Shri Parashar. During the  British
regime, in the areas under their con-
trol, there were recognised pleaders or
advocates and they were given the
requisite training and they were al-
lowed to practise throughout the coun-
try In gll the courts, both civil and
criminal. But in the native States,
there were no qualified practiti

KARTIKA I3,

1887 (SAKA) (Amdt) Bill agmn
right ® ‘m&uﬂ and that continuea
till the Advocates Act was passed by
this House. Somehow dr other we
find, hdwever, that gome differen-
tiation has been made In the present
Act. Even mukhtars in some of the
States have been given sanads and
they are allpwed to practise on the
ground that a right has accrued to
them, and, therefore, they can conti-
nue to enjoy that right. But us point-
ed out by my hon. friend, in some of
the cases, the revenue agents who arc
allowed to practise only in the
revenue courts have been omitted
This is & wsort of diserimination
and they have not been allowed
to enjoy the rights which ‘they
were enjoying prior to the reorganisa-
tion of the States. I would submit that
they will have to be given some sort
of sanad so that they could enjoy the
rights which they were enjoying
formerly. Further, they are engaged
in the revenue courts or in smaller
eourts where the ltigation is simple o
less costly and it is conducted by ordi-
nary or poor people. It would be
wvery dificult for those ordinary wnd
poor people to approach advocates
or pleaders who will be charging more
fees. So, even on that basls, it is
better to maintain this class of per-
sons. 1 would, therefore, request Gov-
ernment to consider this Bill favour-
ably and make suitable amendments
in the parent Act for this purpose.

The Minister of State In the Minis-
try of Law and Department of Soclal
Security (Shri Hajarnavis): This

tion of enlarging the area of

such as pleaders or advocates because
there was not so much litigatlon in
those aress, and moreover those areas
were glso  limited. So, the then
rulers gave only sanads to mukhtars
or revenue agents as they were ealled
in gome of the States, and they were
allowed to practise in the perticular
area concerned. After the merger of
the natlve Btates, a new question arose
ard only the qualified pleaders or
advocates got the opportunity where-
as the mukhtars or revenue agents
could not get any scope to practise
Put somehow or the other, they had a

practice to the revenue agents has
been carefully considered both by the
Bar Council of India as well az by the
Bar Council of West Bengal. The
committee which had sat upon this
question reported that they ghould not
be enabled to enrol themselves as ad-
vocates,

The question of the mukhtar and
the quaestion of the revenue agent are
different. Mukhtars had a right to
g0 to any court. civil, criminal or
reverrue, whereas the revenue agent's
jurisdiction was restricted only to
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revenue courts; the revenue agents
are only concerned with questions
relating to revenue as between the
State and the citizen, and their con-
trolling disciplinary authority wag the
Chief Controlling Revenue Authority.

So far as the mukhtars are con-
cerned, they have been given the
right to practise as before, and that
right has been preserved for them
under section 55 of the Advocates
Act, What the proponent of thig Bill
desires to do is to enlarge their right
sg that they can appesr in all the
courts.

As we know, under the scheme of
the Advocates Act, once a person is
enrolled ag an advo.ate, he can prac-
tise before any court right down from
the Supreme Court to the lowest pos-
sible court, before any authority
which by law can receive evidence on
any said question, The question now
is whether such persons are likely to
be engaged for matters either before
the Sureme Court or the High Court
or the Distriet Court. T would submit
that that is very unlikely, and in any
case, the ground put forth that the
revenue agent would be much cheaper
than the rest of the advocates is
something which is contrary to the
practice good advocates are available
for a reasonable enough fee, Further,
it is better that the litigant ghould
have a well-qualified adviser rather
than a counsel merely because he is
cheap. These were the considerations
which weighed with the Bar Council
which is the guiding voice and the

i of the professi They
have said ‘No' to the question of
enlarging the definition so as to in-
clude revenue agents, and Govern-
ment find themselves in agreement
with the Bar Council.

Therefore, I would request the hon.
Member to withdraw the BTll, but if
he does not, then we shall oppose it.

off ticw T ¢ Her W
& wr fif werT I ait WY o Y
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W *7 AmEe frag | w6 e
HT HAT AEET A qEEA ¥ HIW AF
Lig sk el e i g o
& amga g fv ag wod fofy @
gafaa w1 A e & fe gy
o & fad A a1 @wn €@ W
HETA% g SIfEn | 9% W wgm A
<, qgartagy aErwgnr g
Mr. Deputy-Speaker: What doe: he
do with the Bill? Does he want me
tn put the motion to vote?
off e ;& faop v oW
are g afwm Ao fdw b s =
gAfaaTT wT F 1
ot gwonfte : AN & A @Y wp
& 7k s vy & ey AT Ty f
Mr. Deputy-Speaker: He is not

accepting it. I will put the motion
1o vote,

The question is:

“That the Bill further to amend
the Advocates Act, 1961, be taken
into consideration”,

Those in favour may kindly say
‘Aye’.
Some hon. Members: ‘Aye’.

Mr. Deputy-Speaker: Those against
may kindly say No'
Some hon. Members: ‘No'.

Mr, Deputy-Speaker: The

‘Noee'

Shri Harl Vishna Kamath (Hoshun-
gabad): The ‘Ayes' have it.

Mr Deputy-Speaker: Is he pressing
for a Division?

Shri Harl Vishou Eamath: Yes,

Mr. Deputy-Speaker: Lel the bell
be rung—

There is no quorum. The House
stands adjourned to meet on Monday.
15.47 hrs.

The Lok Sabha then adjourned tll
Eleven of the Clock on Monday,
November 22,  1965|Agrahayana
1, 1887 (Saka)
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